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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEWDELH]|

OA No.172 of 2021

IN THE MATTER OF:

Poonam Yadav

Applicant

Versus

M/s Ecogreen Energy Pvt. Ltd. & Ors Respondent(s)

with

OA No.109/2022

Vivek Kamboj & Anr Applicant
Versus

Union of India & Ors Respondent(s)

AFFIDAVIT OF VIKAS GUPTA, COMMISSIONER & SECRETARY, GOVT.
OF HARYANA, URBAN LOCAL BODIES DEPARTMENT IN COMPLIANCE

OF ORDER OF HON'BLE NGT PASSED ON 09.01.2024.

Most Respectfully Showeth:-

1. That Hon’ble NGT was pleased to pass the order in 0.A. No0.172 of 2021 on 09

January 2024 & the operative part of the order is as under: -

“16. Mr. Vikas Gupta, Commissioner and Secretary, Urban Local
Bodies Department stated that now he is monitoring the situation

everyday and assures that effective and positive results shall be shown

within a time bound programme.

17. We accordingly direct him to file a personal affidavit with a clear

timeline in respect of various steps, which are necessary to be taken for

4
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eénvironment due to seepage of leachate already done and for protecting

environment from any future damage.”

2. That earlier a status report was filed by the Commissioner, Municipal

3.

Corporation of Gurugram on gth January 2024 and after considering the said

status report, this Hon’ble Tribunal passed the order dated 9'" January 2024.
This affidavitis being submitted to place on record the latest status of progress
at Bandhwari site and disposal of waste in compliance of the aforesaid order.
Action taken upon on the issues highlighted in the orders of this Hon’ble

Tribunal are summarized in the succeeding paragraphs: -

That with regard to Legacy Waste processed till 31 January 2024 and to be

processed thereafter, it is submitted that; -

(0 Total legacy waste assessed in January 2023 = 30.43 Lac MT,

(In Fresh waste received from January 2023 to Dec 2023 = 6.06 Lac MT

()  Fresh waste received from 1 January 2024 to 8" Feb 2024 = 0.49 Lac MT
(Iv) Waste Processed from January 2023 to Dec 2023 = 16.50 Lac MT

\ Waste Processed from 1% January 2024 to 8" Feb 2024 =1.17 Lac MT

(vi) Balance waste to be processed = 19.30 Lac MT

In compliance of the directions of Hon’ble NGT, the scope of 4 agencies

already working at Bandhwari site has been enhanced by 2.0 Lacs MT i.e. (i) M/s

Bhumi Green Energy (1 lac MT), (i) M/s Green Concrete Construction (0.36 lacs

MT), (iii) M/s Aadarsh Bharat Enviro Pvt. Ltd. (0.36 lacs MT) and (iv) M/s Daya

High Powered

%

Charan & Company (0.28 lacs MT) after taking approval from
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Works C i

ommittee (HPWC) on 12.01.202a4, Additionally, the work of pracessing
of legacy waste has also been allotted to 3 agencies e, (i) M/s Bhumi Green
Energy for 5 lacs MT, (ii) M/s Alfa Therm for 5 lacs MT and (jii) M/s Daya Charan

& Company for 3 Jacs MT, after taking approval from High Powered Works

Committee (HPWC) on 23.01.2024 Copy of work orders is attached as Annexure-

R/1). Further, the processing capacity of all the agencies as on 08.02.2024 is

mentioned as under: -

Sr. No. Name of agency Total number of Trommels Optimum Processing
made operational as on Capacity
08.02.2024
1. M/s  Bhumi  Green

09 (02 processing units)

Capacity = 4000 TPD

Energy

2. M/s Daya Charan & |09 (05 processing units) Capacity = 5000 TPD
Company

3. M/s Green Concrete | 02 (01 processing unit) Capacity = 600 TPD
Construction

4, M/s Aadrash Bharat | 04 (02 processing units) Capacity = 1200 TPD
Enviro Pvt. Ltd.

5. M/s Alfa Therm 09 (03 processing units) Capacity = 4000 TPD

6. M/s  Zigma  Global | 05 (02 processing units)

Capacity = 1200 TPD
Enviro, Pvt. Ltd.

Total 38 (15 processing units) Total Capacity = 16000

TPD

Accordingly, action plan to treat balance legacy waste has been prepared to
achieve the target by June 2024, which is attached as Annexure-R/2). In addition
to the above, an agency namely M/s invent Grid has been engaged to verify the
quantum of legacy waste lying at site on a monthly basis via drone mapping.

That the fractions to be disposed off is an obligation of the agencies as per
terms & conditions of contract and as per CPCB guidelines, The payment to
agencies is subject to successful disposal of the fractions, namely RDF,
Compost, Inert and C&D waste. These fractions are being transported by
engaged agencies, through GPS fitted vehicles and connected with Integrated
Command & Control Centre of GMDA. The movement of the vehicles is

monitored from Control Room. The fractions are weighed at Bandhwari{ate

8%
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n . - -. i
and accordingly, a challan is Issued to each vehicle. Agency wise logbook is als
o}

maintained. After disposal of RDF in Cement Industries, ie, ) K Cement at

Mangarol (Rajasthan); Ultratech at Chittorgarh; Shrj Cement at Beawar

Rajasthan and in Waste tgo Energy plant at Murthal, Sonipat, East Delhi Waste

to Energy Plant, Gazipur & Waste to Energy Plant, Okhla, receipt of each vehicle

's obtained from the Cement kiln/Waste to Energy plant. To further cross check

the proper disposal of RDF, confirmation on official email is also being taken

from Cement Industries and Waste to Energy Plants (Copy of the log books,

challans, receipts of the Cement Industries, WTE Plants & print out of official

emails are attached as Annexure-R/3). Hence, the requisite measures have

been taken by MCG to validate the disposal of fractions as per guidelines of

CPCB.

That with regard to Leachate Management, it is submitted that the legacy

leachate stored at Bandhwari SLF site has been disposed off. It is further

submitted that approximately 400 KLD leachate is being generated at dump

site which increases during rainy season depending upon the quantum of

rainfall, moisture content and meteorological conditions. Although, treatment

of fresh leachate @ of 480 KLD in 02 DTROs (capacity of 200 KLD each) and 150
KLD leachate treatment plant at the end of M/s Ecogreen Energy Pvt. Ltd is a
challenge at present due to failure of concessionaire M/s Eco Green Energy Pvt.
Ltd. Issue of notice to terminate the agreement is under consideration.
However, shifting of the leachate through tankers is being ensured by the
tment at 120 MLD STP of GMDA at

Municipal Corporation, Gurugram for trea

Behrampur, Gurugram. There is no discharge of leachate on the land

i isb
surrounding to Bandhwari SLF. The samples are being tested on daily basis by

been got tested by HSPCB

2

GMDA at inlet and outlet of STP and same have also
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an
d reports are found satisfactory, The copy of

the recent test reports s
annexed as Annexure-

R/4. |t .
/4.1t is further submitted that about 500 KLp leachate

Is being disposed off in 120 MLp STP at Behrampuyr, This quantity of the
leachate js 0.004% of tota] Capacity of the sTp, which is very legs and practically,
there is no effect on the treatment Process. Further, as pointed out by Hon’ble
NGT, mechanism of disposal has been strengthened, as GMDA verifies the

disposal at sTp before release of any payment to the agency operating the

tankers (Copy of log book countersigned by GMDA officials is annexed as
Annexure—R/S).

That with regard to damage to the environment due to seepage of leachate,
the samples of ground water of nearby villages i.e. Bandhwari, Mangar, Balola-
Balialwas, Gawal Pahari and Mandi were collected on 19.01.2024 & 23.01.2024
by a committee of Haryana State Pollution Control Board, MCG officials and
Ex-Sarpanch of Bandhwari. The applicant Ms. Vaishali Rana was also requested
to be present during the collection of samples but she could not make herself
available for the sample collection. Sample Reports are annexed as Annexure-
R/6). All the parameters of ground water are within the permissible limit and
no damage fo ground water due to seepage of Iethate has been observed.

7. Further, health camps have been organized on 24.,01.2024,
25.01.2024, 29.01.2024, 07.02.2024 & 08.02.2024 in the surrounding villages
of Sanitary Landfill Site i.e. Bandhwari, Mangar, Balola-Baliawas, Gawal Pahari
and Mandi after publication in the Newspapers. Health of 721 nos. of persons
has been checked by medical team of Health Department. No serious illness
has been detected in any person, by the medical team, however, such medical
camps will be continued in future also. (Copy of Report of Health Department

regarding Health Camps is attached as Annexure-R/7.)

4
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It is therefore, submitted that sincere efforts are being made for

treatment of legacy waste, fresh waste and leachate as per directions of the

Hon’ble Tribunal. Further directions that may be passed by this Hon'ble

Tribunal will also be complied with, in letter & spirit.

\
Place: Fﬂlnc}l kulﬂ. Viki‘?t:g:

Commissioner & Secretary,
Date: 10,01.2.62Y Government of Haryana,

Urban Local Bodies Deptt.
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From
Commissioner
Municipal Corporation
Gurugram

To

M/s Alfa Therm Limited
431, 1° Floor, Udyog Vihar Phase-3,

Sector-20, Gurugram.

Email: info@alfatherm.in
Dated: 23.01.2024
amation of Existing Dumpsite at Bandhwari in

Municipal Solid Waste on the risk and cost of
ender id- 2023_HRY_ 309622_1

Memo No. MCG/EE-SBM/2024/2 2. 2 0’

actor for Remediation and Recl
am For 5.0 Lac MT
Faridabad Pvt. Ltd, ( Phase-l) T

Subject:- Selection of Contr.
Municipal Corporation Gurugr

M/s Ecogreen Energy Gurgaon

Reference: - Memo no. EE-IV/DULB/2024/301 dt. 22.01.2024
Municipal Corporation, Gurugram and ap

the competent authority i.e. HPWC after negotiation on dated 27.12.23 of your lo

inter alia contains the following terms & Condition are hereby conveyed as follow: -

The time limit for the completion of above work as agreed shall be 8 months from the
Il be reckoned w.e.f. 24.01.2024.

date of commencement, which wi
Sr Description Approx. Qty. | Rate /Unit

no.

proval of the rates from

Under the authority of Commissioner,
west tender rate which

-
Total project cost (In
Rs.)

840/- Per MT | 420,000,000/-

| E— S = T s
1. Selection of Contractor for | 5,00,000 MT
Remediation and Reclamation
of Existing Dumpsite at

| Bandhwari in Municipal

Corporation, Gurugram (Phase- |

1)
l 7 N, I

General Terms & Conditions: -

act agreement shall be accepted by the agency.

1. All the terms conditions of RFP and Contr
d cost of concessionaire of ISWM project i.e. M/s Ecogreen

2. The work shall be executed at the risk an
Energy Faridabad Gurugram Pvt Ltd.
3. The observations and recommendat
and all the deficiency shall be remove
for the work executed shall be made to the
shall also be responsible for the penalty/ LD as per the provision

the deficiency in the work.
4. The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of SWM
ued

Rules 2016, CPCB, CPHEEO, Hon'ble NGT as well as the directions of the Government iss

from time to time. é/
4 ) B ot e B

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Website: www,mcqg.qav.in :dmc@mcg.gov.in rollFreeNo0.18001801817

ions of the IAA engaged by MCG shall be adhered by the agency
d by the agency. No further payment or the payment pending
agency until all the deficiencies are rectified. The agency
s of the RFP /Contract agreement for
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The agency shall deposit additional EMD as well as performance guarantee for the allotted

with in a period of 20 days. . . .
At any stage, if during the exccution of the work, the quality of the work is not foun: ads ;)Zre;c
CPHEEQ/CPCB/NGT norms the contract shall be terminated and the agency shall rectify the defi y

at its own cost. .
The payment to the agency shall only be done for the actual quantity of the legacy waste removed
from the Bhandwari Site.

on Control Board, Hon'ble NGT due to non

In case if at any stage any penalty, EC is ordered by Polluti
execution of the work with in time frame, as per the guidelines o
same shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced
quantity of the legacy waste within a period of 1 month.

The agency shall make suitable arrangements to cover the entire waste wit
avoid the ingress of water during the rains and to prevent the percolation of the leachate

water) into the ground water. -
No payment for the processed waste shall be released to the agency until all the screened fractions

are removed from the site and disposed as per the norms.

The agency shall install a separate weigh bridge for the measurement of the actual processed,
however for his satisfaction he may get the quantity checked by sensors based weighing devices,
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC
GMDA and it shall be responsibility of agency.

The agency shall install the machinery for the processing of legacy waste which are effective in
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEO, Hon'ble NGT or

directions of Government.
All terms and condition of tender document/RFP and Contract Agreement uploaded will remain

binding on you.
You will have to submit PERT/Bar chart before starting the work and submit bill of executed work for

f CPCB/CPHEEO/Hon'ble NGT the

h impermeable layer to
(from rain

payment.

All statutory deduction will be made as applicable from your bills.

Please inform in writing of date of start and date of completion of work to undersigned.

Payment will be made after the recommendation of monitoring committee/PMU/3rd party (if
applicable).

The work must be started within 2 days of the issue of this work order in consultation with concern
AE/JE of this office and complete the same with your contractual limits. You are hereby required to
execute the agreement within 7 days from the date of issuance of this letter. AE/JE will ensure that

the work will be carried out accordingly.
You are requested to attend this office for signing of Contract agreement along with necessary

documents,

RDF disposal shall be done at the cement plants with GPS enabled vehicles and all documentary
proofs are to be submitted along with running bill and no payment will be released without proof of
RDF/Inert/Compost/C&D.

Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants.

No third party disposal of RDF and other fractions shall be allowed.

RDF and other fraction shaJl be disposed off with the prior approval of competent authority of MCG

== _
2 Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Website: www.mcg.gov.in dmc@mcg.gov.inTollFreeNo. 18001801817
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and subsequent physical verification.
All vehicles shall be enabled with G h the 1CCC GMDA and it shall be
responsibility of agency.
Penalty/LD to be imposed due to non-ex
GPS details of vehicles engaged for dispos
to be provided by the agency.
Bill payment will be made after verific
format as prescribed by MCG for examp
vehicle with time stamp) through, GIS Lab/GMDA ICCC.
Affidavits/agreement and valid documents of land from land owners for inert and compost disposal

to be provided by agency.
Physical verification of RDF, inert an
time to time. Payment will be made as

only. RDF percentage of sampling done
Agency to provide report/contour survey of the actual land reclaimed.

Agency to ensure that there should be no violation of any order of an
the legacy waste should be processed & disposed off as per SWM Rules-2016 an

guidelines issued by CPCB & HSPCB.
Agency shall ensure that fraction arising out of
enriches, C&D waste and inert are being disposed o

sampling of the soil enriches/compost etc. is being done by t
Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel

can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.

Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of
the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should

not exceed the guidelines of CPHEEQ/CPCB/HSPCB etc.

Agency shall ensure that screened RDF should not contai
provided in the RDF guidelines for Grade-1 RDE. The final RDF should be shredded to maximum size

of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF,
bio-earth, C&D waste, inert etc. should be accumulated at the site.

Base lines studies of the site including the levelling, contour survey, drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste
characterization, physio-chemical analysis of characteristics, composition of the waste present at the
site, ground water, every fractions of the waste, soil etc. be carried out at the earliest.

Photographs of different stages of the work i.e. before starting, during the execution and after the
Completion of work will have to submitted before payment.
All directions issued in case of Hon’ble NGT, Hon’ble Court
Hon'ble Court will be strictly followed.

All the applicable approval required for the w
No Electricity, Water shall be supplied by the

pS and connected wit

tension of time period.

al of Bio-soil, C&D, inert and RDF along with RC of vehicles

s (in KML format or any other

ation of GPS report of Vehicle
frware showing the location of

le screenshot of monitoring so

y the committee/concerned officer from
per actual processing of waste in proportion to RDF disposal
by MCG will be considered and will be final.

d compost be done b

y court & Hon’ble NGT and all
d as per the

such as RDF, compost/soil

the processed waste
er the norms of CPCB. Due

ff scientifically as p
he concessionaire as per CPCB norms.

n ash/soil content more than 10% as

and other or in any other case, issued by

ork shall be the responsibility of the Agency.

MCG, the agency has to make their own arrangements.
All the provisions directions of industrial safety and health should be strictly complied with.

MCG shall engage an Independent Assessment Agency for the monitoring of the work and the

payment shall be released after the satisfactory receipt of report from the I1AA.
Make responsible endeavors to maximize the utilization of the waste from the Bandhwari dumpsite

and for this purpose shall ensure that at least 80% ofpthe waste is utilized/reused by the contractor as

» . R
2 Floo_r C1 Info City, Sector-34, Gurugra -}/2‘5001(Haryana)
Website: www.mcg.qov.in | :dmc@mcg.gov.lnToIIFreeNo.l800180181/
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yclables RDF and products frog,

to produce the product/Output such as soil enricher/compost, rec

construction and demolition waste. ’ ; terial
45. Set up processing system flexible enough and convenient for segregation of dumplng ma .
46. Ensure adequate power back-up for smooth operation of the machinery and equipment ms.talloq. ‘
47. Excavate the existing mixed compacted garbage, and sieve the waste through mechanlcal- sieving
machines/any other equipment at the cost of the Developer/Contractor, Ensure the separation Of,
different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari

Dumpsite.
48. The waste removed from the dumpsite i
the site. The concessionaire will prepare a layout clearly showing

the garbage along with allied activities.
49. The treatment plant should be provided with necessary infrastructures like security and access
controls/camera monitoring and recording features etc. by the Concessionaire. The agency has to

install CCTV cameras at site of work, plant and he has to submit a soft copy in the shape of hard disc

he treatment facility setup at

s to be safely transferred to t
for treatment of

the area required

along with each running bill.
50. A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment
facility.
achieving its daily target of handling waste as for

51. Provide adequate number of processing machine for
the quarterly plan submitted for Bandhwari dumpsite.
52. Provide on-site storage facility for various fractions for processing waste.

53. The hardware and technology adopted should include but not limited for the following:-

m 4 stage screening through sieves so as to achieve the
ncentration and inert limited to10% and the quality of
delines of CPHEEO.

i A set of separating machines with minimu
fines less than 4 mm size with maximum €O
the RDF obtained such meet the parameters of SCF-1 quality as per the RDF gui

ii.Magnetic separator for ferrous metals and scraps.
iii.Size, reduction and screening.
iv.Effective segregation of nonbiodegradable mass like plastic, inert material (construction/demolition

waste) etc.
v.Collectionofbiodegradablea ndorganicmatterflawedbyscientificprocessing.

vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary
producer industry, either directly or through approved vendors/concessionaire.
vii.Deploying of all required inputs viz., MSW collections and handling equipment’s and vehicles

conveyor’s, JCB, dump site etc. Wwill be Concessionaire’s responsibility.
viii.The plant and machineries necessary for each of the above steps will be part of the proposal

submitted to the authorities/MC for approval.
ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the

contractor.
x.The Concessionaire has to ensur
from the site at the end of the term a
xi.The Concessionaire will ensure that a
operations and maintenance of the plant. This will include insta
weigh bridges and daily online updating of processing quality of waste. The feed W

their respective ULBS.

xii.Effective Leachate collection and treatment facility.

xiii.Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the project
site as well as in the surrounding areas, sO that no epvironment impact and inconvenience to the

public takes place.

2" Floor C1 Info City, Sector-34, Gurugra
Website: _vjyl\g_.m_cg;gc_)\,l_.lﬂ ‘.:dmc@mcg.gov.in‘l‘oHFreeNo‘lSOO1801817

e that all the byproducts generated during the term will be cleared

part from the insert’s dumpsite in SLF.
n online monitoring system would be setup for effective
llation of CCTV camerad, electronic
ill be provided to
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i S, Which may i
.m Y include i
ontS:Ifa‘ Waste and insert. @ to RDF, Compost, cap
ctor shel
and Mmaximize the useesleforOr thc Possibility of minimizing the disposal of inert/
filling of |0W-|ying " such Inert waste including but not limited to making o
Waste such s physieczsl (lfhapp!ucable as Per the law of land) construction of ro
waste. ; » Chemical, biological, reactive, toxic, flammable, exp

egregation, shall be handling as

waste, hazardous

processing, reject
f curb side blocks,
ads etc. Hazardous
losive or corrosive

Leachate System: The Contract Shall:

Construct leachate collection system/tanks/and provide a leach
Ensure that the leachate from the Bandh

without any stagnation (except in storage
Ensure overall design of the leachate sy
that there is no per collation the leachat
any waterbody.

Strom water drainage system in such a manner as to ensure that :-

Itis independent form the leachate system.

The run-off rainwater from the hinterland does not enter the solid waste storage and processing
area.

There is no stagnation of rain water on the site.

ate collection network.

wari Dump site is carried to the leachate collection tank
/holding tanks, and
stem/ leachate collection tank should be such to ensure
e into the ground and it does not come into contact with

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments adequate to carry out the tests pertaining to municipal solid waste analysis and
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this
Solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid
test done for any other registered laboratory under applicable law. '
The pre-processing and post-processing reject/inserts shall be handled as per sol.nd wastef
management Rule 2016. In case a sanitary land fill is required to be constructed, the dilsposalhcha
processing reject and insert shall will limited to a maximum of 10% of total waste quantity. lr) t |s’
case, the land filling area for segregated we stand residues s_hgll be ear marked by Ml;,mﬁ'z;
Corporation, which shall be a part of the project site. Additionally, the fcontracnt"orle:ioe:‘ i
responsible for closure of Bandhwari dumpsite according to SWM Rulg 2016 be grg:;s :)he i
exit for the project. The contractor shall liable to pay .a penalty e'qulvalenc: tE R
processing fees the processing reject/inert in the sanitary land fill excee t :d Sl
10%. The inert waste material from the processing waste shall be recognized S
i der and Dozer will be involved for during
designed and calculated for the disposal of sgiwasle loa

el

~ el
AN
2" Floor C1 Info City, Sector-34, &urugram-lZZOOl%l;igg:lr;a)
Website: www.mecg.gov.in ' :dmc@mcg.gov.inTollFreeNo.180
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and leaving the inerts for the processing landfill area.

Itis Necessary to reprofile the waste mount to the designated grade, elevation and slopes avoid see
Page of the materials

As a final cover to a com
drainage layer, geo me br
The post closure manag
such as, monitorin
well Monitoring of
Vegetation should be planted in the top cover and adequate provision for irrigating the plant
should be made.

Like for other
highlighting th

pleted disposal facility at least 5 layers form the bottom to top, i.g. gas
ane, drainage layer clay layer and revegetation layer, should be provided.
ement activities will be carried out continuously ager dump site closure

8 of environmental condition with in and surrounding aeration as extraction & as
soil cover.

sanitary landfills in the country, post closure plan for this SLF should also be given
€ responsibilities of different stakeholders.

Provide fire Protection measures and safety equipment.

far;:’i't(i’eesuft;:tl\:s S':Jch as drin.king water facilities and sanitary facilities (preferably washing/bathing
provided ang s:freterS) and "ghf'ng arrangements for easy operation during night hours shall be
Provide sacurit Y Provisions including health inspection of worker at site shall be carried out.

Y arrangements for the planned project site, machinery, equipment etc. At the cost
of the developer/contracto

| 65
Adequate Iighting system for the workin
developer/contr

actor and Mmunicipal Cor
Adequate meas

The contractor wi

g area as well as to the access ways shall be arrange by the

ction for the same.

several emergencies exist may be provided.
Access to the project site

reduce the impact of the dumping site
in the adjacent areas.

Set a soil and ground water baseline so that
and Remediation of the Bandhwari Dumpsite
Monitor ground water quality, work zone, air quality and ambi
site from authorized laboratory/agency and submit the report
Monitor and measure noise level at the site and in
surrounding area.

Keep track of the progress of its activities and establish
order to optimize its activities.

Involve community participation and discuss with the citizens community. In order to ensure a frec
flow of information. .

Complete the work within the time period stipulated in the contract, subject to terms anq
condition in the contract at the end of the terms the contractor shall vacant the Bandhwah
Dumpsite, as the case may be, along with its equipments and facilities use and handover the. Sir
reclaimed area and /or the sanitary landfill with without cleaning any Compensations of whatever
nature.

the same will be available to evaluate post bio-mining

ent air quality monitoring within the
on monthly basis,

terface of the facility with plant boundary and

a database and update on a regular basis in

62. Weighment System

ofb\“m«

: . : e : i
2" Floor C1 Info City, Sector-34, Gurugram: I?Z(JPBi)E)'?:(;Y:lle)
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if(lj‘he cor\trgctor shall provide weighbrid
: umpsite is processed in terms of sor
Insert going out of the Bandh

maximum of 20% only of the
landfill site,

ge to measure quantity of various components of waste at
e R tlng and segregated material, RDF, composite material and

l{mpSIte. Provided however, the contractor shall ensure that a
processing rejects are landfilled in the Sanitary Landfill at the Sanitary

ii.The ¢
reporssnts"s;i?;s ;:a”eennSure that Weighbridge is fully online electronic, where in data of online
o o mandagt erated. Online d.ata shall be provided to the authority as and when
——— 4 ory on monthly basis. It should also have CCTV surveillance system.
l".auill'\gorti)tr;d?s should be calibrated as per the OEMs manual and fortnightly reviewed by
s M Cése. of breakdown the weighbridge, it should be rectified within 24 hours during
€ period, weighing should be done at private weighbridge approved by the authority.

63. Payment Procedure:

During the payment of the bills of the work executed by the agency following enclosures be verified
in true letter and spirit: -

Real time photographs reflecting the area/land reclaimed by processing of the existing legacy
waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no
further waste shall be allowed to be dumped at there claimed land.

Contour sheets prepared with the help of total stations / drones or with latest available
technologies, reflecting the volume of waste reduced by bio remediation and the same should be
tally with the quantity of weight processed taken in the bills.

Before every payment of the bill the agency is required to conduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE and signed at the site under surveillance of the IP based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be

recorded by the Engineer in Charge.

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.

Excavate the existing mixed compacted garbage and sieve the waste through mechanical sieving
machines/Any other equipments at the cost of the developer/contractor.

The contractor shall take necessary steps and process to minimize Environmental pollution while
carrying out remediation/reclamation of legacy waste at Bandhwari dumpsite. The contractor shall
take all responsible steps to ensure that there is control of odor, dust and treatment generated
leachate, flies, rodents and hird menace and fire hazards in and around the Bandhwari dumpsite
during the period of reclamation.

The contractor shall in ensure processing of the legacy waste in accordance with CPCB Guidelines
for handling legacy waste (Old Municipal Solid Waste date, March 2020) along with SWM Rule
2016(as amended Time to time),

Setup mechanical segregation and compost recovery facility.

Set up an eco-friendly and non-polluting processing system in order to reduce the impact of the

o l!)’v‘

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Website: www.mcg.gov.in ' :dmc@mcg.gov.inTollFreeNo.18001801817
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material.

i dumped :
i aluate post bio-

venient for segregat to ev

dumpsite on the adjacent area.
Setup a processing system flexible enough Con e will be available
Set as oil and ground water base lines on that the S?Dumpsite-
mining and Remediation/Reclamation of the Bandhwarl *the facilty with plant b

: ; i eo
Monitor and measure noise level at the site and inter fac

oundary and

sh a database and update on a regular basis In

surrounding area. |
Keep track of the progress of its activities and establi

order to optimize its activities. | |

ydrological and flooding potential at

n terms of leachate

g Bio-Mining i

Carry out necessary geotechnical survey for considering the h
d disposal of le

sites, in order to mitigate any effect on the activities durin
transport. The agency will also ensure collection, treatment an
site by using suitable technology as per CPCB norms. i

; ries
Segregate the excavated garbage in the land portion earmarked. Into as may kind sand cat;’go =
as possible at the cost of the Developer/Contractor maximize the separation of L e \;l '
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of componenis: 1ar

generation o.f Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite.
Provide on-sites to rage facility for various fractions of processed Waste.
f the waste from the

The contractor shall make reasonable endeavors to maximize the utilization 0
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor so as
to produce product/outputs such as soil enricher/compost, recyclables, RDF and products from

construction and demolition waste.
Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable

component of the Waste at the Bandhwari Dumpsite.
While reclaiming and excavating MSW from the present open dumpsite following aspects must be

achate generated at

handled carefully.
Exposure to hazardous material, leachate, gases, odor etc.
Contaminated wastes that may be uncovered during reclamation operation require special

handling and disposal requirements.
Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and

other gases which cause sex plosion and fire.
The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects

and maximize the usage of such inert waste including but not limited to marking of curb side

blocks, filling of low lying areas, construction of road etc.

Be responsible for the sale and marketing of recovered materials to appropriate venders.

Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide
adequate number of processing machines from achieving its daily target of handling at least 3500
er day or above so as to achieve the total reclamation of land up to 10th Feb,2024

MT of waste p
based on the estimated quantum of waste at Bandhwari Dumpsite.

Provide weighbridge to measure the quantity of various components of waste at dumpsite.
Processed in terms of sorting and segregated materials, RDF, compost material, and inert going out

of the Bandhwari Dumpsite.

Carry out leveling of the earth surface by bulldozers or any other earth moving equipment deploy
the necessary manpower, materials, equipment, tools and construction of plants and sheds and
creation of facilities for handling, separation, segregation and storing for the operation of the plant.
Provide security arrangements for the planneg project site, machineries, equipment etc. at the cost

] N8 - 7_? _‘77 B
2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Website: wyiw.mcg,gov.n - cdme@mcy.gov.inTolll reeNo.18001801817
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of the Developer/Contractor.
y C&D waste if found during excavation, sorting/segregation a
of the contractor. The contra

&D waste rules 2016. Furthe
dumpsite or found to be not
d for the same in accordanc

nd final disposal of such legacy
ctor shall be free to explore
r, if the said C&D waste is
properly disposed of, the
e with the terms of the

Legac
c&D waste shall be the sole responsibility

alternate use for C&D waste as per the C
found to be lying around the Bandhwari
Contractor shall be liable to be penalize

Contract.

Hazardous waste such as physical, chemical,
corrosive waste, if found during excavation,
hazardous and other Waste (Management and trans
Handover any domestic hazardous waste/biomedical
sorting/segregation to the nearest biomedical hazardous waste
as per biomedical waste management Rules.

biological, reactive, toxic, flammable, explosive or
sorting or segregation shall be handled as per the

boundary Movement) Rules.
waste if found during excavation,

facility. This waste shall be handled

Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be completed up within 1

month positively i.e. up to 10" Feb, 2024

Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate

the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
d / or the sanitary landfill Site

equipment and facilities used and handover there claimed area an
without claiming any compensation of whatever nature.

Incentives/Bonus @ (1%) one percent of the contract value pe
percent of contract value for early completion shall be paid to the Contract or if com

before the prescribed time frame.

r month subject to maximum of five
plete the work

penalties/liquidity damages: -
the contract, liquidate damages@(0.5%) half percent of the
maximum of (10%) ten percent of contract value

mpletion of
Ity damages mentioned in the work contract shall

k of delay subject to a
tractor. The pena
ddition to these penalties.

In case of delay in co
contract value per wee
should be levied on the con
pelevied on the contractor in a

22}ol| 2>
Executive Engineer-SBM
for Commissioner,
Municipal Corporation

Gurugram

Dated: 23.01.2024

Fndst No: EE «SBM/MCG/2024/ 52.23 O

cessary action.

A copy of the above is forwarded to information & ne

nicipal Corporation, Gurugram.

Addl. Commissioner, Municipal Corporation, Gurugram.
Chief Engineer, Municipal Corporation Gurugram.
Superintending Cngineer, Municipal Corporation Gurugram.
Joint Commissioner-SBM, Municipal Corporation, Gurugram.

Ld. Commissioner, Mu

——————— e ——— — e ——————

2" Floor C1 Infa City, Sector-34, Gurugram-lZZOOl(Haryana)
Website: www.mcg.qov.mn :dm(:@mcg.gov.in'lolll-’rcho.18001801817
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f) Consultant-SBM, Municipal Corporation, Gurugram.
g) Concerned Assistant Engineer-SBM with the direction to comp
and execute the work as per RFP and Contract Agreement.

ly the above mention direction strictly

ol | >®
ﬂ(/ Executive ?ﬁg. e!r-SB?MA1
0

r Commissioner,
Municipal Corporation
Gurugram

vfrl‘gg(rpfi‘twlnfg City, Sector-34, Gurugram-122001(Haryana)
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From
Commissioner
Municipal Corporation
Gurugram
To

M/s Daya Charan and Company

D-2/96, Janakpuri, New Delhi.

Email: saurabhaggarwal2020@gmail.com
Mob.No. - 9871698969.

Memo No. MCG/EE-SBM/2024/2 2. 2.5 Dated: 23.01.2024

Subject:- Selection of Contractor for Remediation and Reclamation of Existing Dumpsite at Bandhwari in
Municipal Corporation Gurugram For 5.0 Lac MT Municipal Solid Waste on the risk and cost of
M/s Ecogreen Energy Gurgaon Faridabad Pvt. Ltd, ( Phase-Il) Tender id- 2023_HRY_309710_1

Reference: - Memo no. EE-IV/DULB/2024/301 dt. 22.01.2024

Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of the rates from
the competent authority i.e. HPWC after negotiation on dated 27.12.23 of your lowest tender rate which
inter alia contains the following terms & Condition are hereby conveyed as follow: -

Sr ‘ Description E
no. Rs.) ‘
| |
1 Selection of Contractor for | 3,00,000 MT | 840/- Per MT 252,000,000/- |
Remediation and Reclamation
of Existing Dumpsite  at
Bandhwari in Municipal
Corporation, Gurugram (Phase

)]

_— |
NOTE: -
As per directions given by HPWC that work of agency in this contract be limited to 3.0 lac MT
only whereas decision regarding the balance 2.0 Lac MT will be taken after reviewing the
performance of remediation of 3.0 Lac MT legacy waste.

The time period given as per the RFP is 8 months for 5.0 lacs MT, accordingly time limit for the
completion of above quantity of 3.0 lac MT shall be 5 months from the date of commencement,

which will be reckoned w.e.f. 24.01.2024.

Approx. Qty. : Rate /Unit Total project cost (In
!

General Terms & Conditions: -

1. All the terms conditions of RFP and Contract agreement shall be accepted by the agency.
2. The work shall be executed at the risk and cost of concessionaire of ISWM project i.e. M/s Ecogreen

Energy Faridabad Gurugram Pvt Ltd.

3. The observations and recommendations of the IAA engaged by MCG shall be adhered by the agency

2" Floor C1 Info City, Sector-’§4, durugram-lZZOOl(Haryana)
Website: www.mcg.gov.in ' :dmr@mcg‘gov,lnToHFreeNo.18001801817
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and all the deficiency shall be removed by the agency. No further payment or the payment pending
for the work executed shall be made to the agency until all the deficiencies are rectified. The agency
shall also be responsible for the penalty/ LD as per the provisions of the RFP /Contract agreement for
the deficiency in the work.

The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of SWm
Rules 2016, CPCB, CPHEEO, Hon'ble NGT as well as the directions of the Government issued
from time to time.

The agency shall deposit additional EMD as well as performance guarantee for the allotted amount
with in a period of 20 days.

At any stage, if during the execution of the work, the quality of the work is not found as per the
CPHEEO/CPCB/NGT norms the contract shall be terminated and the agency shall rectify the deficiency
at its own cost,

The payment to the agency shall only be done for the actual quantity of the legacy waste removed
from the Bhandwari Site.

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT due to non
execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/Hon'ble NGT the
same shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced
quantity of the legacy waste within a period of 1 month.

The agency shall make suitable arrangements to cover the entire waste with impermeable layer to
avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain
water) into the ground water.

No payment for the processed waste shall be released to the agency until all the screened fractions
are removed from the site and disposed as per the norms.

The agency shall install a separate weigh bridge for the measurement of the actual processed,
however for his satisfaction he may get the quantity checked by sensors based weighing devices,
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC
GMDA and it shall be responsibility of agency.

The agency shall install the machinery for the processing of legacy waste which are effective in
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEO, Hon'ble NGT or
directions of Government. _ _
All terms and condition of tender document/RFP and Contract Agreement uploaded will remain
ty’;“udwﬁlif;:’::;) submit PERT/Bar chart before starting the work and submit bill of executed work for
payment. ) .

All statutory deduction will be made as applicable from your bills. P

Please inform in writing of date of start and date of completnon'of \.Norkc:)c:“unr:it:;:l;gpMU-Brd Sty i
Payment will be made after the recommendation of monitoring

applicable). . ; ion with concern
The work must be started within 2 days of the issue of this Workﬁ-rd?trslr;;zn;rlgtsg:)enbylrtequired 5
AE/JE of this office and complete the same with your cgntractua m;l | e AE/IE will ensurs Hhat
execute the agreement within 7 days from the date of issuance of this letter.

the work will be carried out accordingly.

o ith necessary
20. You are requested to attend this offige for signing of Contract agreement along wi

il

2" Floor C1 Info City, Sector-34, Gurugram-lzZOPBt%ngg;a)
Website: www.mcg.qov.in | 1:dmc@mcg.gov.inTollFreeNo.
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bled vehicles and all documentary

documents.
released without proof of

RDF disposal shall be done at th
proofs are to be submitted along with running
RDF/Inert/Compost/C&D.
Agency required to submit RDF
No third party disposal of RDF a
RDF and other fraction shall be
and subsequent physical verification.

All vehicles shall be enabled with GPS and connected with the IcCC GMD
responsibility of agency.
Penalty/LD to be imposed
GPS details of vehicles engaged for dis
to be provided by the agency.

Bill payment will be made after ver
format as prescribed by MCG for example screenshot O

vehicle with time stamp) through, GIS Lab/GMDA ICCC.
Affidavits/agreement and valid documents of land from lan
to be provided by agency.
Physical verification of RD

e cement plants with GPS enc
bill and no payment will be

nt with cement kilns/power plants.

disposal LOI/Agreeme
nd other fractions shall be allowed. .
disposed off with the prior approval of competent authority of MCG

A and it shall be

due to non-extension of time period. )
hicles

posal of Bio-soil, C&D, inert and RDF along with RC of ve

cles (in KML format or any other

ification of GPS report of Vehi |
software showing the location of

f monitoring

d owners for inert and compost disposal
F, inert and compost be done by the committee/concerned officer from
time to time. payment will be made as per actual processing of waste in proportion to RDF disposal
only. RDF percentage of sampling done by MCG will be considered and will be final.
Agency to provide report/contour survey of the actual land reclaimed.

Agency to ensure that there should be no violation of any order of any co
the legacy waste should be processed & disposed off as per SWM Ru

guidelines issued by CPCB & HSPCB.
Agency shall ensure that fraction arising ou

enriches, C&D waste and inert are being disposed
sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms.

Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.

Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of
the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should
not exceed the guidelines of CPHEEO/CPCB/HSPCB etc.
Agency shall ensure that screened RDF should not contain ash/soil content more than 10% as
provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF,
bio-earth, C&D waste, inert etc. should be accumulated at the site.

Base lines studies of the site including the levelling, contour survey, drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste
characterization, physio-chemical analysis of characteristics, composition of the waste present at the

site, ground water, every fractions of the waste, soil etc. be carried out at the earliest.
Photographs of different stages of the work i.e. before starting, during the execution and after the

Completion of work will have to submitted before payment.
All directions issued in case of Hon’ble NGT, Hon’ble Court and other or in any other case, issued by

Hon’ble Court will be strictly followed.

urt & Hon’ble NGT and all
les-2016 and as per the

t+ of the processed waste such as RDF, compost/soil
off scientifically as per the norms of CPCB. Due

2" Floor C1 Info City, Sector-34 Gurugram-lZZOOl(Haryana)
Woebsite: www.mcq.qov.in :dmc@mcg.gov.inToIII-‘recNu.18001801817
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40. All the applicable approval required for the work shall be the responsibility of the Agency. o
41. No Electricity, Water shall be supplied by the MCG, the agency has to make their own arrangements,

42. All the provisions directions of industrial safety and health should be strictly complied with,

43. MCG shall engage an Independent Assessment Agency for the monitoring of the work and the
payment shall be released after the satisfactory receipt of report from the IAA.

Make responsible endeavors to maximize the utilization of the waste from the Bandhwari dumpsite

and for this purpose shall ensure that at least 80% of the waste is utilized/reused by the contractor as

to produce the product/Output such as soil enricher/compost, recyclables RDF and products from
construction and demolition waste,

45. Set up processing system flexible

46. Ensure adequate power back-up

47. Excavate the existing mixed co
machines/any other equipmen
different components of dump
Dumpsite.

48. The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at
the site. The concessionaire will Pprepare a layout clearly showing the area required for treatment of

the garbage along with allied activities,

The treatment plant should be provided with necessary infrastructures like security and access

controls/camera monitoring and recording features etc. by the Concessionaire. The agency has to

install CCTV cameras at site of work, plant and he has to submit a soft copy in the shape of hard disc

along with each running bill.

50. A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment
facility.

51. Provide adequate number of processing machine for achieving its daily target of handling waste as for
the quarterly plan submitted for Bandhwari dumpsite.

52. Provide on-site storage facility for various fractions for processing waste.

44,

enough and convenient for segregation of dumping material.

for smooth operation of the machinery and equipment installed.
mpacted garbage, and sieve the waste through mechanical sieving
t at the cost of the Developer/Contractor, Ensure the separation of
ed waste to maximize the reuse of legacy waste from the Bandhwari

49.

53. The hardware and technology adopted should include but not limited for the following:-

I.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the
fines less than 4 mm size with maximum concentration and inert limited to10% and the quality of

the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEO.
ii.Magnetic separator for ferrous metals and scraps. X
iii.Size, reduction and screening.
iv.Effective segregation of nonbiodegradable mass like plastic, inert material (construction/demolition

waste) etc. . .
v.Collectionofbiodegradableandorganicmatterflawedbyscientificprocessing.

vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary
producer industry, either directly or through approved vendors/concessionaire. .

vii.Deploying of all required inputs viz,, MSW collections and handling equipment’s and vehicles

conveyor’s, JCB, dump site etc. Will be Concessionaire’s responsibility. ‘ l

viii.The plant and machineries necessary for each of the above steps will be part of the proposa
submitted to the authorities/MC for approval. ;

i i the

ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of th

contractor. ' . -

x.The Concessionaire has to ensure that all the byproductsigenefatéd deS”CE the term will be
from the site at the end of the term apart from the lns.ert ’s dumpsite in l(i T —
Xi.The Concessionaire will ensure that an%\line monitoring system wou

7 -122001(Haryana)
27 F) ity, Sector-34, Gurugram
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5 . ' .
perations and maintenance of the plant. This will include installation of CCTV camera, electronic

Effective Leachate collection and treatment facility.
.Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the project

site as well as in the surrounding areas, so that no environment impact and inconvenience to the
public takes place.

Be responsible for creation and maintenance of infrastructures, facilities, amenities, at their own
risk and cost, for saving, the executive garbage, storing the segregated materials.

The contractor shall be responsible and entitled to keep the proceed from the sale of all the
recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous
waste, medical waste and insert.

The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject
and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and Transboundary Movement) Rules,2016.

Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/
segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016.

Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

In order to prevent environmental impact of the activities as per the Solid Waste Management
Rules, 2016 adopt guidelines for development of landfill as per schedule-| of the said Rules.

Leachate System: The Contract Shall:

Construct leachate collection system/tanks/and provide a leachate collection network.

Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and

Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody.

Strom water drainage system in such a manner as to ensure that :-

It is independent form the leachate system.

The run-off rainwater from the hinterland does not enter the solid waste storage and processing
area.

There is no stagnation of rain water on the site.

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments adequate to carry out the tests pertaining to municipal solid waste analysis and
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this
Solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid
test done for any other registered laboratory under applicable law.

The pre-processing and post-processing reject/inserts shall be handled as per solid waste
management Rule 2016. In case a sanitary land fill is required to be constructed, the disposal of
processing reject and insert shall will Iimitcg maximum of 10% of total waste quantity. In this

1\

- 2%\ )
2" Floor C1 Info City, Sector-34,\Gurugram-122001(Haryana)
Website: www.mcg.gov.in ' :dmc@mcg.gov.inTaliFreeNo.18001801817
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case, the lang filling area for se
Corporation, which shal be a
résponsible for closure of B
exit for the Project. The ¢
Processing feeg the proc

gregated we stand residues shall be ear marked by Municipal
part of the project site. Additionally, the contractor shall be
wari dumpsite according to SWM Rule 2016 before completion and
ontractor shall liable to pay a penalty equivalent to 2 times the quoted

10%. The : essing reject/inert in the sanitary land fill exceed the maximum limit of
. INert waste materia| from the processing waste shall be recognized back in the area

design i

and? eo and cailculated for the disposal of such waste loader and Dozer will be involved for during
‘ €aving the inerts for the Processing landfill area.

Itis Necessary to reprofil

e the waste mount to the designa i s avoid see
page of the materials, gnated grade, elevation and slope

andh

As a fi . i

draina nzllacover '0 a completed disposal facility at least 5 layers form the bottom to top, i.e. gas
ge layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided.

continuously ager dump site closure

e planted in the top cover and adequ
should be made.

Like for other sanitary la
highlighting the responsi

ate provision for irrigating the plant

hdfflls in the country, post closure plan for this SLF should also be given
bilities of different stakeholders.

Provide fire Protection measures and safety equipment.

of the developer/contractor.
Adequate lighting system for the working area as well as to the access ways shall be arrange by the
developer/contractor and municipal Corporation will not raise any objection for the same.
Adequate measures to avoid trespassing shall be taken by the municipal authority.
The contractor will provide fencing along the perimeter of the project site and the land partition
are marked by the municipal Corporation for disposal of the residues and rejects.
Entrance into the project site from outside the site shall be restricted to on
; 3 idad.
several emergencies exist may be provide - o
Access to the project site provided by Municipal Corporation shall have to be maintained by the
t of vehicle etc. from outside.
developer/Contractor to have easy movemen , | o
Set up F;n eco-friendly and non-polluting process in order to reduce the impact of the dumping site
in the adjacent areas. ) . -
ISrja: a soiIJ and ground water baseline so that the same will be available to evaluate post bio-mining
iati i ite.
and Remediation of the Bandhwari Dumpsi ‘ . ) ) o WA
Monitor ground water quality, work zone, air quality and ambient air quality monitoring withir
’ i basis.
o-s fem ewthenzed iabarsiory/ageney S SUbrglFr‘nttheerf;ecZo:f 22:}‘;::':‘:;’ w?th plant boundary and
i i the site and i
Monitor and measure noise level at

ing area. : \ regular basis in
ls(urmltmdll?gf the progress of its activities and establish a database and update on a reg
eep track of

e point. However,

imize its activities. .. A or to ensure a free
?fde’f e zeitv participation and discuss with the citizens community. In ord
nvolve commun

flow of information. &
4——“7

tor-34, Gurugram-122001(Haryana)
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|| vacant the Bandhwari
d handover the. Sir
tever

pulated in the contrac
or sha
use an
ompensations of wha

Conc"'?l_ete .thc work within the time period sti
CD?Jr:n;)tsl?tZ ':S tt:e contract at the end of the terms the contract

: ) e case may be, along with its equipments and facilities
reclaimed area and /or the sanitary landfill with without cleaning any C

nature.

62. Weighment System
e at

s components of wast
osite material and
hall ensurée that a
the Sanitary

y of variou
aterial, RDF, comp
the contractor s
Sanitary Landfill at

to measure quantit
d segregated m
provided however,
ts are landfilled in the

i.The contractor shall provide weighbridge
dumpsite is processed in terms of sorting an
insert going out of the Bandhwari Dumpsite.
maximum of 20% only of the processing rejec
landfill site.

ii.The contractors shall ensure that weig
reports should be generated. Online

required, but mandatory on monthly basis.
i Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by

authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

where in data of online

e electronic,
nd when

ded to the authority as 3
CTV surveillance system.

hbridge is fully onlin
data shall be provi
It should also have (&

63. Payment Procedure:
nclosures be verified

i, During the payment of the bills of the work executed by the agency following e
in true letter and spirit: -
Real time photographs reflecting the area/land reclaimed by processing of the existing legacy

s shall be installed at the boundaries of the reclaimed land and no

be dumped at there claimed land.
he help of total stations / drones oOr
e reduced by bio remediation an

ii.
waste. Permanent Mile stone

allowed to
with latest available

further waste shall be
d the same should be

Contour sheets prepared with t
reflecting the volume of wast
t processed taken in the bills.

bill the agency is required to conduc
flected against the quantity processed by the agency.

hed on the weighbridge and in the presence of officer not
under surveillance of the IP based CCTV cameras. Time
footage of IP based CCTV

iii.
technologies,
tally with the quantity of weigh

iv. Before every payment of the
volume reduction should be re

v. Weigh Slips of the processed waste weig

w the rank of AE and signed at the site
h slip shall be verified from the video

certificate of verification of the same shall be

t the contour survey and the

belo
recorded by the officer on the weig

cameras and during the payment of the bills,
recorded by the Engineer in Charge.

64. Scope of Work: -

all undertake following activities.

ract, the Contractor sh
waste through mechanical sieving

d garbage and sieve the

t of the developer/contractor.
d process to minimize Environmental pollution while

t Bandhwari dumpsite. The contractor shall
dust and treatment generated

Upon execution of the Draft Cont
i Excavate the existing mixed compacte
machines/Any other equipments at the cos
i, The contractor shall take necessary steps an
carrying out remediation/reclamation of legacy waste a
take all responsible steps to ensure that there is control of odor,

gram-122001(Haryana)

2" Floor C1 Info City, Sector-34,9Gu u
0.18001801817
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i site
leachate, flies, rodents and bird menace and fire hazards in and around the Bandhwari iR
during the period of reclamation, i ideli
The contractor shall in ensure processing of the legacy waste in accordance with Cpf: SG\/:'/'&G?QTJTZ
for handling legacy waste (Old Municipal Solid Waste date, March 2020) along wi
2016(as amended Time to time).

Setup mechanical segregation and compost recovery facility. g f th
Set up an eco-friendly and non-polluting processing system in order to reduce the impact of the
dumpsite on the adjacent area, :

Setup a processing system flexible enough Convenient for segregation of dumped material. '
Set as oil and ground water base lines on that the same will be available to evaluate post bio-
mining and Remediation/Reclamation of the Bandhwari Dumpsite.

Monitor and measure noise level at the site and inter face of the facility with plant boundary and
surrounding area.

Keep track of the progress of its activities and establish a database and update on a regular basis in
order to optimize its activities.

Carry out necessary geotechnical survey for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activities during Bio-Mining in terms of leachate
transport. The agency will also ensure collection, treatment and disposal of leachate generated at
site by using suitable technology as per CPCB norms.

Segregate the excavated garbage in the land portion earmarked. Into as may kind sand categories
as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz.
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for
generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite.

Provide on-sites to rage facility for various fractions of processed Waste.

The contractor shall make reasonable endeavors to maximize the utilization of the waste from the
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor so as
to produce product/outputs such as soil enricher/compost, recyclables, RDF and products from
construction and demolition waste.

Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable
component of the Waste at the Bandhwari Dumpsite.

While reclaiming and excavating MSW from the present open dumpsite following aspects must be
handled carefully.

Exposure to hazardous material, leachate, gases, odor etc.
Contaminated wastes that may be uncovered during reclamation operation require special

handling and disposal requirements. . -
Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and

other gases which cause sex plosion and fire. . . .
The Contractor shall explore the possibility of minimizing the disposal of mert/pr.occssmg relc_cts
and maximize the usage of such inert waste including but not limited to marking of curb side
blocks, filling of low lying areas, construction of road etc. . '

Be responsible for the sale and marketing of recovered materials to .a‘p.propnate vonc.igrs. o
Be responsible for creation and maintenance of infrastructure, facnlme.?s and qmemtles forpsxevgzi
the excavated garbage and storing the segregated materials etc..at their own risk a.nd coit. str(;vsloo
adequate number of processing machines from achieving its daily ‘target of handlmgl;tthcl:z:!b e
MT of waste per day or above so as to achieve the total reclamation of land up to G

based on the estimated quantum of wgste at Bandhwari Dumpsite.

i ector-34, Gurugram-12200 L(Haryflrja)
’ ﬂg:{ecvlvwlsfé\)cggl\ﬁj :dmc@nlucg.gov.lnI'olll reeNo. 18001801817
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terms of sorting and
se
of the Bandhwari Dumpsite. SreRatetim

Carry out leveling of the earth surf
the n.ecessary manpower, materia
creation of facilities for handling

Provide security arrangements fo
of the Developer/Contractor.

y Of' various components of waste at dumpsite.
aterials, RDF, compost material, and inert going out
xviii.
ace bY.bulldozers or any other earth moving equipment deploy
Is, equipment, tools and construction of plants and sheds and
separation, segregation and storing for the operation of the plant.
r the planned project site, machineries, equipment etc. at the cost

XiX.

XX.  Legacy C i : ;
gacy C&D waste if found during excavation, sorting/segregation and final disposal of such legacy

gi‘g:‘;?i::i:rbz;ge sole responsibility of the contractor. The contractor shall be.z free to explore
oy waste as per the C&D waste rules 2016. Further, if the salq C&D waste is
ying around the Bandhwari dumpsite or found to be not properly disposed of, the in

Contractor shall be liable to be penalized for the same in accordance with the terms of the of
Contract. .

xxi.  Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or
corrosive waste, if found during excavation, sorting or segregation shall be handled as per the
hazardous and other Waste (Management and transboundary Movement) Rules.

xxii. Handover any domestic hazardous waste/biomedical waste if found during excavation, from
sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled nhich
as per biomedical waste management Rules.

65. Completion and Exit st (In \.

i The work of remediation and reclamation of existing dumpsite shall be completed up within 1 \

month positively i.e. up to 10" Feb, 2024 /—/\
ii.  Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate

the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its |

equipment and facilities used and handover there claimed area and / or the sanitary landfill Site

without claiming any compensation of whatever nature.
iii.  Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five

percent of contract value for early completion shall be paid to the Contract or if complete the work

before the prescribed time frame.

ilac M
66. Penalties/liquidity damages: - iing th

In case of delay in completion of the contract, liquidate damages@(0.5%) half percent of the ¢ for th
contract value per week of delay subject to a maximum of (10%) ten percent of contract value cemer
should be levied on the contractor. The penalty damages mentioned in the work contract shall

belevied on the contractor in addition to these penalties.

Executive} n \i Zgr-SBM

for Commissioner, Ecogr
Municipal Corporation
Gurugram e age

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Website: www.mcg.gov.in ::dmc@mcg.gov.inToIIFreeNo.18001801817
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Endst No: EE-SBM/MCG/2024/ 2 2.2_4, Dated: 23.01.2024

A copy of the above is forwarded to information & necessary action.

Ld. Commissioner, Municipal Corporation, Gurugram.
Addl. Commissioner, Municipal Corporation, Gurugram.

Chief Engineer, Municipal Corporation Gurugram.

Su_perlntend.ing Engineer, Municipal Corporation Gurugram.

Joint Commissioner-SBM, Municipal Corporation, Gurugram.

Consultant-SBM, Municipal Corporation, Gurugram.

Concerned Assistant Engineer-SBM with the direction to comply the above mention direction strictly

and execute the work as per RFP and Contract Agreement.

Executive Engineer-SBM

for Commissioner,
Municipal Corporation

Gurugram

> Floor C1 Info City, Sector-34, Gurugram-lZZOOl(Haryana)
:dmc@mcg.gov.in'l‘olIFrcho.18001801817

Website: www.mcg.gov.in
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From
Commissioner
Municipal Corporation
Gurugram
To
M/s Bhumi Green Energy
B-14, Narayan Baug Society,

Magarpatta, Pune-411028
M.No 9225626105/9822908912/9881360202.

Memo No. MCG/EE-SBM/2024/ 22 2 /- Dated: 23.01.2024

Subject:- Selection of Contractor for Remediation and Reclamation of Existing Dumpsite at Bandhwari in
Municipal Corporation Gurugram For 5.0 Lac MT Municipal Solid Waste on the risk and cost of
M/s Ecogreen Energy Gurgaon Faridabad Pvt. Ltd, ( Phase-lll) Tender id- 2023_HRY_ 309757_1

Reference: - Memo no. EE-IV/DULB/2024/301 dt. 22.01.2024

Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of the rates from
the competent authority i.e. HPWC after negotiation on dated 27.12.23 of your lowest tender rate which
inter alia contains the following terms & Condition are hereby conveyed as follow: -

The time limit for the completion of above work as agreed shall be 8 months from the

date of commencement, which will be reckoned w.e.f. 24.01.2024.
Sr | Description Approx. Qty. | Rate /Unit Total project cost (In |
no. ‘ Rs.)

1. | Selection of Contractor for| 5,00,000 MT | 840/-Per MT | 420,000,000/
Remediation and Reclamation
| of Existing Dumpsite at

Bandhwari in Municipal
’ Corporation, Gurugram (Phase

i)

General Terms & Conditions: -

1. All the terms conditions of RFP and Contract agreement shall be accepted by the agency.

2. The work shall be executed at the risk and cost of concessionaire of ISWM project i.e. M/s Ecogreen
Energy Faridabad Gurugram Pvt Ltd.

3. The observations and recommendations of the IAA engaged by MCG shall be adhered by the agency
and all the deficiency shall be removed by the agency. No further payment or the payment pending
for the work executed shall be made to the agency until all the deficiencies are rectified. The agency
shall also be responsible for the penalty/ LD as per the provisions of the RFP /Contract agreement for
the deficiency in the work.

4. The agency shall execute the work af Bio remediation of legacy waste as per the guidelines of SWM
Rules 2016, CPCB, CPHEEO, Hon'ble NGT as well as the directions of the Government issued

2" Floor C1 Info City, Sector-34, Girugram-122001(Haryana)
Website: www.mcg.qov.in :dmc@mcg.gov.InTollFreeNo.18001801817
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from time to time.

5. The agency shall deposit additional EMD as well as
with in a period of 20 days. _ .

6. At any stgge, if during the execution of the work, the quality of the work 'S”
CPHEEO/CPCB/NGT norms the contract shall be terminated and the agency sha
at its own cost.

7. The payment to the agency shall only be done for the actual quantity of the legacy wast

from the Bhandwari Site.

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'bl

execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/

same shall be levied /recovered from the agency.

9. The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced
quantity of the legacy waste within a period of 1 month.

10. The agency shall make suitable arrangements to cover the entire waste with impermeable layer to
avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain
water) into the ground water.

11. No payment for the processed waste shall be released to the agency until all the screened fractions
are removed from the site and disposed as per the norms.

12. The agency shall install a separate weigh bridge for the measurement of the actual processed,
however for his satisfaction he may get the quantity checked by sensors based weighing devices,
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC
GMDA and it shall be responsibility of agency.

13. The agency shall install the machinery for the processing of legacy waste which are effective in
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEO, Hon'ble NGT or
directions of Government.

14. All terms and condition of tender document/RFP and Contract Agreement uploaded will remain
binding on you.

15. You will have to submit PERT/Bar chart before starting the work and submit bill of executed work for
payment.

16. All statutory deduction will be made as applicable from your bills.

17. Please inform in writing of date of start and date of completion of work to undersigned.

18. Payment will be made after the recommendation of monitoring committee/PMU/3rd party (if
applicable).

19. The work must be started within 2 days of the issue of this work order in consultation with concern
AE/JE of this office and complete the same with your contractual limits. You are hereby required to
execute the agreement within 7 days from the date of issuance of this letter. AE/JE will ensure that
the work will be carried out accordingly.

20. You are requested to attend this office for signing of Contract agreement along with necessary
documents,

21. RDF disposal shall be done at the cement plants with GPS enabled vehicles and all documentary
proofs are to he submitted along with running bill and no payment will be released without proof of
RDF/Inert/Compost/C&D.

22. Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants.

23. No third party disposal of RDF and othen fractions shall be allowed.

performance guarantee for the allotted amount

not found as per the
rectify the deficiency

e removed

e NGT due to non
Hon'ble NGT the

w0

2" Floor C1 Info City, Sect?g'-’ 4, GUFUQFBTT\_-122001(Hary:lr_1]a)
Website: www.imcg,gov.in ;:dmc@n\cg‘gov.mToIIHeeNo.1800180l
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RDF and other fraction shall be disposed off with the prior approval of competent authority of MCG
and subsequent physical verification.

All vehicles shall be enabled with GPS and
responsibility of agency.

Penalty/LD to be imposed due to non-ex

connected with the ICCC GMDA and it shall be

tension of time period.

ged for disposal of Bio-soil, C&D, inert and RDF along with RC of vehicles
to be provided by the agency.

Bill payment will be made after verification of GPS report of Vehicles (in KML format or any other

format as prescribed by MCG for example screenshot of monitoring software showing the location of
vehicle with time stamp) through, GIS Lab/GMDA ICCC.

Affidavits/agreement and valid documents of land from land owners for inert and compost disposal
to be provided by agency.

Physical verification of RDF, inert and compost be done by the committee/concerned officer from
time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal
only. RDF percentage of sampling done by MCG will be considered and will be final.

Agency to provide report/contour survey of the actual land reclaimed.

Agency to ensure that there should be no violation of
the legacy waste should be processed & dis
guidelines issued by CPCB & HSPCB.

Agency shall ensure that fraction arising out of the processed waste such as RDF, compost/soil
enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCB. Due
sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms.
Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste |
in open areas unscientifically by the contractor within or outside the MC limit.
Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of
the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should
not exceed the guidelines of CPHEEQ/CPCB/HSPCB etc.

Agency shall ensure that screened RDF should not contain ash/soil content more than 10% as
provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediately after the
bio-earth, C&D waste, inert etc. should be accumulated at the site.

any order of any court & Hon’ble NGT and all
posed off as per SWM Rules-2016 and as per the

s not being dumped

processing. No RDF,

-Base lines studies of the site including the levelling, contour survey, drone survey of the area

allocated to you for the processing of legacy waste be carried out immediately. Other waste
characterization, physio-chemical analysis of characteristics, composition of the waste present at the
site, ground water, every fractions of the waste, soil etc. be carried out at the earliest.

Photographs of different stages of the work i.e. before starting, during the execution and after the
Completion of work will have to submitted before payment. .

All directions issued in case of Hon’ble NGT, Hon'ble Court and other or in any other case, issued by
Hon’ble Court will be strictly followed.

All the applicable approval required for the work shall be the responsibility of the Agency.

. No Electricity, Water shall be supplied by the MCG, the agency has to make their own arrangements.
42,

43,

All the provisions directions of industrial safety and health should be stri.ctly.complied with. .
MCG shall engage an Independent Assessment Agency for the momtorlr;g of the work and the
isfac ipt of report from the IAA.
ayment shall be released after the satisfactory rc<':c . ' . .
K/iayke responsible endeavors to maximize the ytilization of the waste from the Bandhwari dumpsite

‘o City, Sector-34, Gu ugram-lZZOOl(Haryar_\a)
zvflgg{oc\:vfﬂfggiggv_@ :dmc@mcg.gov.inTollFreeNo.18001801817
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- tor as
and for this purpose shall ensure that at least 80% of the waste is utlhzed/reuscd;:by t:‘-‘ :g(::rc;:: from
to produce the product/Output such as soil enricher/compost, recyclables RDF and p
construction and demolition waste. : terial

45. Set up processing system flexible enough and convenient for segregation of d”mF"”g ma. ol li d

46. Ensure adequate power back-up for smooth operation of the machinery and equipment lns'ta e. B

47, Excavate the existing mixed compacted garbage, and sieve the waste through mechanical s‘uevmg
machines/any other equipment at the cost of the Developer/Contractor, Ensure the separation of
different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari
Dumpsite.

48. The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at

the site. The concessionaire will Prepare a layout clearly showing the area required for treatment of
the garbage along with allied activities.

. The treatment plant should be provided with
controls/camera monitoring and recording featu
install CCTV cameras at site of work
along with each running bill.

50. A separate first aid facility will be

facility.

51. Provide adequate number of processing machine for achieving its daily target of handling waste as for

the quarterly plan submitted for Bandhwari dumpsite.

. Provide on-site storage facility for various fractions for processing waste.

4

w

necessary infrastructures like security and access
res etc. by the Concessionaire. The agency has to
» plant and he has to submit a soft copy in the shape of hard disc

provided at the treatment plant within 100 meters of the treatment

52

53. The hardware and technology adopted should include but not limited for the following:-

I.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the
fines less than 4 mm size with maximum concentration and inert limited t010% and the quality of

the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEO.
ii.Magnetic separator for ferrous metals and scraps.
iii.Size, reduction and screening.

iv.Effective segregation of nonbiodegradable mass like plastic, inert material

waste) etc.
v.CoIlectionofbiodegradableandorganicmatterflawedbyscientificprocessing.

vi.Transfer and disposal of metal scrap and other recyclable mass like
producer industry, either directly or through approved vendors/concessionaire.

vii.Deploying of all required inputs viz., MSW collections and handling equipment’s and vehicles
conveyor’s, JCB, dump site etc. Will be Concessionaire’s responsibility.

viii.The plant and machineries necessary for each of the above s
submitted to the authorities/MC for approval.

ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the
contractor.

(construction/demolition

glass and plastics to primary

teps will be part of the proposal

x.The Concessionaire has to ensure that all the byproducts generated during the term will be cleared
from the site at the end of the term apart from the insert’s dumpsite in SLF.

xi.The Concessionaire will ensure that an online monitoring system would be setup for effectiye
operations and maintenance of the plant. This will include installation of CCTV camera, electronic

weigh bridges and daily online updating of processing quality of waste. The feed will be provided to
their respective ULBS,

xii.Effective Leachate collection and treatment facility. . T
xiii.Maximum numbers of the suction tankers for ensuring no leacha.te is accum.u ate a‘ i
site as well as in the surrounding areasﬂat no environment impact and inconvenien

—_————
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public takes place.

. Be responsible for creation and maintenance of infrastructures, facilities, amenities, at their own

risk and cost, for saving, the executive garbage, storing the segregated materials.

_The contractor shall be responsible and entitled to keep the proceed from the sale of all the

recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous
waste, medical waste and insert.

The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject
and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and Transboundary Movement) Rules,2016.

Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/
segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016.

Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

In order to prevent environmental impact of the activities as per the Solid Waste Management
Rules, 2016 adopt guidelines for development of landfill as per schedule-I of the said Rules.

Leachate System: The Contract Shall:

Construct leachate collection system/tanks/and provide a leachate collection network.

Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and

Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody.

Strom water drainage system in such a manner as to ensure that :-

It is independent form the leachate system.

The run-off rainwater from the hinterland does not enter the solid waste storage and processing
area.

There is no stagnation of rain water on the site.

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments adequate to carry out the tests pertaining to municipal solid waste analysis and
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this
Solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid
test done for any other registered laboratory under applicable law.

The pre-processing and post-processing reject/inserts shall be handled as per solid waste
management Rule 2016. In case a sanitary land fill is required to be constructed, the disposal of
processing reject and insert shall will limited to a maximum of 10% of total waste quantity. In this
case, the land filling area for segregated we stand residues shall be ear marked by Municipal
Corporation, which shall be a part of the project site. Additionally, the contractor shall be
responsible for closure of Bandhwari dumpsite according to SWM Rule 2016 before completion and
exit for the project. The contractor shall liable to pay a penalty equivalent to 2 times the guc?ted
processing fees the processing reject/inert in the sanitary land fill exceed the maxim'um limit of
10%. The inert waste material from the proEssing waste shall be recognized back in the area

\
G 44an
2" Floor C1 Info City, Sector-34, Gu‘ugram-lZZOOl(Haryar}a)
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designed and calculated for the disposal of such waste loader and Dozer will be involved for during
and leaving the inerts for the processing landfill area.
It is necessary to reprofile the waste mount to the designated grade,
page of the materials. . .
As a final cover to a completed disposal facility at least 5 layers form the bottom to top, i.e. gas
drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided.
The post closure management activities will be carried out continuously ager dump site closure
such as, monitoring of environmental condition with in and surrounding aeration as extraction & as
well monitoring of soil cover.
Vegetation should be planted in the top cover and adequate provision for irrigating the plant
should be made.
Like for other sanitary landfills in the country, post closure plan for this SLF should also be given
highlighting the responsibilities of different stakeholders.

elevation and slopes avoid see

. Provide fire protection measures and safety equipment.

Provide utilities such as drinking water facilities and sanitary facilities (preferably washing/bathing
facilities for workers) and lighting arrangements for easy operation during night hours shall be
provided and safety provisions including health inspection of worker at site shall be carried out.
Provide security arrangements for the planned project site, machinery, equipment etc. At the cost
of the developer/contractor.

Adequate lighting system for the working area as well as to the access ways shall be arrange by the
developer/contractor and municipal Corporation will not raise any objection for the same.
Adequate measures to avoid trespassing shall be taken by the municipal authority.

The contractor will provide fencing along the perimeter of the project site and the land partition
are marked by the municipal Corporation for disposal of the residues and rejects.

Entrance into the project site from outside the site shall be restricted to one point. However,
several emergencies exist may be provided.
Access to the project site provided by Municipal Corporation shall have to be maintained by the
developer/Contractor to have easy movement of vehicle etc. from outside.
Set up an eco-friendly and non-polluting process in order to reduce the impact of the dumping site
in the adjacent areas.
Set a soil and ground water baseline so that the same will be available to evaluate post bio-mining
and Remediation of the Bandhwari Dumpsite.
Monitor ground water quality, work zone, air quality and ambient air quality monitoring within the
site from authorized laboratory/agency and submit the report on monthly basis.

Monitor and measure noise level at the site and interface of the facility with plant boundary and
surrounding area.

Keep track of the progress of its activities and establish a database and update on a regular basis in
order to optimize its activities.

Involve community participation and discuss with the citizens community. In order to ensure a free
flow of information.

Complete the work within the time period stipulated in the contract, subject to terms anq
condition in the contract at the end of the terms the contractor shall vacant the Bandhwarl
Dumpsite, as the case may be, along with its equipments and facilities use and handover the. Sir
reclaimed area and /or the sanitary landfill with without cleaning any Compensations of whatever
nature.

_ )

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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62. Weighment System

. The contractor shall provide weighbridge to measure quantity of various components of waste at
dumpsite is processed in terms of sorting and segregated material, RDF, composite material and
insert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that a
maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary
landfill site.

i The contractors shall ensure that weighbridge is fully online electronic, where in data of online
reports should be generated. Online data shall be provided to the authority as and when
required, but mandatory on monthly basis. It should also have CCTV surveillance system.

ii.Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by
authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

63. Payment Procedure:

i. During the payment of the bills of the work executed by the agency following enclosures be verified
in true letter and spirit: -

ii. Real time photographs reflecting the area/land reclaimed by processing of the existing legacy
waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no
further waste shall be allowed to be dumped at there claimed land.

iii. Contour sheets prepared with the help of total stations / drones or with latest available
technologies, reflecting the volume of waste reduced by bio remediation and the same should be
tally with the quantity of weight processed taken in the bills.

iv. Before every payment of the bill the agency is required to conduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

v. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE and signed at the site under surveillance of the IP based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be

recorded by the Engineer in Charge.

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.
Excavate the existing mixed compacted garbage and sieve the waste through mechanical sieving
machines/Any other equipments at the cost of the developer/contractor.

ii.  The contractor shall take necessary steps and process to minimize Environmental pollution while
carrying out remediation/reclamation of legacy waste at Bandhwari dumpsite. The contractor shall
take all responsible steps to ensure that there is control of odor, dust and treatment generated
leachate, flies, rodents and bird menace and fire hazards in and around the Bandhwari dumpsite
during the period of reclamation,

iii.  The contractor shall in ensure processing of the legacy waste in accordance with CPCB Guidelines
for handling legacy waste (Old Municipal Solid Waste date, March 2020) along with SWM Rule

2016(as amended Time to time).
iv.  Setup mechanical segregation and compost reijery facility.

2" Floor C1 Info City, Sector-34,%mtu\gram-122001(Haryana)
Websile: www.mcg.gov.in | 1:dmc@mcg.gov.inTollFreeNo.18001801817

33



Vi.
Vii.

viii.

Xi.

Xii.

b)
xiil.

a)

c

Xiv,

xV.

XVi.

XVii.

XViii.

1307

MuNlClPAl

N
ORPORATIO
MCG‘ f/ GURUGRAM

NG GUPUC;V/-.I/.

1|lJPTlJF.’|

Set up an eco-friendly and
i j ea.
dumpsite on the adjacent ar + et G sEEEE

tion of dumped material.

e available to evaluate post bio-

i flexible enoug :
Setup a processing system g il b

Set as oil and ground water base lines on : o
mining and Remediation/Reclamation of the Bandhwan Dumps - i B S—
Monitor and measure noise level at the site and inter face of the

surrounding area. ) on a regular basis in
Keep track of the progress of its activities and establish a database and update g
order to optimize its activities. ) .

he hydrological and flooding potential at

Carry out necessary geotechnical survey for considering t
sites, in order to mitigate any effect on the activities during Bio-
transport. The agency will also ensure collection, treatment and disposal of leach
site by using suitable technology as per CPCB norms. .
Segregate the excavated garbage in the land portion earmarked. Into as may kind sand categories
as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz.
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for
generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite.
Provide on-sites to rage facility for various fractions of processed Waste.
The contractor shall make reasonable endeavors to maximize the utilization of the waste from the
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor so as
to produce product/outputs such as soil enricher/compost, recyclables, RDF and products from
construction and demolition waste.
Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable
component of the Waste at the Bandhwari Dumpsite.
While reclaiming and excavating MSW from the present open dumpsite following aspects must be
handled carefully.
Exposure to hazardous material, leachate, gases, odor etc.
Contaminated wastes that may be uncovered during reclamation operation require special
handling and disposal requirements.
Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and
other gases which cause sex plosion and fire.
The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects
and maximize the usage of such inert waste including but not limited to marking of curb side
blocks, filling of low lying areas, construction of road etc.
Be responsible for the sale and marketing of recovered materials to appropriate venders.
Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide
:i\:liequate number of processing machines from achieving its daily target of handling at least 3500
T of waste per day or above so as to achieve the total reclamation of land up to 10th Feb,2024
2:3%22&:52?;2:;&33L:sr;;um ?f vt\]/z])ste at B'andhwari ~Dumpsite. '
PHSRSSS Ty Eiring b st ;:(;LSQI e quantity of various components o'f wastc. at dumpsnte.
! gregated materials, RDF, compost material, and inert going out
of the Bandhwari Dumpsite.
Carry out leveling of the earth surface by bulldozers or any other earth moving equipment deploy
tche n'ecessary.rpf-mpower, materials, equipment, tools and construction of plants and sheds and
reation of facilities for handling, separation segregation and storing for the operation of the plant.

———— e
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Provide security arrangements for the planned project site, machineries, equipment etc. at the cost
of the Developer/Contractor.

Legacy C&D waste if found during excavation, sorting/segregation and final disposal of such legacy
C&D waste shall be the sole responsibility of the contractor, The contractor shall be free to explore
al‘ternate use for C&D waste as per the C&D waste rules 2016. Further, if the said C&D waste is
found to be lying around the Bandhwari dumpsite or found to be not properly disposed of, the

Contractor shall be liable to be penalized for the same in accordance with the terms of the
Contract.

Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or
corrosive waste, if found during excavation, sorting or segregation shall be handled as per the
hazardous and other Waste (Management and transboundary Movement) Rules.

Handover any domestic hazardous waste/biomedical waste if found during excavation,
sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled
as per biomedical waste management Rules.

Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be completed up within 1
month positively i.e. up to 10*" Feb, 2024

Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site
without claiming any compensation of whatever nature.

Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five
percent of contract value for early completion shall be paid to the Contract or if complete the work
before the prescribed time frame.

Penalties/liquidity damages: -

In case of delay in completion of the contract, liquidate damages@(0.5%) half percent of the
contract value per week of delay subject to a maximum of (10%) ten percent of contract value
should be levied on the contractor. The penalty damages mentioned in the work contract shall
belevied on the contractor in addition to these penalties.

/V;Iou')»)y%’
ﬂpExecutive gr;gi eer-SBM
(¢]

r Commissioner,
Municipal Corporation
Gurugram

Cndst No: LE-SBM/MCG/2024] 2 2.2-& Dated: 23.01.2024
A copy of the above is forwarded to information & necessary action.

Ld. Commissioner, Municipal Corporation, Gurugram.

Addl. Commissioner, Municipal Corporation, Gurugram.
Chief Engineer, Municipal Corporation Gurugram.
Superintending Engineer, Municipal Corporation Gurugram.

2" Floor C1 Info Cily, Sector-34, Gurugram-122001(Haryana)
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e) Joint Commissioner-SBM, Municipal Corporation, Gurugram.
Consultant-SBM, Municipal Corporation, Gurugram.

Concerned Assistant Engineer-SBM with the direction to comply the above mention direction strictly
and execute the work as per RFP and Contract Agreement.

2% 1w ‘Wf)‘f
(_ Executive Engiheer-SBM
for Commissioner,
Municipal Corporation
Gurugram

2 'Floor C1 Into City, Scctor-34, Gurugram=-122001(Haryana)
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From

To

Subject:-

Commissioner
Municipal Corporation
Gurugram

M/s Adarsh Bharat Enviro Pvt. Ltd.
Aadarsh Residency Power Colony,
Lane 6 Sr. No. 15 Vitthal Nagar,

Hadapsar, Pune, Maharashtra
Mob. No. - 9881155050.

Memo No. MCG/EE-SBM/2024/1187 Dated:10.01.2024
Regarding treatment of 2 lacs MT of legacy waste at SLF Bandhwari on the risk and cost of M/s
Eco Green Pvt. Gurugram Faridabad. {(Phase-South) Tender ID: 2022_HRY_246091_1
In reference to your proposal/ request vide letter ABE/SWM/23-24/MCG/14 dated 15.10.2023
The Subject cited work was allotted to you by this office vide letter no. EE- SBM/MCG/2023/5847
dated 25.02.2023 with date of completion 28.04.2023.
As per your request after obtaining approval from Commissioner, Municipal Corporation Gurugram
vide Digi no. MCG/SBM/sbm/2022-23/00046$PF1 #notel2, enhancement case was sent to
government. Government has approved the enhancement of above work for qty. 2 lac MT to 2.36 lac
MT for original agreement amounting to Rs. 1776.00 lacs to Revised Restricted amounting to Rs,
2078.40 Lacs on the rates mentioned below subject to the following Terms and Condition,
Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of
enhancement from High Power Works Committee (HPWC) during the meeting held on 06.12.2023,
work order is being issued with the following terms & Condition as under:-
The time [imit for the completion of above work as agreed shall be 30 days from the date of

commencement, which will be reckoned w.e.f. 12.01.2024

37

Sr. | Description Approx. Qty.| Rate Total project
No. /Unit | Cost (In Rs.)

1. Regarding treatment of 2 lacs MT of legacy | 2,00,000MT 888/- 17,76,00,000/-
waste at SLF Bandhwari on the risk and cost of

M/s Eco Green Pvt. Gurugram Faridabad. Per
(Phase-South) (Original) MT
2, Enhancement 36,000 MT | 840/- 3,02,40,000/-
Per MT
3. Total after Enhancement 2,36,000 MT | -- 20,78,40,000/-

2" Floor C1 Info Cily, Sector-34, Gurugram-122001(Haryana)
Website: wyw.mcg.gov.an  :dme@mcg.gov.inTollFreeNo.18001801817
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All the previous terms conditions of RFP and Contract agreement shall be accepted by the agency.

The work shall be executed at the risk and cost of concessionaire of ISWM project i.e. M/s Ecogreen
Energy Faridabad Gurugram Pvt Ltd.

The observations and recommendations of the IAA engaged by MCG shall be adhered by the agency
and all the deficiency shall be removed by the agency. No further payment or the payment pending
for the work executed shall be made to the agency until all the deficiencies are rectified. The agency

shall also be responsible for the penalty/ LD as per the provisions of the REP /Contract agreement for
the deficiency in the work.

The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of SWM
Rules 2016, CPCB, CPHEEO, Hon'ble NGT as well as the directions of the Government issued
from time to time.

The agency shall deposit additional EMD as well as performance guarantee for the enhances/ revised
amount with in a period of 20 days.

At any stage, if during the execution of the work, the quality of the work is not found as per the
CPHEEO/CPCB/NGT norms the contract shall be terminated and the agency shall rectify the deficiency
at its own cost,

The payment to the agency shall only be done for the actual quantity of the legacy waste removed

from the Bhandwari Site.

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT due to non

execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/Hon'ble NGT the

same shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced

quantity of the legacy waste within a period of 1 month.

The agency shall make suitable darrangements to cover the entire waste with impermeable layer to

avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain

water) into the ground water.

No payment for the processed waste shall be released to the agency until all the screened fractions

are removed from the site and disposed as per the norms.

The agency shall install a separate weigh bridge for the measurement of the actual processed,

however for his satisfaction he may get the quantity checked by sensors based weighing devices,
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC
GMDA and it shall be responsibility of agency.

The agency shall install the machinery for the processing of legacy waste which are effective in
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEO, Hon'ble NGT or
directions of Government. '

All terms and condition of tender document/RFP and Contract Agreement uploaded will remain
binding on you.

You will have to submit PERT/Bar chart before starting the work and submit bill of executed work for
payment.

All statutory deduction will be made as applicable from your hills. .

Please inform in writing of date of start and date of completion of work to undersigned.

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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Payment will be made after the recommendation of monitoring committee/PMU/3rd party (if
applicable).

The work must be started within 2 days of the issue of this work order in consultation with concern
AE/JE of this office and complete the same with your contractual limits. You are hereby required to
execute the agreement within 7 days from the date of issuance of this letter. AE/JE will ensure that
the work will be carried out accordingly.

You are requested to attend this office for signing of Contract agreement along with necessary
documents.

RDF disposal shall be done at the cement plants with GPS enabled vehicles.

Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants.

No third party disposal of RDF and other fractions shall be allowed.

RDF and other fraction shall be disposed off with the prior approval of competent authority of MCG
and subsequent physical verification.

All vehicles shall be enabled with GPS and connected with the ICCC GMDA and it shall be
responsibility of agency.

Penalty/LD to be imposed due to non-extension of time period.

GPS details of vehicles engaged for disposal of Bio-soil, C&D, inert and RDF along with RC of vehicles
to be provided by the agency.

Bill payment will be made after verification of GPS report of Vehicles (in KML format or any other
format as prescribed by MCG for example screenshot of monitoring software showing the location of
vehicle with time stamp) through, GIS Lab/GMDA ICCC.

Affidavits/agreement and valid documents of land from land owners for inert and compost disposal
to be provided by agency.

Physical verification of RDF, inert and compost be done by the committee/concerned officer from
time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal
only. RDF percentage of sampling done by MCG will be considered and will be final.

Agency to provide report/contour survey of the actual land reclaimed.

Agency to ensure that there should be no violation of any order of any court & Hon’ble NGT and all
the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the
guidelines issued by CPCB & HSPCB.

Agency shall ensure that fraction arising out of the processed waste such as RDF, compost/soil
enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCB. Due
sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms.
Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.

Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of
the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should
not exceed the guidelines of CPHEEO/CPCB/HSPCB etc.

Agency shall ensure that screened RDF should not contain ash/soil content more than 10% as
provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF,
bio-earth, C&D waste, inert etc, should be accumulated at the site.

Base lines studies of the site including the levelling, contour survey, drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste
characterization, physio-chemical analysis of characteristics, composition of the waste present at the

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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site, ground water, every fractions of the waste, soil etc. be calrried oult at the ea rlle:'t. I
Photographs of different stages of the work i.e. before starting, during the execution a er the

i ork will have to submitted before payment. )
Eﬁn;:::ct;ﬁ;sfis\:uez in case of Hon’ble NGT, Hon’ble Court and other or in any other case, issued by
Hon’ble Court will be strictly followed.

All the applicable approval required for the work shall be the responsibility of tﬁe Agency.

No Electricity, Water shall be supplied by the MCG, the agency has to make their own ar'rangements.
All the provisions directions of industrial safety and health should be strictly complied with.

MCG shall engage an Independent Assessment Agency for the monitoring of the work and the
payment shall be released after the satisfactory receipt of report from the IAA. )
Make responsible endeavors to maximize the utilization of the waste from the Bandhwari dumpsite
and for this purpose shall ensure that at least 80% of the waste is utilized/reused by the contractor as
to produce the product/Output such as soil enricher/compost, recyclables RDF and products from
construction and demolition waste.

Set up processing system flexible enough and convenient for segregation of dumping material.

Lnsure adequate power back-up for smooth operation of the machinery and equipment installed.
Excavate the existing mixed compacted garbage, and sieve the waste through mechanical sieving
machines/any other equipment at the cost of the Developer/Contractor, Ensure the separation of
different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari
Dumpsite,

The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at
the site. The concessionaire will prepare a layout clearly showing the area required for treatment of
the garbage along with allied activities,

The treatment plant should be provided with necessary infrastructures like security and access
controls/camera monitoring and recording features etc. by the Concessionaire.

A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment
facility.

Provide adequate number of processing machine for achieving its daily target of handling waste as for
the quarterly plan submitted for Bandhwari dumpsite.

. Provide on-site storage facility for various fractions for processing waste.

- The hardware and technology adopted should include but not limited for the following:-

I.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the
fines less than 4 mm size with maximum concentration and inert limited t010% and the quality of

the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEO.
I.Magnetic separator for ferrous metals and scraps. ;

i.Size, reduction and screening.

iv.Effective segregation of nonbiodegradable mass like plastic, inertmaterial (construction/demolition

waste) etc.

v.CoﬂectionofbiodegradabIeandorganicmatterflawedbyscientificprocessing.

v

vi

i.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary
producer industry, either directly or through approved vendors/concessionaire.

i.Deploying of all required inputs viz., MSW collections and handling equipment’s and vehicles
conveyor’s, JCB, dump site etc. Will be Concessionaire’s responsibility.

viii. The plant and machineries necessary for each of the above steps will be part of the proposal

submitted to the authorities/MC for approval,

ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the

—

contractor,
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x.The Concessionaire has to ensure that all the byproducts generated during the term will be cleared
from the site at the end of the term apart from the insert’s dumpsite in SLF.

xi.The Concessionaire will ensure that an online monitoring system would be setup for effective

xi

operations and maintenance of the plant. This will include installation of CCTV camera, electronic
weigh bridges and daily online updating of processing quality of waste. The feed will be provided to
their respective ULBS.

Lffective Leachate collection and treatment facility.

xiii. Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the project

site as well as in the surrounding areas, so that no environment impact and inconvenience to the
public takes place.

54. Be responsible for creation and maintenance of infrastructures, facilities, amenities, at their own

risk and cost, for saving, the executive garbage, storing the segregated materials.

35. The contractor shall be responsible and entitled to keep the proceed from the sale of all the

recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous
waste, medical waste and insert.

56. The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject

and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and Transhoundary Movement) Rules,2016.

57. Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/

segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016.

58. Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at

sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

59. In order to prevent environmental impact of the activities as per the Solid Waste Management

Rules, 2016 adopt guidelines for development of landfill as per schedule-I of the said Rules.

60. Leachate System: The Contract Shall:

iii.

a)
b)

q

Construct leachate collection system/tanks/and provide a leachate collection network.

Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and

Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody.

Strom water drainage system in such a manner as to ensure that :-

It is independent form the leachate system.

The run-off rainwater from the hinterland does not enter the solid waste storage and processing
area.

There is no stagnation of rain water on the site.

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments adequate to carry out the tests pertaining to municipal solid waste analysis and
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this
Solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid
test done for any other registered laboratory under applicable law.
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vi.  The pre-processing and post-processing reject/inserts shall be handled as per solid waste .
management Rule 2016. In case a sanitary land fill is required to be constructed, the disposal of ]
processing reject and insert shall will limited to a maximum of 10% of total waste quantity. In this
case, the land filling area for segregated we stand residues shall be ear marked by Municipal
council, which shall be a part of the project site. Additionally, the contractor shall be responsible for
closure of Bandhwari dumpsite according to SWM Rule 2016 before completion and exit for the
project. The contractor shall liable to pay a penalty equivalent to 2 times the quoted processing
fees the processing reject/inert in the sanitary land fill exceed the maximum limit of 10%. The inert
waste material from the processing waste shall be recognized back in the area designed and
calculated for the disposal of such waste loader and Dozer will be involved for during and leaving
the inerts for the processing landfill area.

ILis necessary to reprofile the waste mount to the designated grade, elevation and slopes avoid see
page of the materials,

Vil

viil. " As a final cover to a completed disposal facility at least 5 layers form the bottom to top, i.e. gas
drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided.
The post closure management activities will be carried out continuously ager dump site closure

such as, monitoring of environmental condition with in and surrounding aeration as extraction & as
well monitoring of soil cover.

Vegetation should be planted in the top cover and adequate provision for irrigating the plant
should be made.

xi.  Like for other sanitary landfills in the country, post closure plan for this SLF should also be given
highlighting the responsibilities of different stakeholders.

61. Provide fire protection measures and safety equipment.

Provide utilities such as drinking water facilities and sanitary facilities (preferably washing/bathing
facilities for workers) and lighting arrangements for easy operation during night hours shall be
provided and safety provisions including health inspection of worker at site shall be carried out.

Provide security arrangements for the planned project site, machinery, equipment etc. At the cost
of the developer/contractor.

— T TR e

Adequate lighting system for the working area as well as to the access ways shall be arra nge by the
developer/contractor and municipal council will not raise any objection for the same,
iv. Adequate measures to avoid trespassing shall be taken by the municipal authority.

The contractor will provide fencing along the perimeter of the project site and the land partition
are marked by the municipal Council for disposal of the residues and rejects.

T

Vil Entrance into the project site from outside the site shall be restricted to one point. However,
several emergencies exist may be provided.
vii. Access to the project site provided by Municipal Council shall have to be maintained by the

developer/Contractor to have easy movement of vehicle etc. from outside.

Set up an eco-friendly and non-polluting process in order to reduce the impact of the dumping site
in the adjacent areas.

iX. Set a soil and ground water baseline so that the same will be available to evaluate post bio-mining
and Remediation of the Bandhwari Dumpsite.

X, Monitor ground water quality, work zone, air quality and ambient air quality monitoring within the
site from authorized laboratory/agency and submit the report on monthly basis.

4. Monitor and measure noise level at the site and interface of the facility with plant boundary and
surrounding area.

i, Keep track of the progress of its activities and establish a database and update on a regular basis in
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order to optimize its activities.
Involve community participation and discuss with the citizens community. In order to ensure a free

flow of information.

Complete the work within the time period stipulated in the contract, subject to terms and
condition in the contract at the end of the terms the contractor shall vacant the Bandhwari
Dumpsite, as the case may be, along with its equipments and facilities use and handover the. Sir
reclaimed area and /or the sanitary landfill with without cleaning any Compensations of whatever

nature.

62. Weighment System

i.The contractor shall provide weighbridge to measure quantity of various components of waste at
dumpsite is processed in terms of sorting and segregated material, RDF, composite material and
insert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that a
maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary
landfill site.

ii.The contractors shall ensure that weighbridge is fully online electronic, where in data of online
reports should be generated. Online data shall be provided to the authority as and when
required, but mandatory on monthly basis. It should also have CCTV surveillance system.

i. Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by
authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

63. Payment Procedure:

i.  During the payment of the bills of the work executed by the agency following enclosures be verified
in true letter and spirit: -

ii. Real time photographé reflecting the area/land reclaimed by processing of the existing legacy
waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no
further waste shall be allowed to be dumped at there claimed land.

iii. Contour sheets prepared with the help of total stations / drones or with latest available
technologies, reflecting the volume of waste reduced by bio remediation and the same should be
tally with the quantity of weight processed taken in the bills.

iv. Before every payment of the bill the agency is required to conduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

V. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE and signed at the site under surveillance of the IP based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be
recorded by the Engineer in Charge. |

64, Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.
Fxcavate the existing mixed compacted garbage and sieve the waste through mechanical sieving
machines/Any other equipments at the cost of the developer/contractor.
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iil.

iv.

vi.

vii.

viii.

Xi.

Xil.

xiii.

Xiv,

XV,
XVi.

b)

b)

c)

o . }
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P i ental pollution whj
The contractor shall take necessary steps and process to minimize Environm P while

' ite. The contractor
carrying out remediation/reclamation of legacy waste at Bandhwari dumpsit e

i d treatment generated
ible 2 D is control of odor, dust an ‘
o e o i nesscs o d the Bandhwari dumpsite

leachate, flies, rodents and bird menace and fire hazards in and aroun
during the period of reclamation. _
The contractor shall in ensure processing of the legacy waste |
for handling legacy waste (Old Municipal Solid Waste date, March 20
2016(as amended Time to time).

Setup mechanical segregation and compost recovery facility. )
Set up an eco-friendly and non-polluting processing system in order to reduce the impact of the
dumpsite on the adjacent area. ;

Setup a processing system flexible enough Convenient for segregation of dumped material. _
Set as oil and ground water base lines on that the same will be available to evaluate post bio-
mining and Remediation/Reclamation of the Bandhwari Dumpsite.

Monitor and measure noise level at the site and inter face of the facility with plant boundary and
surrounding area.

Keep track of the progress of its activities and establish a database and update on a regular basis in
order to optimize its activities.

n accordance with CPCB Guidelines
20) along with SWM Rule

Carry out necessary geotechnical survey for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activities during Bio-Mining in terms of leachate
transport. The agency will also ensure collection, treatment and disposal of leachate generated at
site by using suitable technology as per CPCB norms.

Segregate the excavated garbage in the land portion earmarked. Into as may kind sand categories
as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz.
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for
generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite.

Provide on-sites to rage facility for various fractions of processed Waste.

The contractor shall make reasonable endeavors to maximize the utilization of the waste from the
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor so as
to produce product/outputs such as soil enricher/compost, recyclables, RDF and products from
construction and demolition waste.

Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable
component of the Waste at the Bandhwari Dumpsite.

While reclaiming and excavating MSW from the present open dumpsite following aspects must be
handled carefully.

Exposure to hazardous material, leachate, gases, odor etc.

Contaminated wastes that may be uncovered during reclamation operation require special
handling and disposal requirements.

Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and
other gases which cause sex plosion and fire.

The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects
and maximize the usage of such inert waste including but not limited to marking of curb side
blocks, filling of low lying areas, construction of road etc.

Be responsible for the sale and marketing of recovered materials to appropriate venders.

Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide
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xvii.

Xviii.

XIX.

XX.

XX,

xxil.

65.

66.

adequate number of processing machines from achieving its daily target of handling at least 1200
MT of waste per day or above so as to achieve the total reclamation of land up to 10th Feb,2024
based on the estimated quantum of waste at Bandhwari Dumpsite.

Provide weighbridge to measure the quantity of various components of waste at dumpsite.
Processed in terms of sorting and segregated materials, RDF, compost material, and inert going out
of the Bandhwari Dumpsite,

Carry out leveling of the earth surface by bulldozers or any other earth moving equipment deploy
the necessary manpower, materials, equipment, tools and construction of plants and sheds and
creation of facilities for handling, separation, segregation and storing for the operation of the plant.
Provide security arrangements for the planned project site, machineries, equipment etc. at the cost
of the Developer/Contractar,

Legacy C&D waste if found during excavation, sorting/segregation and final disposal of such legacy
C&D waste shall be the sole responsibility of the contractor. The contractor shall be free to explore
alternate use for C&D waste as per the C&D waste rules 2016. Further, if the said C&D waste is
found to be lying around the Bandhwari dumpsite or found to be not properly disposed of, the
Contractor shall be liable to be penalized for the same in accordance with the terms of the
Contract.

Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or
corrosive waste, if found during excavation, sorting or segregation shall be handled as per the
hazardous and other Waste (Management and transboundary Movement) Rules.

Handover any domestic hazardous waste/biomedical waste if .found during excavation,
sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled
as per biomedical waste management Rules.

Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be completed up within 1
month positively i.e. up to 10" Feb, 2024

Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site
without claiming any compensation of whatever nature.

Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five
percent of contract value for early completion shall be paid to the Contract or if complete the work
before the prescribed time frame.

Penalties/liquidity damages: -

In case of delay in completion of the contract, liquidate damages@(0.5%) half percent of the
contract value per week of delay subject to a maximum of (10%) ten percent of contract value
should be levied on the contractor. The penalty damages mentioned in the work contract shall

belevied on the contractor in addition to these penaities.

Executive Engineer-SBM

for Commissioner,
Municipal Corporation
Gurugra
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Endst No: EE-SBM/MCG/2024/£‘188 Dated: 10.01.2024

A copy of the above is forwardéd to information & necessary action.

Ld. Commissioner, Municipal Corporation, Gurugram.
Addl. Commissioner, Municipal Corporation, Gurugram.
Chief Engineer, Municipal Corporation Gurugram.
Superintending Engineer, Municipal Corporation Gurugram.
Joint Commissianer-SBM, Municipal Corporation, Gurugram.

Consultant-SBM, Municipal Corporation, Gurugram.
Concerned Assistant Engineer-SBM with the direction to comply the above mention direction strictly

and execute the work as per F_{FP and Contract Agreement.

Executive Engineer-SBM
for Commissioner,

Municipal Corporation
Gurugra@
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From
Commissioner
Municipal Corporation
Gurugram
To
M/s Bhumi Green Energy
B-14, Narayan Baug Society,

Magarpatta, Pune-411028
M.No 9225626105/9822908912/9881360202.

Memo No. MCG/EE-SBM/2024/1182 Dated: 10.01.2024

and Reclamation of Existing Dumpsite at Bandhwari in
Municipal Corporation Gurugram (Phase 1V) Tender ID: 2022_HRY_237016_1

Subject:- Selection of Contractor for Remediation

In reference to your proposal/ Féquest vide letter admin/Haryana /2022-23/133 dated 12.10.2023

The Subject cited work was allotted to you by this office vide letter no. EE- SBM/MCG/2022/52141
dated 19.12.2022 with date of completion 25.06.2023.

As per your request after obtaining approval from Commissioner, Municipal Corporation Gurugram

vide Digi no. NICG/SBM/sbm/2022—23/00018$PF1 #notell, enhancement case was sent to

government. Government has approved the enhancement of above work for gty. 5 lac MT to 6 lac

MT for original agreement amounting to Rs. 4575.00 lacs to Revised Restricted amounting to Rs.
5415.00 Lacs on the rates mentioned below subject to the following Terms and Condition.

Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of

ment from High Power Works Committee (HPWC) during the meeting held on 06.12.2023,

work order is being issued with the following terms & Condition as under:-

enhance

The time limit for the completion of above work as agreed shall be 30 days from the date of

commencement, which will be reckoned w.e.f. 12.01.2024

Sr. | Description m Rate Total project |
No.
/Unit | Cost (In Rs.)
1. | Selection of Contractor for Remediation >00,000MT | 915/-  |45,75,00,000/-
and Reclamation of Existing Dumpsite at
Bandhwari in  Municipal Corporation, Fer
Gurugram (Phase-|V) (Original) MT

—_—y T
2. E

nhancement

1,00,000 MT | 840/- 8,40,00,000/-

| i Per MT
- . ______________-—————-——___—————_____r—_
l 3 Total after Enhancement 6,00,000 MT | -- 54,15,00,000/- |

i
_____ ..___‘_"—~—-_________—__ — !

e
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General Terms & Conditions: -

10.

11.

12.

13.

14.

15.

16.

17.
18.

All the previous terms conditions of RFP and Contract agreement shall be accepted by the agency.

The work shall be executed at the risk and cost of concessionaire of ISWM project i.e. M/s Ecogreen
Energy Faridabad Gurugram Pvt Ltd.

The observations and recommendations of the IAA engaged by MCG shall be adhered by the agency
and all the deficiency shall be removed by the agency. No further payment or the payment pending
for the work executed shall be made to the agency until all the deficiencies are rectified. The agency
shall also be responsible for the penalty/ LD as per the provisions of the RFP /Contract agreement for
the deficiency in the work.

The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of SWM
Rules 2016, CPCB, CPHEEO, Hon'ble NGT as well as the directions of the Government issued
from time to time.

The agency shall deposit additional EMD as well as performance guarantee for the enhances/ revised
amount with in a period of 20 days. :

At any stage, if during the execution of the work, the quality of the work is not found as per the
CPHEEO/CPCB/NGT norms the contract shall be terminated and the agency shall rectify the deficiency
at its own cost.

The payment to the agency shall only be done for the actual quantity of the legacy waste removed
from the Bhandwari Site.

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT due to non
execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/Hon'ble NGT the
same shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced
quantity of the legacy waste withina period of 1 month.

The agency shall make suitable arrangements to cover the entire waste with impermeable layer to
avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain
water) into the ground water.

No payment for the processed waste shall be released to the agency until all the screened fractions
are removed from the site and disposed as per the norms.

The agency shall install a separate weigh bridge for the measurement of the actual processed,
however for his satisfaction he may get the quantity checked by sensors based weighing devices,
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the ICCC
GMDA and it shall be responsibility of agency.

The agency shall install the machinery for the processing of legacy waste which are effective in
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened
fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEO, Hon'ble NGT or
directions of Government.

All terms and condition of tender document/RFP and Contract Agreement uploaded will remain
binding on you.

You will have to submit PERT/Bar chart before starting the work and submit bill of executed work for
payment.

All statutory deduction will be made as applicable from your bills.

please inform in writing of date of start and date of completion of work to undersigned.

payment will be made after the recommendation of monitoring committee/PMU/3rd party (if
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15,

20.

21

25,

26.
27.
28.

29.

30.

31,
32

33.

34,

36.

37.

applicable).

The work must be started within 2 days of the issue of this work order in consultation with concern
AE/JE of this office and complete the same with your contractual limits. You are hereby required to
execute the agreement within 7 days from the date of issuance of this letter. AE/JE will ensure that
the work will be carried out accordingly,

You are requested to attend this office for signing of Contract agreement along with necessary
documents.

. RDF disposal shall be done at the cement plants with GPS enabled vehicles.
22,

23.
24,

Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants.

No third party disposal of RDF and other fractions shall be allowed.

RDF and other fraction shall be disposed off with the prior approval of competent authority of MCG
and subsequent physical verification.

All vehicles shall be enabled with GPs and connected with the ICCC GMDA and it shall be
responsibility of agency.

Penalty/LD to be imposed due to non-extension of time period.

GPS details of vehicles engaged for disposal of Bio-soil, C&D, inert and RDF along with RC of vehicles
to be provided by the agency.

Bill payment will be made after verification of GPS report of Vehicles (in KML format or any other
format as prescribed by MCG for example screenshot of monitoring software showing the location of
vehicle with time stamp) through, GIS Lab/GMDA ICCC,

Affidavits/agreement and valid documents of land from land owners for inert and compost disposal
to be provided by agency. '

Physical verification of RDF, inert and compost be done by the committee/concerned officer from
time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal
only. RDF percentage of sampling done by MCG will be considered and will be final,

Agency to provide report/contour survey of the actual land reclaimed.

Agency to ensure that there should be no violation of any order of any court & Hon’ble NGT and all
the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the
guidelines issued by CPCB & HSPCB.

Agency shall ensure that fraction arising out of the processed waste such as RDF, compost/sail
enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCB. Due
sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms.
Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.

. Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of

the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should
not exceed the guidelines of CPHEEO/CPCB/HSPCB etc. - |

Agency shall ensure that screened RDF should not contain ash/soil content more than 10% as
provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF,
bio-earth, C&D waste, inert etc. should be accumulated at the site, ;
Base lines studies of the site .including the levelling, contour survey, drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste
characterization, physio-chemical analysis of characteristics, composition of the waste present at the
site, ground water, every fractions of the waste, soil etc. be carried out at the earliest.

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Website: www.mcqg,gov,in ~¢;dmc@mcg.gov.inTollFreeNo. 18001801817

49




38.
30.
40.
41.
42.
43,

44,

45,
46,
47.

48.

49.

50.

51

52.

PRl RN G G uPR

Photographs of different stages of the work i.e. before starting, during the execution and after the

Completion of work will have to submitted before payment.

All directions issued in case of Hon’ble NGT, Hon'ble Court and oth
Hon'ble Court will be strictly followed. -
All the applicable approval required for the work shall be the responsibility of tl:ae Agency.

No Electricity, Water shall be supplied by the MCG, the agency has to m.ake tglr 0‘,Nn arrangements.
All the provisions directions of industrial safety and health should be strlctlv.complled with.

MCG shall engage an Independent Assessment Agency for the monitoring of the work and the
payment shall be released after the satisfactory receipt of report from the IAA. . 5
Make responsible endeavors to maximize the utilization of the waste from the Bandhwari dumpsite
and for this purpose shall ensure that at least 80% of the waste is utilized/reused by the contractor as
to produce the product/Output such as soil enricher/compost, recyclables RDF and products from
construction and demolition waste. ,

Set up processing system flexible enough and convenient for segregation of dumping material.

Ensure adequate power back-up for smooth operation of the machinery and equipment installed.
Excavate the existing mixed compacted garbage, and sieve the waste through mechanical sieving
machines/any other equipment at the cost of the Developer/Contractor, Ensure the separation of
different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari
Dumpsite.

The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at
the site. The concessionaire will prepare a layout clearly showing the area required for treatment of
the garbage along with allied activities.

The treatment plant should be provided with necessary infrastructures like security and access
controls/camera monitoring and recording features etc. by the Concessionaire.

A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment
facility. :
Provide adequate number of processing machine for achieving its daily target of handling waste as for
the quarterly plan submitted for Bandhwari dumpsite.

Provide on-site storage facility for various fractions for processing waste.

er or in any other case, issued by

53. The hardware and technology adopted should include but not limited for the following:-

i.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the

fines less than 4 mm size with maximum concentration and inert limited t010% and the quality of
the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEQ.

ii.Magnetic separator for ferrous metals and scraps.
iii.Size, reduction and screening.

iv.Effective segregation of nonbiodegradable mass like plastic, inertmaterial (construction/demolition

waste) etc.

v.Collectionofbiodegradableandorganicmatterflawedbyscientificprocessing.
vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary

producer industry, either directly or through approved vendors/concessionaire.

vii.Deploying of all required inputs viz., MSW collections and handling equipment’s and vehicles

conveyor’s, JCB, dump site etc. Will be Concessionaire’s responsibility.

viii. The plant and machineries necessary for each of the above steps will be part of the proposal

submitted to the authorities/MC for approval.

ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the

contractor.

x.The Concessionaire has to ensure that all the byproducts generated during the term will be cleared

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
Website: www.mcg.gov.in :dmc@mcg.gov.inTollFreeNo.18001801817



WY T

iii.
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54,

55.

56.

57.

58.

50,

60.

from the site at the end of the term apart from the insert’s dumpsite in SLF.

The Concessionaire will ensure that an online monitoring system would be setup for effective
operations and maintenance of the plant. This will include installation of CCTV camera, electronic
weigh bridges and daily online updating of processing quality of waste. The feed will be provided to
their respective ULBS.

.Effective Leachate collection and treatment facility.

Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the project
site as well as in the surrounding areas, so that no environment impact and inconvenience to the
public takes place.

Be responsible for creation and maintenance of infrastructures, facilities, amenities, at their own
risk and cost, for saving, the executive garbage, storing the segregated materials.

The contractor shall be responsible and entitled to keep the proceed from the sale of all the
recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous
waste, medical waste and insert.

The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject

and maximize the uses of such inert waste including but not limited to making of curb side blocks,

filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and Transboundary Movement) Rules,2016.

Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/
segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016.

Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

In order to prevent environmental impact of the activities as per the Solid Waste Management
Rules, 2016 adopt guidelines for development of landfill as per schedule-| of the said Rules.

Leachate System: The Contract Shall:

Construct leachate collection system/tanks/and provide a leachate collection network.

Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and

Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody. ;

Strom water drainage system in such a manner as to ensure that :-

Itis independent form the leachate system.

The run-off rainwater from the hinterland does not enter the solid waste storage and processing
area,

There is no stagnation of rain water on the site.

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments adequate to carry out the tests pertaining to municipal solid waste analysis and
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this
Solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid
test done for any other registered laboratory under applicable law.

The pre-processing and post-processing reject/inserts shall be handled as per solid waste
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ry land fill is required to be constructed, the disposal of

Processing reject and insert shall will limited to a maximum of 10% of total wastle gusntm. lr‘1 Fh's
case, the land filling area for segregated we stand residues shall be ear marked by L'JnlClpal
council, which shall be a part of the project site, Additionally, the contractor shall be resporlsmle for
closure of Bandhwari dumpsite according to SWM Rule 2016 before _compietfon and exit for t.he
project. The contractor shall liable to Pay a penalty equivalent to 2 t'lmes the‘qumei processing
fees the processing reject/inert in the sanitary land fill exceed the maximum limit of 1016‘. The inert
waste material from the processing waste shall be recognized back in the are§ designed ‘-‘f”d
calculated for the disposal of such waste loader and Dozer will be involved for during and leaving
the inerts for the processing landfill area.

Itis necessary to reprofile the waste mount to the designated grade, elevation and slopes avoid see
Page of the materials,

As a final cover to 3 completed disposal facility at least 5 layers form the bottom to top, i.e. gas
drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided.

The post closure management activities will be carried out continuously ager dump site closure
such as, monitoring of environmental condition with in and surrounding aeration as extraction & as
well monitoring of soil cover.

Vegetation should be planted in the top cover and adequate provision for irrigating the plant
should be made.

Like for other sanitary landfills in the country, post closure plan for this SLF should also be given
highlighting the responsibilities of different Stakeholders.

Management Rule 2016. In case 3 sanita

Provide fire Protection measures and safety equipment.

Provide utilities such as drinking water facilities and sanitary facilities (preferably washing/bathing
facilities for workers) and lighting drrangements for easy Operation during night hours shall be
provided and safety provisions including health inspection of worker at site shall be carried oyt.
Provide Security arrangements for the planned project site, machinery, equipment etc. At the cost
of the deve]oper/contractor.

several emergencies exist may be provided.

Access to the project site provided by Municipal Council shall have to he maintained by the
developer/Contractor to have easy movement of vehicle etc. from outside,

Set up an eco-friendly and non-polluting process in order to reduce the impact of the dumping site
in the adjacent areas.

Set a soil and ground water baseline so that the same will be available to evalyate post bio~mining
and Remediation of the Bandhwari Dumpsite,
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Involve community participation and discuss with the citizens community. In order to ensure a free
flow of information.

Complete the work within the time period stipulated in the contract,
condition in the contract at the end of the terms the contractor shall vacant the Bandhwari
Dumpsite, as the case may be, along with its equipments and facilities use and handover the. Sir
reclaimed area and /for the sanitary landfill with without cleaning any Compensations of whatever

subject to terms and

nature.

62. Weighment System

i.The contractor shall provide weighbridge to measure gquantity of various components of waste at

dumpsite is processed in terms of sorting and segregated material, RDF, composite material and
insert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that a
maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary

landfill site.

ii The contractors shall ensure that weighbridge is fully online electronic, where in data of online
reports should be generated. Online data shall be provided to the authority as and when
required, but mandatory on monthly basis. It should also have CCTV surveillance system.

ii.Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed .by
authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

63. Payment Procedure:

i.  During the payment of the bills of the work executed by the agency following enclosures be verified
in true letter and spirit: -

ii. Real time photographs reflecting the area/land reclaimed by processing of the existing legacy
waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no
further waste shall be allowed to be dumped at there claimed land.

iii. Contour sheets prepared with the help of total stations / drones or with latest available
technologies, reflecting the volume of waste reduced by bio remediation and the same should be
tally with the quantity of weight processed taken in the bills.

iv. Before every payment of the bill the agency is required to conduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

V. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE-and signed at the site under surveillance of the IP based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be
recorded by the Engineer in Charge.

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.

Excavate the existing mixed compacted garbage and sieve the waste through mechanical sieving
machines/Any other equipments at the cost of the developer/contractor.

The contractor shall take necessary steps and process to minimize Environmental pollution while
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e at Bandhwari dumpsite. The contractor shal|
trol of odor, dust and treatment generated
around the Bandhwari dumpsite

carrying out remediation/reclamation of legacy wast
take all responsible steps to ensure that therg is con : ;
leachate, flies, rodents and bird menace and fire hazards in an

during the period of reclamation. _ ) o
The contractor shall in ensure processing of the legacy waste in accordance with CPCB Guidelines

for handling legacy waste (Old Municipal Solid Waste date, March 2020) along with SWM Rule
2016(as amended Time to time). . T3

Setup mechanical segregation and compost recovery facility. _

Set Ep an eco-friendgiy gnd non-polluting processing system in order to reduce the impact of the
dumpsite on the adjacent area. _

Setup a processing system flexible enough Convenient for segregation of dumped material. .
Set as oil and ground water base lines on that the same will be available to evaluate post bio-
mining and Remediation/Reclamation of the Bandhwari Dumpsite.

Monitor and measure noise level at the site and inter face of the facility with plant boundary and
surrounding area.

Keep track of the progress of its activities and establish a database and update on a regular basis in
order to optimize its activities.

Carry out necessary geotechnical survey for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activities during Bio-Mining in terms of leachate
transport. The agency will also ensure collection, treatment and disposal of leachate generated at
site by using suitable technology as per CPCB norms.

Segregate the excavated garbage in the land portion earmarked. Into as may kind sand categories
as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz.

Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for
generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite.

Provide on-sites to rage facility for various fractions of processed Waste.

The contractor shall make reasonable endeavors to maximize the utilization of the waste from the
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose shallensurethatatleast80%ofthewasteisutilized/reused by the contractor so as
to produce product/outputs such as soil enricher/compost, recyclables, RDF and products from
construction and demolition waste.

Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable
component of the Waste at the Bandhwari Dumpsite.

While reclaiming and excavating MSW from the present open dumpsite following aspects must be
handled carefully.

Exposure to hazardous material, leachate, gases, odor etc.

Contaminated wastes that may be uncovered during reclamation operation require special
handling and disposal requirements.

Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and
other gases which cause sex plosion and fire.

The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects
and maximize the usage of such inert waste including but not limited to marking of curb sid
blocks, filling of low lying areas, construction of road etc. :
Be responsible for the sale and marketing of recovered materials to appropriate venders.

Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide
adequate number of processing machines from achieving its daily target of handling at least 3500
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66.

MT of waste per day or above so as to achieve the total reclamation of land up to 10th Feb,2024
based on the estimated quantum of waste at Bandhwari Dumpsite.

Provide weighbridge to measure the quantity of various components of waste at dumpsite.

Processed in terms of sorting and segregated materials, RDF, compost material, and inert going out
of the Bandhwari Dumpsite,

Carry out leveling of the earth surface by bulldozers or any other earth moving equipment deploy
the necessary manpower, materials, equipment, tools and construction of plants and sheds and
creation of facilities for handling, separation, segregation and storing for the operation of the plant.
Provide security arrangements for the planned project site, machineries, equipment etc. at the cost
of the Developer/Contractor.

Legacy C&D waste if found during excavation, sorting/segregation and final disposal of such legacy
C&D waste shall be the sole responsibility of the contractor. The contractor shall be free to explore
alternate use for C&D waste as per the C&D waste rules 2016. Further, if the said C&D waste is
found to be lying around the Bandhwari dumpsite or found to be not properly disposed of, the

Contractor shall be liable to be penalized for the same in accordance with the terms of the
Contract.

Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or
corrosive waste, if found during excavation, sorting or segregation shall be handled as per the
hazardous and other Waste (Management and transboundary Movement) Rules.

Handover any domestic hazardous waste/biomedical waste if found during excavation,
sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled
as per biomedical waste management Rules.

Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be completed up within 1
month positively i.e. up to 10" Feb, 2024

Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site
without claiming any compensation of whatever nature.

Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five
percent of contract value for early completion shall be paid to the Contract or if complete the work
before the prescribed Lime frame.

Penalties/liquidity damages: -

In case of delay in completion of the contract, liquidate damages@®(0.5%) half percént of the
contract value per week of delay subject to a maximum of (10%) ten percent of contract value
should be levied on the contractor. The penalty damages mentioned in the work contract shall
belevied on the contractor in addition to these penalties.

Executive Engineer-SBM
for Commissioner,

Municipal Corporation
Gurugram@
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Endst No: EE-SBM/MCG/2024/1183 Dated: 10.01.2024
A copy of the above is forwarded to information & necessary action.

Ld. Commissioner, Municipal Corporation, Gurugram,

Addl. Commissioner, Municipal Corporation, Gurugram.
Chief Engineer, Municipal Corporation Gurugram.
Superintending Engineer, Municipal Corporation Gurugram,
Joint Commissioner-SBM, Municipal Corporation, Gurugram.
Consultant-SBM, Municipal Corporation, Gurugram.

Concerned Assistant Engineer-SBM with the direction to comply the above mention direction strictly
and exccute the work as per RFP and Contract Agreement,

Executive Engineer-SBM
for Commissioner,

Municipal Corporation
G urugram@
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From

Commissioner

Municipal Corporation

Gurugram
To

M/s Daya Charan and Company
D-2/96, Janakpuri, New Delhi.
Email: saurabhagparwal2020@gmail.com

Mob. No. - 9871698969.

Memo No. MCG/EE-SBM/2024/1186

Eco Green Pvt. Gurugram Faridabad. (Phase-North) Tender ID: 2022_HRY 246067 _1

Dated: 10.01.2024

Subject:- Regarding treatment of 2 lacs MT of legacy waste at SLF Bandhwari on the risk and cost of M/s

In reference to your proposal/ request vide letter DAYA/SS/2023-24/082 dated 23.10.2023

The Subject cited work was allotted to you by this office vide letter no. EE- SBM/MCG/2023/5843

dated 25.02.2023 with date of completion 28.04.2023.

As per your request after obtaining approval from Commissioner, Municipal Corporation Gurugram

vide Digi no. MCG/SBM/sbm/2022-23/000455PF1 finote11l, enhancement case was sent to

government. Government has approved the enhancement of above work for qty. 2 lac MT to 2.28 lac

MT for original agreement amounting to Rs. 1776.00 lacs to Revised Restricted amounting to Rs.

2011.52 Lacs on the rates mentioned below subject to the following Terms and Condition.

Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of

enhancement from High Power Works Committee (HPWC) during the meeting held on 06.12.2023,

work order is being issued with the following terms & Condition as under:-

The time limit for the completion of above work as agreed shall be 30 days from the date of

commencement, which will be reckoned w.e.f. 12.01.2024

o7

Sr. | Description Approx. Qty.| Rate Total project
No. /Unit Cost (In Rs.)
1. Regarding treatment of 2 lacs MT of legacy | 2,00,000MT 888/- 17,76,00,000/-
waste at SLF Bandhwari on the risk and cost of
| M/s Eco Green Pvt. Gurugram Faridabad. Per ‘
(Phase-South) (Original) MT
% Enhancement 28,000 MT | 840/- 2,35,52,000/-
Per MT
3. Total after Enhancement 2,28,000 MT | -- 20,11,52,000/-
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General Terms & Conditions: - ™

10.

1,

12

13.

14.
15.
16.

17.
18.

All the previous terms conditions of RFP and Contract agreement shall be accepted by the agency.

The work shall be executed at the risk and cost of concessionaire of ISWM project i.e. M/s Ecogreen
Energy Faridabad Gurugram Pvt Ltd.

The observations and recommendations of the IAA engaged by MCG shall be adhered by the agency
and all the deficiency shall be removed by the agency. No further payment or the payment pending
for the work executed shall be made to the agency until all the deficiencies are rectified. The agency
shall also be responsible for the penalty/ LD as per the provisions of the RFP /Contract agreement for
the deficiency in the work.

The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of SWM
Rules 2016, CPCB, CPHEEO, Hon'ble NGT as well as the directions of the Government issued
from time to time,

The agency shall deposit additional EMD as well as performance guarantee for the enhances/ revised
amount with in a period of 20 days.
At any stage, if during the execution of the work, the quality of the work is not found as per the

CPHEEO/CPCB/NGT norms the contract shall be terminated and the agency shall rectify the deficiency
atits own cost.

The payment to the agenc

y shall only be done for the actual quantity of the legacy waste removed
from the Bhandwari Site.

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT due to non
execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/Hon'ble NGT the
same shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced
quantity of the legacy waste within a period of 1 month.

The agency shall make suitable arran
avoid the ingress of water during the
water) into the ground water.

No payment for the processed waste shall be released to the agency until all the screened fractions
are removed from the site and disposed as per the norms. '
The agency shall install a separate weigh bridge for the measurement of the actual processed,
however for his satisfaction he may get the quantity checked by sensors based weighing devices,
MCG shall consider the quantity of waste processed after the weighing of each fractions on weighing
bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the I1CCC
GMDA and it shall be responsibility of agency,

The agency shall install the machinery for the processing of legacy waste which are effective in
processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,
SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed

gements to cover the entire waste with impermeable layer to
rains and to prevent the percolation of the leachate (from rain

directions of Government.

All terms and condition of tender document/RFP and Contract Agreement uploaded will remain
binding on you.

You will have to submit PERT/Bar chart before starting the work and submit bill of executed work for
payment,

All statutory deduction will be made as applicable from your bills,

Please inform in writing of date of start and date of completion of work to undersigned.

Payment will be made after the recommendation of monitoring committee/PMU/3rd party (if
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27.
28.

29.

30.

31.
32.

33.

34.

35,

36.

37.

applicable).
The work must be started within 2 days of the issue of this work order in consultation with concern
AE/IE of this office and complete the same with your contractual limits. You are hereby required to

execute the agreement within 7 days from the date of issuance of this letter. AE/JE will ensure that
the work will be carried out accordingly.

You are requested to attend this office for signing of Contract agreement along with necessary
documents.

RDF disposal shall be done at the cement plants with GPS enabled vehicles.

Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants.

No third party disposal of RDF and other fractions shall be allowed.

RDF and other fraction shall be disposed off with the prior approval of competent authority of MCG
and subsequent physical verification.

All vehicles shall be enabled with GPS and connected with the ICCC GMDA and it shall be
responsibility of agency.

Penalty/LD to be imposed due to non-extension of time period.

GPS details of vehicles engaged for disposal of Bio-soil, C&D, inert and RDF along with RC of vehicles
to be provided by the agency.

Bill payment will be made after verification of GPS report of Vehicles (in KML format or any other
format as prescribed by MCG for example screenshot of monitoring software showing the location of
vehicle with time stamp) through, GIS Lab/GMDA ICCC.

Affidavits/agreement and valid documents of land from land owners for inert and compost disposal
to be provided by agency.

Physical verification of RDF, inert and compost be done by the committee/concerned officer from
time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal
only. RDF percentage of sampling done by MCG will be considered and will be final.

Agency to provide report/cantour survey of the actual land reclaimed.

Agency to ensure that there should be no violation of any order of any court & Hon’ble NGT and all
the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the
guidelines issued by CPCB & HSPCB.

Agency shall ensure that fraction arising out of the processed waste such as RDF, compost/soil
enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCB. Due
sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms.
Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.

Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of
the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should
not exceed the guidelines of CPHEEO/CPCB/HSPCB etc.

Agency shall ensure that screened RDF should not contain ash/soil content more than 10% as
provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF,
bio-earth, C&D waste, inert etc. should be accumulated at the site.

Base lines studies of the site including the levelling, contour survey, drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste
characterization, physio-chemical analysis of characteristics, composition of the waste present at the
site, ground water, every fractions of the waste, soil etc. be carried out at the earliest.

2" Floor C1 Info Cily, Sector-34, Gurugram-122001(Haryana)
Website: wyw.mcg.gov.in < :dmc@mcg.gov.inTollFreeNo.18001801817

59



ﬂ'OJ

o
O Xi.The

N
during the execution and after the‘\

38, Photographs of different stages of the work i.e. biefare St.artmgl
Completion of work will have to submitted before payment. d othe
39. All directions issued in case of Hon’ble NGT, Hon'ble Court an

Hon’ble Court will be strictly followed. ibility of the Agency.
40. All the applicable approval required for the work shall be the responsibility g

41. No Electricity, Water shall be supplied by the MCG, the agency has to m?kf thc?rlrr] ol‘ih:zr:i i;:;'tahr.mgements-
42. All the provisions directions of industrial safety and health should be strlFt VAC F; e ok nd B
43, MCG shall engage an Independent Assessment Agency for the monitoring o

payment shall be released after the satisfactory receipt of report fronlﬂ the IAAH Bandhwari dumpsite

44. Make responsible endeavors to maximize the utilization of the Wast? from the s it
and for this purpose shall ensure that at least 80% of the waste is utilized/reused by the contrac f
to produce the product/Output such as soil enricher/compost, recyclables RDF and products from
construction and demolition waste. ) )

45. Set up processing system flexible enough and convenient for segregation of dumping majcerlal.

46. Ensure adequate power back-up for smooth operation of the machinery and equipment '“-‘jta”e‘f" ’

47. Excavate the existing mixed compacted garbage, and sieve the waste through mechanical S.IEVlng
machines/any other equipment at the cost of the Developer/Contractor, Ensure the separation Uf
different components of dumped waste to maximize the reuse of legacy waste from the Bandhwari
Dumpsite.

48. The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at
the site. The concessionaire will prepare a layout clearly showing the area required for treatment of
the garbage along with allied activities.

49.The treatment plant should be provided with necessary infrastructures like security and access
controls/camera monitoring and recording features etc. by the Concessionaire.

50. A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment
facility,

>1. Provide adequate number of processing machine for achieving its daily target of handling waste as for
the guarterly plan submitted for Bandhwari dumpsite.

52. Provide on-site storage facility for various fractions for processing waste,

r or in any other case, issued by

53. The hardware and technology adopted should include but not limited for the following:-

I1.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the
fines less than 4 mm size with maximum concentration and inert limited t010% and the quality of

the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEO.
ii.Magnetic separator for ferrous metals and scraps.
iii.Size, reduction and screening.

iv.Effective segregation of nonbicdegradable mass like plastic, inertmaterial (construction/demolition
waste) etc.
v.CoI]ectionofbiodegradab1eandorganicmatterﬂawedbyscientificprocessing.
vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary
producer industry, either directly or through approved vendors/concessionaire.
vii.Deploying of all required inputs viz.,, MSW collections and handling equipment’s and vehicles
conveyor’s, JCB, dump site etc, Will be'Concess}onaire's responsibility.
viii.The plant and machineries necessary for each of the above steps will be part of the proposal
submitted to the authorities/MC for approval.

ix.Buy products from such processing, like recyclables refused, Derived fuel will be the property of the
contractor.

x.The Concessionaire has to ensure that all the byproducts generated during the term will be cleared

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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vi.

a)
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from the site at the end of the term apart from the insert’s dumpsite in SLF,

‘The Concessionaire will ensure that an online monitoring system would be setup for effective

operations and maintenance of the plant. This will include installation of CCTV camera, electronic
weigh bridges and daily online updating of processing quality of waste. The feed will be provided to
their respective ULBS.

ii.Effective Leachate collection and treatment facility.

Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the project
site as well as in the surrounding areas, so that no environment impact and inconvenience to the
public takes place.

. Be responsible for creation and maintenance of infrastructures, facilities, amenities, at their own

risk and cost, for saving, the executive garbage, storing the segregated materials.

. The contractor shall be responsible and entitled to keep. the proceed from the sale of all the

recovered components, which may include but not limited to RDF, Compost, C&D waste, hazardous
waste, medical waste and insert.

The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject
and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and Transboundary Movement) Rules,2016.

Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/
segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016.

Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

In order to prevent environmental impact of the activities as per the Solid Waste Management
Rules, 2016 adopt guidelines for development of landfill as per schedule-I of the said Rules.

Leachate System: The Contract Shall:

Construct leachate collection system/tanks/and provide a leachate collection network.

Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and

Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody. .

Strom water drainage system in such a manner as to ensure that :-

It is independent form the leachate system.

The run-off rainwater from the hinterland does not enter the solid waste storage and processing
area.

There is no stagnation of rain water on the site.

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments” adequate to carry out the tests pertaining to municipal solid waste analysis and
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this
Solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid
test done for any other registered laboratory under applicable law.

The pre-processing and post-processing reject/inserts shall be handled as per solid waste
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xii.

vii.

viii.

Xi.

61.
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Management Rule 2016. In case a sanita
processing reject and insert shall will limi
case, the land filling area for se
council, which shall be a part of
closure of Bandhwari dumpsite

ry land fill is required to be constructed, the disposal of
ted to a maximum of 10% of total waste quantity. In this
gregated we stand residues shall be ear marked by Municipal
the project site, Additionally, the contractor shall be responsible for
according to SWM Rule 2016 before completion and exit for the

ble to pay a penalty equivalent to 2 times the quoted processing

project. The contractor shall lia
fees the processing reject/inert in the sanitary land fill exceed the maximum limit of 10%. The inert

waste material from the processing waste shall be reco
calculated for the disposal of such wa
the inerts for the processing landfill area,
Itis necessary to reprofile the waste mount to
page of the materijals.

As a final cover to a com

the designated grade, elevation and slopes avoid see

pleted disposal facility at least 5 layers form the bottom to top, i.e. gas
drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be provided.
The post closure management activities will be carried out continuou
such as, monitoring of environme

well monitoring of soil cover.
Vegetation should be
should be made.

Like for other sanitary landfills in the country, post closure plan for this SLF should also be given
highlighting the responsibilities of different stakeholders.

sly ager dump site closure
ntal condition with in and surrounding aeration as extraction & as

planted in the top cover and adequate provision for irrigating the plant

Provide fire protection measures and safety equipment.

Provide utilities such as drinking water facilities and sanitary facilities (
facilities for workers) and lighting arrangements for easy operation

provided and safety provisions including health inspection of worker at
Provide security arrangements for the

of the developer/contractor.

Adequate lighting system for the working area as well as to the access ways shall be arrange by the
developer/contractor and municipal council will not raise any objection for the same.

Adequate measures to avoid trespassing shall be taken by the municipal authority.

The contractor will provide fencing along the perimeter of the project site and the land partition
are marked by the municipal Council for disposal of the residues and rejects.

Entrance into the project site from outside the site sh
several emergencies exist may be provided.,

Access to the project site provided by Municipal Council shall have to be
developer/Contractor to have easy movement of vehicle etc. from outside,

Set up an eco-friendly and non-pollutin
in the adjacent areas.

Sel a soil and ground water baseline so that the same w
and Remediation of the Bandhwari Dumpsite.

Monitor ground water quality, work zone, air quality and ambient air quality monitoring within the
site from authorized laboratory/agency and submit the report on monthly basis.”

Monitor and measure noise level at the site and interface of the facility with plant boundary and
surrounding area.

Keep track of the progress of its activities and establish a databa
order to optimize its activities,

preferably washing/bathing
during night hours shall be

site shall be carried out.
planned project site, machinery, equipment etc, At the cost

all be restricted to one point. However,

maintained by the

g process in order to reduce the impact of the dumping site

ill be available to evaluate post bio-mining

se and update on a regular basis in
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Website: www.mcg.qov.in ."vf.:dmc@mcg.guv.lnTcIlFreeNo.1800180181?




Xiv,

{ RS IO o RN O S Y T LSO I Y A B R4S R A N 4

Involve community participation and discuss with the citizens community. In order to ensure a free
flow of information.

Complete the work within the time period stipulated in the contract, subject to terms and
condition in the contract at the end of the terms the contractor shall vacant the Bandhwari
Dumpsite, as the case may be, along with its equipments and facilities use and handover the. Sir
reclaimed area and /or the sanitary landfill with without cleaning any Compensations of whatever
nature.

62. Weighment System

i.The contractor shall provide weighbridge to measure quantity of various components of waste at
dumpsite is processed in terms of sorting and segregated material, RDF, composite material and
insert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that a
maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary
landfill site.

ii.,The contractors shall ensure that weighbridge is fully online electronic, where in data of online
reports should be generated. Online data shall be provided to the authority as and when
required, but mandatory on monthly basis. It should also have CCTV surveillance system.

i Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by
authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

63. Payment Procedure:

i.  During the payment of the bills of the work executed by the agency following enclosures be verified
in true letter and spirit: -

ii. Real time photographs reflecting the area/land reclaimed by processing of the existing legacy
waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no
further waste shall be allowed to be dumped at there claimed land.

iii. Contour sheets prepared with the help of total stations / drones or with latest available
technologies, reflecting the volume of waste reduced by bio remediation and the same should be
tally with the quantity of weight processed taken in the bills. -

iv. Before every payment of the bill the agency is required to conduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

v. Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE and signed at the site under surveillance of the IP based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be
recorded by the Engineer in Charge.

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.

Excavate the existing mixed compacted garbage and sieve the waste through mechanical sieving
machines/Any other equipments at the cost of the developer/contractor.

Ihe contractor shall take necessary steps and process to minimize Environmental pollution while
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i ari dumpsite. The Contractor ¢
- carrying out remediation/reclamation of legacy '{‘-"'-‘Ste at ?1’;d;;r st snd R, gEneraI::g
t keyaH responsib.le steps to ensure that there is contro. . y ,—;rgund 6HE Bl dummite
ieaachate flies, rodents and bird menace and fire hazards in an

during the period of reclamation. . T Guidelines D
iii. — The contractor shall in ensure processing of the GHJIV date, March 2020) along with Swi Riili
for handling legacy waste (Old Municipal Solid Waste date,
2016(as amended Time to time), N
iv.  Setup mechanical segregation and compost recovery facility. '
V. Set up an eco-friendly and non-polluting processing system in orde
dumpsite on the adjacent area. _ '
Vi Sctus;a processing system flexible enough Convenient for segregation o.f dumped material. ¢ b,
vii.  Set as oil and ground water base lines on that the same will be available to evaluate post bio

mining and Remediation/Recfamation of the Bandhwari Dumpsite. N _ béiindameand
Vii.  Monitor and Mmeasure noise level at the site and inter face of the facility with plant boun y

surrounding area. Vo
iX.  Keep track of the progress of jts activities and establish a database and update on a regular basis in

order to optimize its activities.

r to reduce the impact of the

X, Carry out necessary geotechnical survey for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activities during Bio-Mining in terms of leachate
transport. The agency will also ensyre collection, treatment and disposal of leachate generated at
site by using suitable technology as per cpcp norms,

XI.  Segregate the €Xcavated garbage in the land portion earmarked. Into as may kind sand categories
ds possible at the cost of the Developer/Contractor maximize the separation of recycleable viz.
Glass, metal etc. From the Bandhwari Dumpsite, Maximize the separation of components for
generation of Refyuse Derived Fuel (RDF)from the Bandhwari Dumpsite.,

Xil.  Provide on-sites to rage facility for various fractions of processed Waste.

a) The contractor shall make reasonable endeavors tg maximize the utilization of the waste from the
Bandhwari Dumpsite and for this purpose shall €nsure that at least 80% of the Contractor sha||
make reasonable endeavors to Maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose shallensurethatatleastSO%ofthewasteisutih‘zed/reused by the contractor SO as
to produce product/outputs such as soj enrfcher/compost, recyclables, RDF ang products from
construction and demolition waste.

b) Deal with Pre-processing outputs such as RDF. Target to generate compost from the biodegradable
tomponent of the Waste at the Bandhwari Dumpsite,

Xiil.  While reclaiming and Excavating MSW from the present open dumpsite following aspects must be
handled carefully.

a) Exposure to hazardous material, leachate, gases, odor etc.
o) Contaminated wastes that may be uncovered during reclamation Operation require special

handling and disposal requirements.
¢} Precautions must be taken while éxcavation as it releases gases like methane, Sulphur, dioxide and

other gases which cause sex plosion and fire.
Xiv.  The Contractor shal| explore the possibility of minimizing the disposal of inert/processfng rejects

XV. Be responsible for the sale and marketing of recovered materials to appropriate venders,
Xvi.  Be responsible for creation and maintenance of infrastructure, facilities ang amenities for sieving
the excavated garbage and storing the segregated materijals etc. at their own risk and cost, Provide

adequate number of processing machines from achieving its daily target of handling at least 1200

1
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iii.

66.

MT of waste per day or above so as to
based on the estimated quantum of was
Provide weighbridge to measure the
Processed in terms of sorting and segreg
of the Bandhwari Dumpsite.
Carry out leveling of the earth

achieve the total reclamation of land up to 10th Feb,2024
te at Bandhwari Dumpsite.

quantity of various components of waste at dumpsite,
ated materials, RDF, compost material, and inert going out

surface by bulldozers or any other earth i i
the n ) ) _ Y moving equipment deploy
croatizie;:f)iry';ﬁénpower’ m;terraiS, equipment, tools and construction of plants and sheds and
iy Secu{ﬁl ities for handling, separation, segregation and storing for the operation of the plant.
ity arrangements for the planned project site, machineries, equipment e
- ’ 5 tc. at
of the Developer/Contractor. A the cost
Le i ; : ;
CS?SCV C&D waste if found during excavation, sorting/segregation and final disposal of such legacy
: waste shall be the sole responsibility of the contractor. The contractor shall be free to explore
? er(r;late use f‘or C&D waste as per the C&D waste rules 2016. Further, if the said C&D waste is
ound to be lying around the Bandhwari dumpsite or found to be not properly disposed of, the

Contractor shall be liable to be penalized for the same in accordance with the terms of the
Contract.

Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or
corrosive waste, if found during excavation, sorting or segregation shall be handled as per the
hazardous and other Waste (Management and transboundary Movement) Rules.

Handover any domestic hazardous waste/biomedical waste if found during excavation,
sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled
as per biomedical waste management Rules.

Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be completed up within 1
month positively i.e. up to 10" Feb, 2024

Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site

without claiming any compensation of whatever nature. .
Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five
percent of contract value for early completion shall be paid to the Contract or if complete the work

before the prescribed time frame.

Penalties/liquidity damages: -

In case of delay in completion of the contract, liquidate damages@(0.5%) half percent of the
contract value per week of delay subject to a maximum of (10%) ten percent of contract value
should be levied on the contractor. The penalty damages mentioned in the work contract shall

belevied on the contractor in addition to these penalties.

Executive Engineer-SBM
for Commissioner,

Municipal ¢qrporation
Gurugram
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Endst No: EE-SBM/MCG/2024/1267 Dated: 10.01.2024

A copy of the above is forwarded to information & necessary action.

Ld. Commissioner, Municipal Corporation, Gurugram,
Addl. Commissioner, Municipal Corporation, Gurugram.

Chief Engineer, Municipal Corporation Gurugram.

Superintending Engineer, Municipal Corporation Gurugram.

Joint Commissioner-SBM, Municipal Corporation, Gurugram.

Consultant-SBM, Municipal Corporation, Gurugram.

Concerned Assistant Engineer-SBM with the direction to comply the above mention direction strictly

and execute the work as per RFP and Contract Agreement.

Executive Engineer-SBM
for Commissioner,

Municipal Corporation
Gurugrar@

2" Floor C1 Info City, Secto
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From

To

Subject:-

Commissioner
Municipal Corporation
Gurugram

M/s Green Concrete Construclion
F.No. 107 H.No. 37, Neelkanth Enclave
Badshahpur, Gurugram.

Mob. No. - 9711668282,

+

Memo No. MCG/EE-SBM/2024/1184 Dated : 10.01.2024
Regarding treatment of 2 lacs MT of legacy waste at SLF Bandhwari on the risk and cost of M/s
Eco Green Pvt. Gurugram Faridabad. (Phase-South) Tender ID: 2022_HRY_246091_1
In reference to your proposal/ request vide letter dated 06.10.2023
The Subject cited work was allotted to you by this office vide letter no. EE- SBM/MCG/2023/5845
dated 25.02.2023 with date of completion 28.04.2023.
As per your request after obtaining approval from Commissioner, Municipal Corporation Gurugram
vide Digi no. MCG/SBM/sbm/2022-23/00044SPF1 #notell, enhancement case was sent to
government. Government has approved the enhancement of above work for gty. 2 lac MT to 2.36 lac
MT for original agreement amounting to Rs. 1776.00 lacs to Revised Restricted amounting to Rs.
2078.40 Lacs on the rates mentioned below subject to the following Terms and Condition.
Under the authority of Commissioner, Municipal Corporation, Gurugram and approval of
enhancement from High Power Works Committee (HPWC) during the meeting held on 06.12.2023,
work order is being issued with the following terms & Condition as under:-
The time limit for the completion of above work as agreed shall be 30 days from the date of

commencement, which will be reckoned w.e.f. 12.01.2024

Sr. | Description Approx. Qty.| Rate Total project

No. /Unit Cost (In Rs.)

1. Regarding treatment of 2 lacs MT of legacy | 2,00,000MT 888/- 17,76,00,000/-
waste at SLF Bandhwari on the risk and cost of

M/s Eco Green Pvt. Gurugram Faridabad. Per
(Phase-South) (Original) MT
@lL 2; Enhancement 36,000 MT | 840/- 3,02,40,000/-
Per MT
3. | Total after Enhancement | 2,36,000 MT | -- 20,78,40,000/-

2" Floor C1 Info City, Sector-34, Gurugram-122001(Haryana)
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General Terms & Conditions: -

10.

11.

12.

13.

14.
15.
16.

17.
18.

All the previous terms conditions of RFP and Contract agreement shall be accepted by the agency.

 The work shall be executed at the risk and cost of concessionaire of ISWM project i.e. /s Ecogreen

Energy Faridabad Gurugram Pvt Ltd.
The observations and recommendations of the IAA engaged by MCG shall be adhered by the agency

and all the deficiency shall be removed by the agency. No further payment or the payment pending

for the work executed shall be made to the agency until all the deficiencies are rectified. The agency

shall also be responsible for the penalty/ LD as per the provisions of the RFP /Contract agreement for

the deficiency in the work.

The agency shall execute the work of Bio remediation of legacy waste as per the guidelines of SWM

Rules 2016, CPCB, CPHEEO, Hon'ble NGT as well as the directions of the Government issued

from time to time.

The agency shall deposit additional EMD as well as performance guarantee for the enhances/ revised

amount with in a period of 20 days.

At any stage, if during the execution of the work, the quality of the work is not found as per the
CPHEEO/CPCB/NGT norms the contract shall be terminated and the agency shall rectify the deficiency
at its own cost.

The payment to the agency shall only be done for the actual quantity of the legacy waste removed
from the Bhandwari Site.

In case if at any stage any penalty, EC is ordered by Pollution Control Board, Hon'ble NGT due to non

execution of the work with in time frame, as per the guidelines of CPCB/CPHEEO/Hon'ble NGT the

same shall be levied /recovered from the agency.

The agency shall install the suitable nos. of machinery with such as capacity to process the enhanced

quantity of the legacy waste within a period of 1 month.

The agency shall make suitable arrangements to cover the entire waste with impermeable layer to

avoid the ingress of water during the rains and to prevent the percolation of the leachate (from rain

water) into the ground water.

No payment for the processed waste shall be released to the agency until all the screened fractions

are removed fram the site and disposed as per the norms.

The agency shall install a separate weigh bridge for the measurement of the actual processed,

however for his satisfaction he may get the quantity checked by sensors based weighing devices,

MCG shall consider the'quantity of waste processed after the weighing of each fractions on weighing

bridge in presence of person authorized by MCG. Weigh bridge shall be integrated with the 1CCC

GMDA and it shall be responsihility of agency.

The agency shall install the machinery for the processing of legacy waste which are effective in

processing of the legacy waste and the screened fractions should meet the criteria laid by CPCB, NGT,

SWM Rules 2016, RDF Guidelines etc. In case if MCG gets the evaluation of the machineries installed
by the agency from any independent agency/ reputed institute the characteristics of the screened

fractions should meet the norms laid by CPCB, SWM Rules 2016, CPHEEO, Hon'ble NGT or
directions of Government.

All terms and condition of tender document/RFP and Contract Agreement uploaded will remain
hinding on you.

You will have to submit PERT/Bar chart before starting the work and submit bill of executed work for
payment.

All statutory deduction will be made as applicable from your bills.

Please inform in writing of date of start and date of completion of work to undersigned.

Payment will be made after the recommendation of monitoring committee/PMU/3rd party (if
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applicable).

The work must be started within 2 days of the issue of this work order in consultation with concern
AE/JE of this office and complete the same with your contractual limits. You are hereby required to
execute the agreement within 7 days from the date of issuance of this letter, AE/JE will ensure that
the work will be carried out accordingly.

You are requested to attend this office for signing of Contract agreement along with necessary
documents.

RDF disposal shall be done at the cement plants with GPS enabled vehicles,

Agency required to submit RDF disposal LOI/Agreement with cement kilns/power plants.

No third party disposal of RDF and other fractions shall be allowed.

RDF and other fraction shall be disposed off with the prior approval of competent authority of MCG
and subsequent physical verification.

All vehicles shall be enabled with GPS and connected with the ICCC GMDA and it shall be
responsibility of agency.

Penalty/LD to be imposed due to non-extension of time period. .

GPS details of vehicles engaged for disposal of Bio-soil, C&D, inert and RDF along with RC of vehicles
to be provided by the agency.

Bill payment will be made after verification of GPS report of Vehicles (in KML format or any other
format as prescribed by MCG for example screenshot of monitoring software showing the location of
vehicle with time stamp) through, GIS Lab/GMDA ICCC.

Affidavits/agreement and valid documents of land from land owners for inert and compost disposal
to be provided by agency.

Physical verification of RDF, inert and compost be done by the committee/concerned officer from
time to time. Payment will be made as per actual processing of waste in proportion to RDF disposal
only. RDF percentage of sampling done by MCG will be considered and will be final.

Agency to provide report/contour survey of the actual land reclaimed.

Agency to ensure that there should be no violation of any order of any court & Hon’ble NGT and all
the legacy waste should be processed & disposed off as per SWM Rules-2016 and as per the
guidelines issued by CPCB & HSPCB. .

Agency shall ensure that fraction arising out of the processed waste such as RDF, compost/soil
enriches, C&D waste and inert are being disposed off scientifically as per the norms of CPCB. Due
sampling of the soil enriches/compost etc. is being done by the concessionaire as per CPCB norms.
Agency shall ensure that the RDF is being utilized in the Industries/Plants where the conventional fuel
can be replaced with RDF as prescribed by CPCB/SPCB. He/She shall obtain a declaration from the
Officer-in-Charge concerned that the fraction arising out of the processed waste is not being dumped
in open areas unscientifically by the contractor within or outside the MC limit.

Agency shall ensure the standards such as moisture contents, ash content, size, soil contents etc. of
the final product/fractions arising after the Processing/Bio-Remediation of the legacy waste should
not exceed the guidelines of CPHEEO/CPCB/HSPCB etc.

Agency shall ensure that screened RDF should not contain ash/soil content more than 10% as
provided in the RDF guidelines for Grade-1 RDF. The final RDF should be shredded to maximum size
of 15-20 mm as per the RDF guidelines and the same should be properly balled and transported to
the RDF users in covered vehicles in a compacted manner immediately after the processing. No RDF,
bio-earth, C&D waste, inert etc. should be accumulated at the site.

Base lines studies of the site including the levelling, contour survey, drone survey of the area
allocated to you for the processing of legacy waste be carried out immediately. Other waste
characterization, physio-chemical analysis of characteristics, composition of the waste present at the
site, ground water, every fractions of the waste, soil etc. be carried out at the earliest,
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ing the execution and after tha

38. Photographs of different stages of the work i.e. before starting, dur
Completion of work will have to submitted before payment. 5
i other case, issued by

39. All directions issued in case of Hon’ble NGT, Hon’ble Court and other or in any

Hon'ble Court will be strictly followed. i - ;s
40. All the applicable approval required for the work shall be the reSPD"f"b'1IW at ﬂ:'e f:r:acr‘:'a ngements.
41. No Electricity, Water shall be supplied by the MCG, the agency has to m?ke their 0|- d with
42. All the provisions directions of industrial safety and health should be strictly comP 1eh o T——
43. MCG shall engage an Independent Assessment Agency for the monitoring of the

payment shall be released after the satisfactory receipt of report from the IAA. . .
i dumpsite
44. Make responsible endeavors to maximize the utilization of the waste from the Bandhwar P

and for this purpose shall ensure that at least 80% of the waste is utilized/reused by the gontractoras
to produce the product/Output such as soil enricher/compost, recyclables RDF and products from
construction and demolition waste. '

45. Set up processing system flexible enough and convenient for segre

46. Ensure adequate power back-up for smooth operation of the machinery and eq

47. Excavate the existing mixed compacted garbage, and sieve the waste throu
machines/any other equipment at the cost of the Developer/Contractor, Ensure t
different components of dumped waste to maximize the reuse of legacy waste from the
Dumpsite.

48. The waste removed from the dumpsite is to be safely transferred to the treatment facility setup at
the site. The concessionaire will prepare a layout clearly showing the area required for treatment of
the garbage along with allied activities.

49. The treatment plant should be provided with necessary infrastructures like security and access

" controls/camera monitoring and recording features etc. by the Concessionaire.
50. A separate first aid facility will be provided at the treatment plant within 100 meters of the treatment

gation of dumping material.
uipment installed.

gh mechanical sieving |
he separation of
Bandhwari

facility.
51. Provide adequate number of processing machine for achieving its daily target of handling waste as for

the quarterly plan submitted for Bandhwari dumpsite.
52. Provide on-site storage facility for various fractions for processing waste. I

53. The hardware and technology adopted should include but not limited for the following:-

i.A set of separating machines with minimum 4 stage screening through sieves so as to achieve the
fines less than 4 mm size with maximum concentration and inert limited t010% and the quality of
the RDF obtained such meet the parameters of SCF-1 quality as per the RDF guidelines of CPHEEO.

ii.Magnetic separator for ferrous metals and scraps.
iii.Size, reduction and screening.
iv.Effective segregation of nonbiodegradable mass like plastic, inertmaterial (construction/demolition

waste) etc.
v.Collectionofbiodegradableandorganicmatterflawedbyscientificprocessing.

vi.Transfer and disposal of metal scrap and other recyclable mass like glass and plastics to primary
producer industry, either directly or through approved vendors/concessionaire.
vii.Deploying of all required inputs viz., MSW collections and handling equipment’s and vehicles
conveyor’s, JCB, dump site etc. Will be Concessionaire’s responsibility.
viii.The plant and machineries necessary for each of the above steps will be part of the proposal
submitted to the authorities/MC for approval.
ix.Buy products from such processing, like recyclables refused, Derived fuel will be
contractor.
x.The Concessionaire has to ensure that all the byproducts gene

the property of the

rated during the term will be cleared
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Website: www.mcg.gg’\:‘in -ai:dmc@ﬁgcq-QDV-i”TOHFrEENO'18001801817



-y

& Pansg,

=]
i “Bye Pue

71

from the site at the end of the term apart from the insert’s dumpsite in SLF.

xi.The Concessionaire will ensure that an online monitoring system would be setup for effective
operations and maintenance of the plant. This will include installation of CCTV camera, electronic
weigh bridges and daily online updating of processing quality of waste. The feed will be provided to

their respective ULBS.
Effective Leachate collection and treatment facility.
Maximum numbers of the suction tankers for ensuring no leachate is accumulated at the project

site as well as in the surrounding areas, so that no environment impact and inconvenience to the

public takes place.

54. Be responsible for creation and maiﬁtenance of infrastructures, facilities, amenities, at their own
risk and cost, for saving, the executive garbage, storing the segregated materials.

55. The contractor shall be responsible and entitled to keep the proceed from the sale of all the
recovered cdmponents,‘ which may include but not limited to RDF, Compost, C&D waste, hazardous
waste, medical waste and insert. '

56. The contractor shell explorer the possibility of minimizing the disposal of inert/processing, reject
and maximize the uses of such inert waste including but not limited to making of curb side blocks,
filling of low-lying areas (If applicable as per the law of land) construction of roads etc. Hazardous
waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive
waste, if found during excavation, sorting of segregation, shall be handling as per the hazardous
and other waste (Management and Transboundary Movement) Rules,2016.

57. Hand over any domestic hazardous waste/biomedical waste if found during excavation sorting/
segregation to the nearest biomedical/hazardous waste facility which shall be handled as per
Biomedical Waste Management Rule 2016,

58. Carry out necessary geotechnical surveys for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activates during Bio-mining in the Sanitary landfill.

59. In order to prevent environmental impact of the activities as per the Solid Waste Management
Rules, 2016 adopt guidelines for development of landfill as per schedule-1 of the said Rules.

xii.
Xiii.

60. Leachate System: The Contract Shall:

. Construct leachate collection system/tanks/and provide a leachate collection network.

Ensure that the leachate from the Bandhwari Dump site is carried to the leachate collection tank
without any stagnation (except in storage/holding tanks, and
Ensure overall design of the leachate system/ leachate collection tank should be such to ensure
that there is no per collation the leachate into the ground and it does not come into contact with
any waterbody.
Strom water drainage system in such a manner as to ensure that :-

a) Itisindependent form the leachate system.

b) The run-off rainwater from the hinterland does not enter the solid waste storage and processing

area.
c) There is no stagnation of rain water on the site.

Quality Control laboratory. The contractor shall provide a quality control laboratory with the
equipments adequate to carry out the tests pertaining to municipal solid waste analysis and
characterization, leachate quality, air quality, maturity test for residual inert matter etc. as per this
Solid waste management rule 2016. In the alternative, the contract or may also get the aforesaid
test done for any other registered laboratory under applicable law.

The pre-processing and post-processing reject/inserts shall be handled as per solid waste
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fii.

vi.

vii.

viil.

Xi.

xii.

Vil

viii.

Xi.

61.

/
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i il i uired to be constructed, the djsposal c.pf ;
manage'ment’RUIe 2[???59’2 E;;Tl fviﬁla‘ﬂ:}?{gd;ir;daf::;ii:jm of 10% of total waste zuznt::&:‘?c:h;
e the r‘(',jecft’lle"rI rea for segregated we stand residues shall be ear marked by 45 ?or
Ezf;’citlhikt?:hdsh‘allfngez part of the pr’ojecl site. Additionally, the contractor s;hf‘" birr]edszzirls:cor el
closurevof Bandhwari dumpsite according to SWM Rule .2016 before 'cozsptiéo:umed orocessing
project. The contractor shall liable to pay a pena!ty‘ equivalent to 2 t.lm D 100 The inert
fees the processing reject/inert in the sanitary land fill exceed the maximu

i i esigned and
waste material from the processing waste shall be recognl_zed b'ack in the ac;'ea. d angd mdiie
calculated for the disposal of such waste loader and Dozer will be involved for during

i he processing landfill area. '
::1.2 I:a]:géz:::ytto rpeprofile tie waste mount to the designated grade, elevation and slopes avoid see
page of the materials. |
As a final cover to a completed disposal facility at least 5 layers form the bottom to top, l.f-:‘. gas
drainage layer, geo me brane, drainage layer clay layer and revegetation layer, should be_prowded.
The post closure management activities will be carried out continuously ager dump srte.closure
such as, monitoring of environmental condition with in and surrounding aeration as extraction & as

well monitoring of soil cover. -
Vegetation should be planted in the top cover and adequate provision for irrigating the plant

should be made. :
Like for other sanitary landfills in the country, post closure plan for this SLF should also be given
highlighting the responsibilities of different stakeholders.

Provide fire protection measures and safety equipment.

Provide utilities such as drinking water facilities and sanitary facilities (preferably washing/bathing
facilities for workers) and lighting arrangements for easy operation during night hours shall be
provided and safety provisions including health inspection of worker at site shall be carried out.
Provide security arrangements for the planned project site, machinery, equipment etc. At the cost
of the developer/contractor.

Adequate lighting system for the working area as well as to the access ways shall be arrange by the
developer/contractor and municipal council will not raise any objection for the same.

Adequate measures to avoid trespassing shall be taken by the municipal authority.

The contractor will provide fencing along the perimeter of the project site and the land partition
are marked by the municipal Council for disposal of the residues and rejects.

Entrance into the project site from outside the site shall be restricted to one point. However,
several emergencies exist may be provided.

Access to the project site provided by Municipal Council shall have to be maintained by the
developer/Contractor to have easy movement of vehicle etc. from outside.

Set up an eco-friendly and non-polluting process in order to reduce the impact of the dumping site
in the adjacent areas.

Set a soil and ground water baseline so that the same will be available to evaluate post bio-mining
and Remediation of the Bandhwari Dumpsite.

Monitor ground water quality, work zone, air quality and ambient air quality monitoring within the
site from authorized iaboratoryxagencv and submit the report on monthly basis.

surrounding area.

Keep track of the progress of its activities and establish a database and update on a regular basis in
order to optimize its activities,

= ————— —
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Involve community participation and discuss with the citizens community. In order to ensure a free
flow of information.

Complete the work within the time period stipulated in the contract, subject to terms and
condition in the contract at the end of the terms the contractor shall vacant the Bandhwari
Dumpsite, as the case may be, along with its equipments and facilities use and handover the. Sir

reclaimed area and /or the sanitary landfill with without cleaning any Compensations of whatever
nature.

62. Weighment System

.The contractor shall provide weighbridge to measure quantity of various components of waste at
dumpsite is processed in terms of sorting and segregated material, RDF, composite material and
Insert going out of the Bandhwari Dumpsite. Provided however, the contractor shall ensure that a

maximum of 20% only of the processing rejects are landfilled in the Sanitary Landfill at the Sanitary
landfill site,

ii.The contractors shall ensure that weighbridge is fully online electronic, where in data of online
reports should be generated. Online data shall be provided to the authority as and when
required, but mandatory on monthly basis. It should also have CCTV surveillance system.

ii. Weighbridge should be calibrated as per the OEMs manual and fortnightly reviewed by
- authority. In case of breakdown the weighbridge, it should be rectified within 24 hours during
the period, weighing should be done at private weighbridge approved by the authority.

63. Payment Procedure:

I. . During the payment of the bills of the work executed by the agency following enclosures be verified
in true letter and spirit: -

ii.  Real time photographs reflecting the area/land reclaimed by processing of the existing legacy
waste. Permanent Mile stones shall be installed at the boundaries of the reclaimed land and no
further waste shall be allowed to be dumped at there claimed land.

iii. Contour sheets prepared with the help of total stations / drones or with latest available
technologies, reflecting the volume of waste reduced by bio remediation and the same should be
tally with the quantity of weight processed taken in the bills.

iv. Before every payment of the bill the agency is required to conduct the contour survey and the
volume reduction should be reflected against the quantity processed by the agency.

v.  Weigh Slips of the processed waste weighed on the weighbridge and in the presence of officer not
below the rank of AE and signed at the site under surveillance of the |P based CCTV cameras. Time
recorded by the officer on the weigh slip shall be verified from the video footage of IP based CCTV
cameras and during the payment of the bills, certificate of verification of the same shall be

recorded by the Engineer in Charge.

64. Scope of Work: -

Upon execution of the Draft Contract, the Contractor shall undertake following activities.

I Excavate the existing mixed compacted garbage and sieve the waste through mechanical sieving
machines/Any other equipments at the cost of the developer/contractor,

ii.  The contractor shall take necessary steps and process to minimize Environmental pollution while
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carrying out remediation/reclamation of legacy waste at Bandhwari dumpsite. The contractor shall

take all responsible steps to ensure that there is control of odor, dust and treatment generated

leachate, flies, rodents and bird menace and fire hazards in and around the Bandhwari dumpsite
i riod of reclamation.

[Tjrl:crelr;ir:?g::jfor shall in ensure processing of the legacy waste in accordance with CPCB Guidelines

for handling legacy waste (Old Municipal Solid Waste date, March 2020) along with SWM Rule

2016(as amended Time to time).

Setup mechanical segregation and compost recovery facility.

Set up an eco-friendly and non-polluting Processing system in order to reduce the impact of the

dumpsite on the adjacent area.

Setup a processing system flexible enough Convenjent for segregation of dumped material.

Set as oil and ground water base lines on that the same will be available to evaluate post bio-

mining and Remediation/Reclamation of the Bandhwari Dumpsite.

Monitor and measure noise level at the site and inter face of the facility with plant boundary and

surrounding area.

Keep track of the progress of its activities and establish a database and update on a regular basis in
order to optimize its activities.

Carry out necessary geotechnical survey for considering the hydrological and flooding potential at
sites, in order to mitigate any effect on the activities during Bio-Mining in terms of leachate
transport. The agency will also ensure collection, treatment and disposal of leachate generated at
site by using suitable technology as per cpca norms.

Segregate the excavated garbage in the land portion earmarked. Into as may kind sand categories
as possible at the cost of the Developer/Contractor maximize the separation of recycleable viz.
Glass, metal etc. From the Bandhwari Dumpsite. Maximize the separation of components for
generation of Refuse Derived Fuel (RDF)from the Bandhwari Dumpsite.

Provide on-sites tg rage facility for various fractions of processed Waste,

The contractor shall make reasonable endeavors to maximize the utilization of the waste from the
Bandhwari Dumpsite and for this purpose shall ensure that at least 80% of the Contractor shall
make reasonable endeavors to maximize the utilization of the waste from the Bandhwari Dumpsite
and for this purpose shallens urethatat|eastSO%ofthewasteisutilized/reused by the contractor so as
to produce product/outputs such as soil enricher/compost, recyclables, RDF and products from
construction and demolition waste.

Deal with pre-processing outputs such as RDF. Target to generate compost from the biodegradable
component of the Waste at the Bandhwari Dumpsite.

While reclaiming and excavating MSW from the Present open dumpsite following aspects must be
handled carefully.

Exposure to hazardous material, leachate, gases, odor etc.

Contaminated wastes that may be uncovered during reclamation Operation require special
handling and disposal requirements. :

Precautions must be taken while excavation as it releases gases like methane, Sulphur, dioxide and
other gases which cause sex plosion and fire.

The Contractor shall explore the possibility of minimizing the disposal of inert/processing rejects
and maximize the usage of such inert waste including but not limited to marking of curb side
blocks, filling of low lying areas, construction of road etc,

Be responsible for the sale and marketing of recovered materials to appropriate venders.

Be responsible for creation and maintenance of infrastructure, facilities and amenities for sieving
the excavated garbage and storing the segregated materials etc. at their own risk and cost. Provide
adequate number of processing machines from achieving its daily target of handling at least 1200
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65.

66.

MT of waste per day or above so as to achi
based on the estimated quantum of waste a
Provide weighbridge to measure the qua
Processed in terms of sorting
of the Bandhwari Dumpsite.
Carry out leveling of the earth surface b
the necessary manpower, Materials, eq
creation of facilities for handling,
Provide security arrangements fo
of the Developer/Contractor.

eve the total reclamation of land up to 10th Feb,2024
t Bandhwari Dumpsite.

ntity of various components of waste at dumpsite.
and segregated materials, RDF, compost material, and inert going out

y bulldozers or any other earth moving equipment deploy
uipment, tools and construction of plants and sheds and
separation, segregation and storing for the operation of the plant.
r the planned project site, machineries, equipment etc. at the cost

Legacy C&D waste if found during excavation, sorting/segregation and final disposal of such legacy
C&D waste shall be the sole responsibility of the contractor, The contractor shall be free to explore
alternate use for C&D waste ag per the C&D waste rules 2016. Further, if the said C&D waste is
found to be lying around the Bandhwari dumpsite or found to be not properly disposed of, the

Contractor shall be liable to be penalized for the same in accordance with the terms of the
Contract,

Hazardous waste such as physical, chemical, biological, reactive, toxic, flammable, explosive or
corrosive waste, if found during excavation, sorting or segregation shall be handled as per the
hazardous and other Waste (Management and transboundary Movement) Rules.

Handover any domestic hazardous waste/biomedical waste if found during excavation,

sorting/segregation to the nearest biomedical hazardous waste facility. This waste shall be handled
as per biomedical waste management Rules.

Completion and Exit

The work of remediation and reclamation of existing dumpsite shall be completed up within 1
month positively i.e. up to 10" Feh, 2024

Subject to terms and conditions in the Contract, at the end of the term, the Contractor shall vacate
the Bandhwari Dumpsite and/ or the Sanitary Landfill Site, as the case may be. Along with its
equipment and facilities used and handover there claimed area and / or the sanitary landfill Site
without claiming any compensation of whatever nature.

Incentives/Bonus @ (1%) one percent of the contract value per month subject to maximum of five

percent of contract value for early completion shall be paid to the Contract or if complete the work
before the prescribed time frame.

Penalties/liquidity damages: -

In case of delay in completion of the contract, |

contract value per week of delay subject to a maximum of (10%) ten percent of contract value
should be levied on the contractor. The penalty damages mentioned in the work contract shall
belevied on the contractor in addition to these penalties.

Executive Engineer-SBM
for Com missioner,

Municipal Corporation
Gurugrav@

iquidate damages@(0.5%) half percent of the
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Endst No: EE-SBM/MCG/2024/1185 Dated: 10.01.2024
A copy of the above is forwarded to information & necessary action.

Ld. Commissioner, Municipal Corporation, Gurugram,

Addl. Commissioner, Municipal Corporation, Gurugram.,
Chief Engineer, Municipal Corporation Gurugram.
superintending tngineer, Municipal Corporation Gurugram.
Joint Commissioner-SBM, Municipal Corporation, Gurugram.,
Consultant-SBM, Municipal Corporation, Gurugram,

Concerned Assistant Engineer-SBM with the direction to comply the above mention direction strictly
and execute the work as per RFP and Contract Agreement.

Executive Engineer-SBM
for Commissioner,

Municipal Corporation
Gurugramé
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Road Map

Details of waste at Bandhwari site from January 2023 to June 2024

a) Total legacy waste assessed in January 2023 = 30.43 Lac MT

b) Fresh waste received from January 2023 to Dec 2023 = 6.06 Lac MT

c) Fresh waste received from 1st January 2024 to 8th Feb 2024 = 0.49 Lac MT
d) Waste Processed from January 2023 to Dec 2023 = 16.50 Lac MT

e) Waste Processed from 1st January 2024 to 8th Feb 2024 = 1.17 Lac MT

f) Balance waste to be processed = 19.30 Lac MT

g) Waste expected to be dumped 08th Feb 2024 to 30th June 2024 = 2.2 Lac MT

h) Total waste to be processed till 30" June 2024 (a+b+c-d)=21.50 Lac MT

Action Plan to Process Balance 21.50 Lac MT

i.  Balance Target of existing agencies = 1.38 Lac MT

ii. Enhancementapproved by HPWC = 2 Lac MT

iii. 3 New tenders of (5+5+3) 13 Lac MT approved by HPWC = 13 Lac MT

iv. Balance 2 Lac MT against aforesaid 5 lac MT work expected to be approved by HPWC = 2 Lac MT

v. Fresh tender or enhancement for 5 lac MT is under consideration & will be finalized within this month = 5 Lac MT

vi. MCG will have the capacity for Processing of legacy waste till 30th June 2024 (i+ii+iii+iv+v) = 23.38 Lac MT (against actual waste
to be processed i.e. 21.50 lac MT)

3 agencies engaged for processing 13 lacs MT & Work against
38000 160000 198000 198000 49.52% balance 1.38 Lac MT also work of Enhancement of 2 Lac MT being
executed.

3 agencies engaged for processing 13 lacs MT & work against
50000 450000 500000 500000 62.12% balance 1.38 Lac MT will be in progress.. Work for balance target, 5
lac MT work finalized and agency will be executing the work.

3 agencies engaged for processing 13 lacs MT & Work against
balance 1.38 Lac MT and 5 lacs MT will be in progress. Further, as

76.73Y
50000 e 6.73% per HPWC directions remaining 2 lac MT against 5 lac MT tender
will be finalized and agency will be executing the work.
3 agencies engaged for processing 13 lacs MT as well as work for
90.099
530000 e 0.09% balance target, 5 lac MT and 2 lac MT work will be in progress.
530000 530000 530000 103% 3 agencies engaged for processing 13 lacs MT as well as work for

balance target, 5 lac MT and 2 lac MT work will be in progress.

138000 2200000 2338000



1351

BHUMI GREEN ENERGY

BIO-MINING

OUTPUT SCREENING MATERIAL WEIGHT.. Month Of.. 2024 .
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C Y 2 ———ran, - ariyl e 5 ERer ok v P
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BHUM! GREEN ENERGY
BANDIWARIT SLEF SITE GURUGRAM HARYANA PH-

VEHICLE NO s MP-07-HB-8635

CATLAS '
RST No. ;27163 B S C&D
CUS] C):\'!ER . Giril’:ﬁj Bihﬂd:}nﬁ MA LRI:\.i:“"“”_"__"-; ______________________
-------------------------------- et '3.05.2023 11:49:00
30870.00 kg Dite: & Tme . ?f gsg} 11:49:00
GROSS Wt. 2320 00 ke Daze & Time o imsligemdien i 0
12020.00 ke : . Eighteen Thousand E1g

TARE Wi, : . g usand
e Weight in words = qyndred And Fifty K

18850.00 kg

---------
_______
......
---------
......
L
. ——
--------
—— S
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AADARSH BHARAT GROUP

; » Near Gurugram - Faridabad Tol| Tax, Gur
. » GUrugram, Haryana
jr. No. 53 4 8 Mobile No, 8808535512, 7350053635, 9810335807

* | Transporter Name ]+ : .
.| Mobile No. %Hﬂ” Date: 3/ /o 5/9d09R E
: Vehicle No. H R \”j = Y163 -

Driver Name R S

\ Mobile No. 7
: Consignor Name: Aadarsh Bharat Enviro Pvt, Ltd, [ Consignee Name: Municipal Corporation Gurugramj
3 Address: Bandhwari SLF Site, Nea

Gurugram, Haryana

r Gurugram - Faridabad Tol| Tax, l Dispatch To: —’

e Ay my ) J‘/'??;;L/v Bandhuway)
Material: nert Compost | ] [ c&p | | Recycling Plastic et [

t(ke) 31040 - TareWt(kG) [OSOO  Netwr (kg) 205k o
\cular given above are true and correct ;

! AViEg Pvt. Ltd. Main ?curity Verifiedpy MCG'
P ___ - Authorlsed'Signature Authorised Signature

GURUGRAM MUNICIPAL CORPORATION

AADARSH BHARAT ENVIRO
BANDHWARI SLF SITE GURUGRAM HARYANA

RST No. 2491 VEHICLENO HR 46 F 4103

CUSTOMER NIRMAL SINGH BANDHW . MATERIAL COMPQST

GROSS Wt : 31040.00 Kg NDate 3170572023 00:00:01 —}
TARE Wi: 10500.00 Ky Time 12:12:56; A1 \
NET Wi 20540.00 Ke Weight In \Words Twenty Thousand Five Hundred Forty Qnly

|
‘1
This is computer generated and verified slip & \



f,ir‘ 363

AADARSH B

Bandhwari SLF Site, Near

AADARSH BHARAT GROUP

Sr. No. 5347

{DISPATCHICHALLAR|
HARAT ENVIRO PVT, LTD.

Gurugram -
Mobile No, 8808535512,

Faridabad Toll Tax, Gurugram, Haryana
7350053635, 9810335807

Transporter Name ), ' )" Eorhy

Date: 5’/ |05 /0025

. Y 71543
MBBIENT: = "800 90
Vehicle No. HR SS9 AF 93 Y6
Driver Name g
Mobile No.

Consignor Name: Aadarsh Bharat Enviro Put. Ltd.

Consignee Name: Municipal Corporation Gurugram

Address: Bandhwari SLF Site, Near Gurugram - Faridabad To|| Tax,

Gurugram, Haryana

Dispatch To: :
Siama [l

Compost

Material: G

C&D Recycling Plastic Etc.

32600

vt. Ltd.

Tare Wt (KG) [/ 6o ©

given above are true and correct
Main Gat,

Author

Net Wt (KG) & [ OO0

/
cu ;ity Verifi b\"’MCG

Authorised Signature

et

Signature

~RAM MUNICIPAL CORPORAT
GURUGRA A ADARSH BHARAT ENVIRO

BANDHWARI SLF SITE GURUGRAM HARYANA |
VEHICLE NO MR 38 AE 9340

2492 s
RST No. MATERIAL INERI________________.—’-'*—"
SEEMA PALI =
CUSTDMER '( I)a“f 3“052023 UD‘UG,IH
oi's 2600.00 & Y
GROSR : K Time 12:19:11:AM
11600.00 B o G
TARE WS ¢ Weieht [n Words 'I'\\'cnl-.‘-Oﬂ_'-‘_l,““Jmﬂ,,I’/
lﬁ e Sl AR ]
T 21000.00 s e T e
e or gonerated and verfied sl ___——
Is
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@E&

BADARSH BHARAT GROUP

[DISPATCH GHALLAN
AADARSH BHARAT ENVIRO PVT. LTD.

Bandhwari SLF Site, Near Gurugram - Faridabad Toll Tax, Gurugram, Haryana
Sr. No. 5 3 4 8 Moblle No. 8808535512, 7350053635, 9810335807

| Transporter Name To ¢ Ay Bo EﬁEm‘:n’p HSUC

pate: 3/ / 05 /933

| MobileNo. )% 60799 (90

Vehicle No. HR‘ UL E 267

-

Driver Name

Mobile No.

Consignor Name: Aadarsh Bharat Enviro Pvt. Ltd.

Consignee Name: Municipal Corporation Gurugram

Address: Bandhwari SLF Site, Near Gurugram - Faridabad Toll Tax,
\ Gurugram, Haryana

Dispatch To:

W/ ymg] SnghBandhwari

‘ Material: S5 EN Inert Compost A C&D Recyvcllng Plastic Etc.
g Gross Wt (KG) 2Tk L[ O Tare Wt (KG) [0 LOO Net Wt (KG) 21040
vl
1%8%9%‘9 ﬁ lar given above are true and correct
> pvt. Ltd. Main Gate Security  Verified/oy MCG~
Authorfsed Signature Authorised Signature

e, —

GURUGRAM MUNICIPAL CORPORATION

AADARSH BHARAT ENVIRO
BANDHWARI SLF SITE GURUGRAM HARYANA

RST No. 2493
CUSTOMER NIRMAL SINGH BANDHW

VEHICLE NO HR 46 F 2077

MATERIAL COMPOST

CROSS Wi 31640.00 Kg
TARE Wit 10600.00 Kp
NET Wi 21040.00 IKg

Date 31/05/2023 00:00:Q

Time 12:27:01:AM

pon '
W tl].‘h[ In Words T“'Qu[\.OnQ Thouia“d FO\'[\' Onh'

This is computer generated and verified slip




;

~O
—_—
=

N
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WA AADARSH BHARAT ENVIRO PVT. LTD.

Sr.No. 5349 Mobile No. 8808535515, 735005 3¢

Transporter Name kﬂi?})"}'{ﬂ E}'ﬁbmﬁdﬂﬂ
Mobile No, 2860789190 °

Vehicle No, S U AL 1

Il Tax, Gurugram, Haryana
35, 9810335807

Date: 7/ 705/.,30°;_;> i

———

Driver Name
Mobile No,

e ———

. Sl Al e DR
Consignor Name: Aadarsh Bharat Enviro Pvt, L

td,
Address: Bandhwari SLF

Site, Near Gurugram - Faridabad Toll Tax,

Consignee Name: Municipal Corporation Gurugram

Dispatch To: :
Gurugram, Haryana Siu mq PC] )
_f‘iaterial: Inert (v~ Compost C&D Recycling Plastic Ete,
P - (ka) 326Y 0 reMRS) ([ fo0  Netwe(e) 267y
Itis Céiﬁed that p% ular given above are true and correct '
O GURUGRAM | < s .
Aadat§h\Bharat Enyirf put. Ltd. Main Gate Security
)

Authotised Signature Authorised Signaturs

i . T
- . i — -

GURUGRAM MUNICIPAL CORPORATION

AADARSH BHARAT ENVIRO
BANDHWARI SLF SITE GURUGRAM HARYANA

ENO HR38U 1296
‘RST No. 2494 VEHICLE N g
RIAL INE
CUSTOMER SEEMA PALI MATE
32640.00 Kg Date 31/05/2023 00:00:0
GROSS Wt ; -
ime 12:33:28:AM

TARE ‘Wt 11900.00 Kg Time !

K Weight In Words  Twenty Thousand Seven Hundred

\R
NET Wi 20740.00 =

[ This is computer generated and verified slip




)

)¢9

& AADARSH BHARAT ENVIRO PV, LTD,

Bandhwari SLF Site, Near Gurugram - Faridabad Toll Tax, Gurugram, Haryana

AADLRSY EMARY GROUP

1366

e

12

srNo. 535 0 Mobile No. 8808535512, 7350053635, 9810335807
Transporter Name VYILS‘}J'NG FV]@’J’D)?I_Y‘.(E Date: 3/ /Og/‘gogg. ]
MobileNo. 24,60 20¢/90 /
Vehicle No. H& 307 . 5H T

Driver Name ;

Mobile No. J
Consignor Name: Aadarsh Bharat Enviro Pvt. Ltd, Consignee Name: Municipal Corporation Gurugram l
Address: Bandhwari SLF Site, Near Gurugram - Faridabad Toll Tax, | Dispatch To:

Gurugram, Haryana Sudma PCIJ ,

Material: lnert [\ Compost C&D Recycling Plastic Etc.

/s

Gro "%t(xe) 325706

Tare Wt (KG) 17_3 o0

Main Gate Security

Authorﬁnatu re

20270

Verified By MCG

Authorised Signature

Net Wt (KG)

-

I

GURUGRAM MUNICIPAL CORPORATION
AADARSH BHARAT ENVIRO

BANDHWARI SLF SITE GURUG

RAM HARYANA

VEHICLE NO HR38T 3117

'l
|
|

RST No. 2495
CUSTOMER SEEMA PALI MATERIAL INERT
GROSS Wt: 32570.00 Kg Date 3170572023 00:00:0¢
TARE Wi 12300.00 Kg Time 12:43:07:AM
N t: Kg "nla i L F
ET Wi 20270.00 8 Weight In Words  Twenty Thousand Two tHundred Seventy Onls

This is computer generated and verified slip
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DISPATCHICHALIEAN]
AR AADARSH BHARAT ENVIRO PVT. LTD.

g Bandhwarl SLF Slte, Near Gurugram - Farldabad Toll Tax, Gurugram, Haryana
s.No. OARL Moblle No. 8808535512, 7350053635, 9810335807

Transporter Name lﬂ’*r{&uﬁ\mé g 5-; qop | Dater o (og {1027’*"““—-‘-—\
Mobile No. qd{,\ (9\379 Y ‘ ¥ e
Vehicle No. T’l(‘)\ '\");Ch T l—“j
Driver Name :

T —
Mobile No.

Consignor Name: Aadarsh Bharat Enviro Pyt,

Ltd, Consignee Name: Municipal Corporation Gurugram
Address: Bandhwari SLF Site, Near Gurugram - Faridabad Toll Tax, Dispatch To; EQQ MG %r
.| Gurugram, Haryana
Material: Inert |, /1 Compost C&D Recycling Plastic tc, [ !

t(kg) D610 TareWt(k6) ALBH0 Nerwrkg) L0310

r given above are true and correct

19 Pvt, Ltd. Main Gatifecurity Verified by MCG
M Authorised Signature Autﬁ‘riﬁd{/;latufe

GURUGRAM MUNICIPAL CORPORATION

AADARSH BHARAT ENVIRO
BANDHWARI SLF SITE GURUGRAM HARYANA

RST No. 2496 VEHICLE NO MR 38T 7717
CUSTOMER SEEMA PALI MATERIAL  INERT Ve s
: 202 00:00:01
GROSS Wi 32610.00 Kg Date 3105/
' ; -7 [2:30:70:AM
TARE Wiy 12300.00 Ky lime P
W In Words  T'wenty Thousand Three Hu ’
diy Weight [n Words
NET Wy . 20310.00 Wy

ified slip :
This Is computer generated E‘EE'_"EM



, I

Citl Mo, :L26%4IP197251.0001527
Phena  :01462226101.5
Toll Fraw ¢ 1000 180 00023 75004

Fax + 01462 223117 1 220142
E-lhall ! ehrosbeniahircecamant.com
Wobstio | vrrvshraceamanl.ecom

™ A & I = Y pro 2
me . { )} T B B ot 2t ] L e
A Sty e Bt flean foma | Leas PN 1&‘ l )
Fe Nuarld [‘l Il 4 B :.r:-.:t E'ﬂ'l (l.‘ua '-::["}"lﬁ [1::1 h‘\'ﬂ ” ”rm Ej ;-'L n
4An 150 001, 12001, 50001 & QHS 10001 Cortiffed Cormpeny
Rayd, Ollice:

BANGUR NAGAR, POST 0OX HO.03, DEAWAR 306901, RAJASTHAM, IMDIA

Ref No: SCL/2023-2410005 ' Date: 47 July-2023

Cerlilicale of Co- Processing

SCL Ras is engaged in the Co- processing of Reluse Derived Fual (RDF) as per the nuidelines of Co -
alpy A

|3roc':essiu7g in Cement /Power/ Sleel indusiry CRCB 2010, The hazardous and othar wasic @ anagement
and handling Rules - 2016, Plaslic waslc ianagement & handling Rules — 2015.

The quantity of Refuse Derived Fuel (RDF) malerials has been received during the period of 1% June
2023 to 30% June- 2023 is 185.58 MT. from M/s Aadarsh Bharat Enviro Private Limited a! our plant in
SCL Ras. The same shall be Co-Processed at our plant in due course of periot.

The delails of the Vehicle along with the Quantity are indicaled Lelov.

l i e | Reciapt Dispatch Nat . Du:'-:?.'.uh |
taateria! Suppliar Photes it Date Date __V{'_l'___,r_,__-,"‘_u_:
nOF | AADARSH BHARAT ENVIRO PRIVATE LIMITED | RIOOGD2827 | 3-lun-23 | 31-M2y:23 | 3687 | 2772
RDE | AADARSH BHARAT ENVIRO PRIVATE LIMITED | RIOSGCIS27 | 3-Jun-23 1dun-23 | 4221 | 4178
"TRDF | AADARSH BHARAT EHVIRO PRIVATE LIMITEO [ Ht01nRS676 | 3dun2s | 1-dunc23 | 3106 33
T ROF | AADARSH BHARAT EMVIRO PRIVATE UMITED | HR38AAR727 | S5-Jun-23 tqun23 | 3928 | cc*b

ADF | AADARSH BHARAT ENVIRO PRIVATE LFAITED | 109GCAs27 | Sun-33
:  LI? : : ;

1-jun-23 | 353

Ve am= i yo-
! m:a! 183.56, les.-o

, Authorized Signatory 3 : I /
r~ . N
1 I f\f ‘ﬂ A '_I’ ; ; ( 6{
i Sz 2 2Lt : / .
?1 For Shree Cement Limited .' P
|

@

SRS S S jhmh_OFF!CE : 5E-187, é';pu E-!:uur, Opp. Rujssthian Univorsity, JLH 1M3rg, Jaipur 30203
Pliona : 0141 4241200, 4231204, Fax: 0141 424121¢
sEW DELHI OFFICE fdarg, Maw Daini 112002

{22.123, Hene Bhavean, 1, Bahzdurshah Zafar [
Prone @ 041 2337042%, 23379240, 23370776, Fax : 044 23370459
CORDP. OFFICE ! 21, Strand Road, iolkatz 700004 Phona i 033 223086044 Fax 1033 224342238
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Certificate of De

Issued tq Bhumi Green Ehergy

Certificate No -JKCL/MGRL/AFR

/07;"202}24/0005
Date — 04/07/2023

il dumpsite, Gurugra
Curing the periog 20-APRIL-2023 TO 05-June-2023 Till loc

» Najasthan Indig,

Cr e Bt S

Year
20-APRIL-2023 T0 05-June-

2023

**This quantity is considered on basis of LR date,

will not exist,

For JK CEMENT WORKS MANGROL
(A unit of JK Cement Limited)

Head - Shared Services

Corpurate GHiLe
et o
o Padam Towel,
Dhtila, Phase - &, I

struction

Ng quantity of RDF sent by Bhumi Green Energy
m, Faridabad Road, Haryana-122102 in our unit
ated at - Old NDMC Composed plant Mangrg!,

Challan Qty. (MT)*s

3
=
&
-
-

<&/
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The 3
Mexiria.
xu'eUf‘hlscertificatmwi' 86 includ
= = aiso include below details -

B OIS

{ T et Sl
P BHUMI GREEN ENERGY UNIT -6

y R

1

} : Plant Add- Bandhwari Dumnsil_e, Near Toll Tax, Gurugrar-Haryana

i s Mob No 5519070990/7775092692 j'

L0 ROF DISPATCI{ DETAILS MONTH OF 20-APRIL-2023 TO 5 JUNE-2023 Tl Pate
: Transport Name | Lt ko, | Vehicle ao, Crallan | Gross | Tare | NetWeight

| : Name k No. ‘| weight | Weight ! {Challan

. L . .

¥
i ! ! ! Quantity)
i i ' i {
] : } G023 o e * ol S - i e ! 55740 i
\ REMEeRS I Cemem TWEM Riadwavs g R L R T i 1137 | SLI4C i 5000 3574
| f
1 i' My OTAS X .:
. \ 3 | H S
o b R | A 2 - s _ T Py ] 1annn ¥ ‘.r."\ZEn
i C foeinwtds g KCement  Shgarn Rowdwaps |02 HILO0TAT B0 - 3EET U4 R0 (AU Gy SYedy
i Eonine | : ; | f
; i
Y
3

: | 22 : j
(s e |
t I3 y i
: | | v ._
i H i A - g onrrian i e AT 1
i_____.._.l_.—-———-—*é-'.*'.'ET-?'.""“.é-'1'..lil~,. RO T §100GB 3trT  1ist 150550 114360 { 36250
T 93 0d-23 ¢+ K Cemens =¥y 3
B0 LR e | {
| ‘ : ; :
i Teaaze | 25000 | 38420 l
T t '

{
i

51080 | oele ;.u?su
i

Cermen?

] |
S1ES0 15300 | 36180 i

'f_ i

114500 | 36080 %

e e
gy v

] 38540

Works

i . B, o Vo] R e e
i g iyl Shpam Roatinays ¢ 6l RECS GC-1527° 7 1181
lr,.-—r—"';’".a& pe 23 aniom s et wiidlE. . s
¥ | ek
i i | et as
| s B 4
R i



1371

T e
\ BPs T —— -~ : i oy s 511
i 82 i 20-C5 237 3% Comprs Chaapi T port ] o4 4R 3808 TAIT 1366 51110 | 15000 | 35110 !
: ! P R - _ .
:\1\ IO Company | | .: : J: j
: i
- - S : U e - " - i
i e | 210823 ' WCement 3uyam Tramspart ) 144 MR GH AT 1727 136 : 43580 f 140G0 ] 29520 I
' | !
I [ Works Company ! ' | | ! .
biao, = i | | i | i
&a 12105 23 | I Cemart Shyam Transport - 1 16 HEESAG 3A7 | 1369 : 52230 ! 14000 ! 38232 i
% 1 Waors | Comgany i 1 i i !
st ainmragenn o s T b 3 s i} s ety bl e
65 1 24:05-23 | W lemert  Shwar Trapspon I 16 R G2 GO 2697 1375 | A8423 1 15030 33480 |
i. W Comipany ; | ] . | |
3 | i P ! i = |
l {Shpam Transport HER AT MLAOL AELTHUE 1382 ! 52G73 ; 14030 ‘ 38570 i
I Campan 1 ' I__ If : i
I sk ke A )
. ——cee s eeseas ) - e ———— . - T = : St o
i {2 ShvaIn Tranaport o Al 1R 28 v-D006 e 24940 | 3¢ 4500 | 30440 3
! E Company b i ‘{ i
i | %, EEcaot: i L
e e iorer e ios s | 0 i
68 P 260%:23 | KCemert  Shyam Tracsnon | S NLQLAE 3994 1387 I 1g7g 1 1AEC0 | 3057 :
| y Warks Campae ! 1 .
~ : = — e Wi | e |l |
o) l I6-05-23 | W Camen: ¢ St Transuon v 166 SR E-Re R 1350 |- i i
E ! I Warhs Comoary | .r : [
’ : Fi 16000 1 30470
70 { 260523 | Jx Cemet ; | |
i I \Works f i !
i_ ! L aog | 30720
F} P 28.05.23 | K Jemert i
! : ; I-145002 | 378060 t
B i 380523 | Ik Coment ; ‘[
i f § Worss ;
| | ! e 13360 | 35R50 ’.
73 1300523 | ¥ Cement . | ‘.
| : . Works { ] 1|
i l LRl B2 13000 | 35090 t
(72 1300623 | i cermrs ; } P g
I i A 4. o e ST .
t | : 3 sinic  § 15000 | 36810 1
. e Sy S
Fog | 3005-23 | JkCamen _ R
i ! P Works i S e e I
i i e oy it § e iy 152880 15000 | 37880 & |
} A 2 —— Prerare TATLDOM i - i
et Ge s | IComent | Sy MRS : g
! ; Al ki Comignn ! i
I Works | - T S R ’
i ] { s i e T S SRR T _-T'Tb: ARl b B -Tl S8l 24000 "'!5"‘0. l
_"-'“___-;_T;-T‘J._'.-.-’;%“r::.cﬁﬂ.l. £ Stiparn Transs port N i
77 i e Ry Crmpony i L g :
i ¥e A fre e T {13000 | 33010 ;
i | hCenent | S ' | ey |
e e R ‘- TR i = A }
: { ! e e e ____.-; m-_—r.ll—:-l--;-l‘—:;' 1 R0 GD 2027 il | 1340 } 15300 | a0s20 i
e e Cament Ghyamn Tronsnort 1< i
79 0105 23 b Comipany i i i
i WGres bl LI - i J
{ % B, -———-—:'--;-:j;";::" TVan R S5.AR (107 1418 145230 14000 | 31380 !
® L woms | Company - ¥/ . :
Al U B S %) TIR.55 AH-4827 129 ? ASESD | 14300 | 380 f
-,_._—-—W ¥ Cement Sivizam Transpos oAkl et Vg, ] % ; l 35147 i
81 Works Compary { i T g, ‘
: l ; i
|t Framspert. | 218 PIO¥GE2627 U136 .7, 1 507307 115000 | 35730ve
"5 0623 | 1K Camunt 2% ._ ‘ | !
az | Works Tompany f i . ‘
| e it e e, ks Pk e DR & i ' !
? s A A S e TR ‘ SRS S Nk L
FOTAL | : | | ; | 294
TOTAL | [ it PO el g { 942520 |
J0 5 it s SRS S SN Y Y g |
s
I" f_. ','
}P;o' ;
' "l r ...

; P e
"..3:\



Certificate No.: UTCLMC{AFR/DC

T
E

his is to certify that we hav
nergy Unit-6 (Biomining
our unit during the perio
Adityapuram,Shambhup

pla

RDF Quantity: 1256.020 MT,

The same receipt
thereafter will not exist,

quantit

Ultrrech

Certificate of CQ-processing

/BGE (UNIT-

6)/ (MAY-JUNE)-zsml

] successfully used the foHowing quantity of RDF
nt) at Bandhwari

d 15-May-2023 TO
ura, Chittorparh-3 1262

dumpsite, Gurugram, Faridabad Ro
05-June-2023 Tijf located at -
2,Rajsthan India.

a8 -

DATE: 13.07.2023

sent by Bhumi Green
ad, Haryana-122102 in
Old NDMC Composed plant

Y Would be safely angd completely disposed of within 90 days of receipt &

————__ BHUMIGREE SURGRUNTS
Plant Add- Bandhwari Dumpsite, Near Toll Tax, Gurugram-Haryana ;
R e R
- ... ROF DISPATCH DETAILS MONTH OF 15-MAY-2023 T0 O5:JUNe-2023 =~ |
| Sr.No, Date Transport Name Vehicle no. | Shatlan | N?t
ik eI Tt oo 1 N6. | Weight |
O R e . HRSSAG637 | 1320 | 3am10 |
-2 1605203 | T ShamBrose - HRS5-AG7027 1133033070 |
3 | 17-05-2023 Shyam Brose 'H__fy-p_g-_gp;_sé_gi' L1332 | 37360
4 | 18-05-2023 _ShyamBrose RL03-GC-3427 | 1336 | 40ss0 |
5 | 18052023 | " Shyam Brose .. NLOLAE3100 | 1339 T 33990 |
{ 6 | 19-05-2023 | MyemBrose .. NGOL-AB-2427 | 1342 | 38630
7 1 19-05-2023 Shyam Brose ~...NL-01-AB-9756 | 1345 _1.33520 3
8 | 19-05-2023 ambBrose | HRSS-AG372) | 4350 ) _30690 |
9 | 19052023 Shyam Brose . HR55:AG-6327 1355 | 31790 |
10 | 20-05-2023 ShyamBrose . NL-01-AE-7282 1_553%1___311_1&
11 | 20-05-2023 ShyamBrose  HR-SSAG-7027 | 1355 |.37660 |
12 | 2105-2023 ' ShyamBrose wDeRlaE 30 | 1563 1 TEn |
13 | 21.05-2023 Shyam Brose (L OL:AD-2071 | 1370 | 34100 |
-14 | 21-05-2023 | Shyam Brose .. HR-38-U-0006 | 1371 33100
15 | 22.05-2023 | Shyam Brose ___ag_iq_g-ec-aﬁ@_“_} 1372 34610
16 | 22-05.2023 | Shyam Brose _HR-55-AG-1727 | 1373 | 32340
17 | 25-05-2023 Shyam Brose ;_ HR-55-AG-6327 { 1383 ' 30280
18 | 26-05-2023 Shyam Brose ...R109-GC-5227 | 1386 . 32110
19 | 28-05-2023 | Shyam Brose p-01:AB3092 | 1394 | 34900 |
20 | 28-05-2023 Shyam Brose NL-01-AE-3100 | 1395 | 35790
21| 29.05-2023 Shamiiee o L NE86019 1 ldogT " Jualn
""" 22| 29052023 | Shyam Brose o028 702 | 1404 | 41210 -
23 129052023 | shyamBrose m_.;'.hJ*.’,L:Ol:f\_";r}.@i;...,3:.......1:%2 .__}[.k%g,:,g_._&
24 | 30-05-2023 | Shyam Brose .:___!_*.B'.5.$_-4GA:532.7_ ":_“1?1'0?"'“3'55"
T 25 {730-05-2023 o SYAMPIGie . A MASSAGST | 1407 | 3mhof |

ULTRATECH CEMENT LIMITED

it : Aditya Cement Works) ‘
%mpﬁfmy 312 622, Chittorgarh (Raj ) India

9L 1472 221001/12/13/15

+91 1472 221020

adityacementi®adityabirla com |

Rond (ftice

‘B Wing, Ahura Center, 2nd Floot,
Mahaka!i Caves Read, Andhen (East).
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Ultrawch
ShRD, el Tr;;“n:’z” E Vehicle no. | Challan No. | Net Weight
22 01-06-2023 | Shysm Brose | NLOIAE3444 | 1414 34680
SRS, - 01:06-2023 | Shyam Brose | HR-55-AG-7027 | 1419 34600
28 03-06-2023 . Shyam Brose | HR-55-AG-6327 | 1423 38130
29 03-06-2023 | ShyamBrose | NL-01-AB-9755 | 1424 | 37900
30 03-06-2023 | Shyam Brose | HR-55-AG-2827 1425 | 41120
31 03-06-2023 | Shyam Brose | HR-55-AG-3727 | 1426 39440
i 32 03-06-2023 | ShyamBrose | RI-09-GC-3427 | 1427 | 37710
33 | 04-06-2023 | ShyamBrose | R-09-GD3527 | 1430 | 40640
|34 | 0506-2023 | ShyamBrose | T NLO1-AE- 3444 | 1433 34710
i 35 i 05-06-2023 | Shyam Brose RI-09-GD-1927 | 1434 | 39380
| 30 03-06-2023 | Shyam Brose | HR- 55-AG- zszz T 1425 | 41120 ¢
1 s ) 1256020 |

Tl

This certificate is not valid for availing EPR credit.

Authorlze,d Srgnatory

i
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M Gmail

Assistant Engineer SBM <ae.sbm@mcg.gov.in>

Confirmation Re
3 messages

Assistant Engineer SBM <ae.sbm@mcg.gov.in> Tu 23 :
To: nitin.n'_\alpani@adityabirla.oom, aanchal.susheen@adityabirla.com TP
Cc: bhumlgreenenergy@gmail.oom, Tarun Dwivedi <tarundwivedi219@gmail.com>

On the subject cited above It is requested that a Co-Processing certificate has been received from M/s Bhumi green Energy from dated 01-08-2023 to 30-11-2023 has been
generated from your organisation i.e UltraTech Cement Ltd, May kindly give your confirmation regarding the above mentioned Co-Processing certificate whether issued from
your organisation or not .

2 attachments

f_i] Co-Processing Certificate of ultratech Sep-2023 (1).pdf
1855K

.,2 Uitratech Co-Processing certificat oct-23 (1).pdf
2589K

il i Tue, Jan 23, 2024 at 1:45 PM
Mail Delivery Subsystem <mailer-daemon@googlemnail.com>
To: ae.sbm@meg.gov.in
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JO|
558 5.4.1 Recipient address rejected: Access denied, AS(2 i
e 030 18AD3BEDSES (201806281) [MAXFNDO‘IFTODQ‘eop-INDm.prod.protecﬂon.outlook.com 2024-91-
Final-Recipient: fc822: aanchal,susheen@adityabirla.com
Action: failed
Status: 5.4.1
Remote-MTA: dns; adqtyabirla-com.mail,protechon.outlook.com. (104.47.74.138,
the server for the domain adityabirla.com,) '
Diagnostic-Code: smtp; 550 5.4.1 Recipient address rejected: Access denied, AS(201806281) [MAXINDO1 FT009.e0p-INDO1 -prod.protection.outlock.com 2024-01-
23T08:15:48.001Z OBDC‘\BADSBEBSBES]
Last-Attempt-Date: Tue, 23 Jan 2024 00:15:48 -0800 (PST)

Forwarded message
From: Assistant Engineer SBM <ae.sbm@mecg.gov.in>

To: nitin.ma!pani@adityabida‘oom, aanchal.susheen@adityabiria.com

Cc: bhumigreenenergy@gmail.com. Tarun Dwivedi <tarundwivedi21 8 @gmail.com>
Bee:

Date: Tue, 23 Jan 2024 13:45:31 +0530

Subject: Confirmation Regarding Co-Processing Certificate
— Message truncated —

Nitin Malpani <nitin.malpani@adityabira.com> _
To: Assistant Engineer SBM <ae.sbm@mcg.gov.in>

Tue, Jan 23, 2024 at 6:17 PM
Cc: Hari Prasad Mantri <hari.mantri@adityabirla.coms>, Vivek Vidyarthi <vivek.vidyarthi@adityabirla.com>, Vaibhav Thakur <vaibhav.thakur@adityabirta.com>

Attached Co-Processing certificate on UltraTech letter head is issued by UltraTech.

Regards,

Nitin Malpani
9887711330
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J 02

From: Assistant Engineer SBM <ae.sbm@mcg.gov.in>
Sent: 23 January 2024 13:48

To: Nitin Malpani <nitin.malpani@adityabirla.com>; aanchal.susheen@adityabirla.com

Cc: bhumigreenenergy@amail.com; Tarun Dwivedi <tarundwivedi219 i
t . gmail 5 mail.com>
Subject: Confirmation Regarding Co-Processing Certificate @ o

—

lf*”-‘-" ION: This email originated from outside of the organization. Do not click links or open attachments unless you recognize the sender and know the content is safe.

You don't often get email from ae sbm@mecg.gov.n. Leam why this is important

On the subject cited above It _is requested that a Co-Processing certificate has been received from M/s Bhumi green Energy from dated 01-09-2023 to 30-11-2023 has been
generated from your organisation i.e UltraTech Cement Ltd. May kindly give your confirmation regarding the above mentioned Co-Processing certificate whether issued from
your organisation or not .

The information contained in this electronic co mmunication is intended solely for the individual(s) or entity to which it is addressed. It may
contain proprietary, confidential and/or le lly privileged information, Any review, retransmission, dissemination, printing, copying or other
use of, or taking any action in reliance on the contents of this information by personl(s] or entities other than the intended recipient is strictly
prohibited and may be unlawful. Ifgou have received this communication in error, piease notify us by responding to this email or telephone
nd immediately and permanently delete all copies of this message and any attachments from your system(s). The contents of this message do
not necessarily represent the views or policies of Aditya Birla Group, Computer viruses can be transmitted via email. Adi

Companies atfempts to sweep e-mails and attachments for viruses, it does not

1 ¢ tya Birla Groug
v arantee that either are virus free. The recipient should check
this email and any attachments for the presence of viruses. Aditya Birla Group does not accept any liability for any damage sustained as a
result of viruses.
2 attachments

-@ Co-Processing Certificate of ultratech Sep-2023 (1).pdf
1955K

ﬁ Ultratech Co-Processing certificat oct-23 (1).pdf
2589K




I\

Mail

Chat

Meet

M Gmail
Compose

Inbox
Starred
Snoozed
Sent
Drafts

More

Labels

998

34

Q Searchin mail

O
O

1377

lo3
Sl
=
Confirmation Regarding Co-Processing Certificate exermsi 1o

Assistant Engineer SBM

On the subject ciled above It is requested to you that a Co-Processing certificate has been received fram Mis Bhumi gr

Sandeep Sharma
to INFO-WCL, Deepak, me, bhumigreenenergy@gmail.com, Tarun

Dear Sir,

With reference to trailing mail, for quantity 39.15 ton for Un shredded RDF waste coprocessed certificate
particular certificate is issued from Wonder Cement Ltd Nimbahera.

Thanks
Sandeep

Regards
Sandeep Sharma
\?VC‘IN'.IFEPN Manager (Alternative Fuel & Raw Material)

CEMENT

Q Suharsh Building, Bedla Road, Old Fatehpura,
Udalpur - 313004, Rajasthan, Bharat

y ., 1800313131
flolvlalin D 9116933637

A—_-'——
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SHRIRAM INSTITU1 78\ DUSTRIAL RESEARCH

(A unit of Shriram Scien ustrial Research Foundation)

19, Universily Roa . -
An léo - 9001'24001[18’. Egljhui P 110-0-07 "d@ —— Webslte : www.shriraminstitute.org
' 1 Certified Institute E-mall Id : customercare @shriraminstitute.org
qad@shriraminstitute.org
R NO.: TC544
W 544423000012633F TEST REPORT NO : C1/0000343754
Ny,
S
lsswed 1oL 'f? e
Client Codle * (GURGO1G1357) Iite 01122023 "-4@,\&‘
GMDA. loh Na A E Lo 12080
SEWERAGL DIVISION, INFRA-HI Buookang Nu ROV 0638
GURUGRAM !mm.m;:llznc 2o bl 2025
HN“-‘_\!\‘A":!“‘-’?— : Ltstonner Bl N CATTIA AL VG 2025218
Kond At: - ENGINEER - IV Costomer el i 18112023
i Sminple Deseription: Jobh No. 2311-1-111-2089
. "1 ONE GRAB SAMPLE OF EMFLUENT DRAWN BY OUR REPRLSI NTATIVEON 18 1] 2023
- FROM GMDA, ENGINEER - 1V, SEW. DIVISION INFRA 1L. GURUGRAN. W O NO.
i, © TWS/W0R222320584/GMDA 120 MLD O&M DD 06.12 2022 SUB. REGULAR COLLECTION
OF SAMPLES FROM 120 ML.D STP BEHMRAMPUR, GURUGRAM. MARKED AS "INLET WATER l
& DRAWN FROM INLET CHAMBER™ WAS RECEIVED 1
* SNo. Tesls Results IProtocol H
BARC R 0.3 IS 3028 Pe11-2022
5 Totl Suspended Solids, mz 'l 2000 IS 3025 Pi-17-2022
3 Chemical Oxygen Demand. me! 4800 APHA 2:0h Ed., 3220
4 Biochemical Oxygen Demind. ml 2620 APHA 24th Ed.. 5210 !
: (a1 20°C for 5 days) ; f
5 , MPN Coliform 7 100 ml 3200600 IN1622 1981 RA2GIY
Crganisins 1
6. . . MPN Fecal Coliform/ 100ml ;210000 IS 1622 . 1981, RA2019
: 2 : Orzanisms
L DOR:20.112023
7 1DO0S;.20.11.2023
: - DOC: 30.11.2023
i R —End of Repoit —
- ';.; : it
§5iE @Mh ggaLL i
I SUE { AUT IGNATORY |
R+ | Btdnti. MP ;
et ool . il 4 EMPLOYEE CODE(\{|0 S )

0::Tho :nsuggz:i'l;j only, f0.tha Items tosled / callbrated above,

i Pt Phone':91—11-'35200445, 35200499

{re 1.0t any othat coplas should baauthenticaled by relereacs 1o 1he orlginal epont

Fax : 91-11-35200455



(A unit of Shriram cientific and Indu
19, Univorsily Road, Delhi - 110007 (India)

d

Qad@shriraminstitute.org
ULR NO. : TC544423000012931F

[ T S, A Ay b &

Issued To

Client Code  (GURGOIG387) Darg Wl -2020

il TORE R [TENY P 11-2080
SEWERAGE DIVISION IN)RA.D1 ki RUIA 99, ass
GURE‘GI:‘“\M g Haohing g 0.11.200)

HARYA! Soseue | Castomer Ret Ne GV VAL 1V2020218
Nm.t\_"“m ~ENGINUER v Customer Retf'in IN-LE2021

Sample Deseription: dob Noy 2311<0-411-2087

. ONE GRAB SAMPLE OF EFFLUENT DRAWN BY QUR REPRESENTATIVE ON 18.11.2023
FROM GMDA, ENGINEER - IV, SEW DIVINION INFRA L GURUGRAM. W O NO.
TWS/WO222320584/GMDA 120 MI D OSM DD 0612 3022 8 13 REGULAR COLLECTION
OF SAMPLES FROM 120 MELD S 1P BEFRAMPUR, GURUGRAM. MARKED AS "OUTLET
WATER DRAWN FROM QUILET DRAIN", WAS RECEIVED,

.‘SNO. Tests Resolis Mratoeol
b S 71 I8 3028 Pi-11-2022
2 Total Suspended Solls, mesi O 1S 3025 |1-17.2022
3 Chemical Oxygzen Demand, mg | i APLEN 2danh IR, 5220
4 Biochemical Oxygen Demand, img | 3 APLEA 24th Ed.. 3210
- (a1:20°C for 5 days)
v MPN Coliform / 100 mi JO0 Oganisms 1S 1622 01981, RA2019
5 MPN Fecal Coliform 7 100 ml JO0 Organesins 15 1622 0 1981, RA2019

. DOR:20.11.2023
DOS: 20,11.2023

47 DOC:30.112023
k I \ -=End ol Report —

. |oS .
&  SHRIRAM INSTITUTBA9R INDUSTRIAL RESEARCE

strial Research Foundation)

. Web : ;
AnISO - 8001, 14001 & 45001 Certifiod Institute ISP g b sl

TEST REPORT NO : C1/0000343752

6

ute.org

: £
d !
! ! .
ERE s, ' - p L
218 AUTH ATORY
Y : empPLOYEE COOE( L{|0C )
'nr_ﬁalgagumq_l ¢ I Vs | i
Nolo; Tha'rosults refste only 1o the it T ¥ '
o u:liunnu;;.'; .f?fr Lh?f n:mo:mn:::wm?::: ﬁ:ﬂz::lu e caigingl 1epont %
Phone : 91-11-35200445, 35200499 Fax : 91-11:35200455

Seo overleaf for tofmé Bv¢onditions
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—_"':_ ol OfTheﬂJﬁ?%ﬁéontrol Board ‘ / >z “

AR YRR STATE Haryana State Pol
s Vikas Sadan Ist Floor Gurgaon p
N | /o
Paid / Morfitoring
Description
rubewell water samples from :- - Report No: 523
L. Tubewell in the premises of Mandir (Teen Murti), Bandhwari Gurugram Dated: 30.01.2024

It

. Tubewell in premises of Hanuman Mandir, Bandhwari Gurugram

. Tubewell in the land of Sh. Pawan, Bandhwari Gurugram

3. Tubewell in the land of Sh. Vipin Kalra, Bandhwari Gurugram

Description of the Sample: - Received on 20.01,.2024 samples of Tubewell Water from Sh.

Aparnesh Kumar, Sc 'B’, Sh. Harbir, Sarpanch, Sh. Sarjeet, JEE, MCG & Sh. OP Goyal, SEM
collected on 19.01.2024,

A

ANALYSIS REPORT

RESULTS

No. Parameters (1) (2) (3) (4)
Colour Colourless Colourless Colourless Colourless
Odour Odourless Odourless Odourless Odourless
pH value 8.5 8.4 8.1 8.5
Suspended Solids mg/I 05 07 08 10
B.0.D. for 3 days at 27°C mg/| ND ND ND ND
C.0.D. mg/I 04 ND 08 ND
Oil & Grease mag/I ND ND ND ND
Conductivity us/cm 1060 1070 1090 710
Total Dissolved Solids mg/I 530 535 540 350
Chlorides as Cl mg/I 54.1 322 160 87.0
Sulphide as S mg/I ND ND ND ND
Total Hardness as CaCO3 mg/I 308 776 506 476
Fluoride as F mg/| 0.4 0.6 0.4 0.4
Iron as Fe mg/I . ND ND ND ND
Phosphate as P mg/| ND ND ND ND
Nickel as Ni mg/I ND ND ND ND
Total Chromium as Cr mg/I ~ND ND ND ND
Calcium as Ca mg/l 68.0 204 112 74.0
Magnesium mg/|l 33.0 64.2 55.0 79.0
Sulphate as SO, mg/| 16.0 67.0 28 23.0
Sodium mg/I 72.6 117.0 76.0 70.0
Dissolved Oxygen, mg/! 6.2 5.8 6.0 6.0
Boron as B mg/! ND ND ND ND
Nitrite (NO3, mg/! ND ND ND ND
Nitrate (NO3) mg/!I 12.0 40.0 55.0 102
TKN (Total Kjeldhal Nitrogen) mg/I ND ND ND ND
Turbidity NTU 3.2 0 0 04
Fecal Coliform, MPN/100mlI ND ND ND ND

Sample Collected/Not Collected by us
Sample Consumed in testing

LAB{INCHARGE

Dated 30-}»1 L’

HSPCB/Lab/GR/2024/ 7| %7
Copy to M.S./R.07"



—. Laboratory Of The Tel-2332596

Tmm¥e Haryana State $8@8af Control Board 3
i Vikas Sadan Ist Floor Gurgaon
[ ~d _ \[/
Paid / Monitoring
Description
gorewell water samples from :- Report No: 525
1. Borewell from Police Station, Village-#anger, Gurugram Dated: 30.01.2024

2. Borewell from Farm House, Village-fanger, Gurugram
3. Borewell from Govt. School, Baliyawas, Gurugram
4. Borewell from Ram Mandir, Gawal Pahri, Gurugram
5. Borewell from Village-Mandig Vidya Chowk, Mandig, Gurugram
Description of the Sample: - Received on 23.01.2024 samples of Tubewell Water from Sh.
Aparnesh Kumar, Sc 'B’, Sh. Sarjeet, JEE, MCG & Sh. OP Goyal, SBM collected on 23.01.2024.
ANALYSIS REPORT

RESULTS
r. No Parameters (1) (2) (3) (4) (5
Colour Colourless Colourless Colourless Colourless Colourless
Odour Odourless Odourless Odourless Odourless Odourless
pH value 8.0 8.0 7.9 8.0 8.0
Suspended Solids mg/! 08 07 10 21 08
B.0.D. for 3 days at 27°C mg/ ND ND ND ND ND
C.0.D. mg/I 04 04 04 ND 04
Oil & Grease mg/I ND ND ND ND ND
Conductivity us/cm 680 1750 960 1050 910
; Total Dissolved Solids mg/!| 340 870 530 520 450
0.  Chlorides as Cl mg/I 78 79 153 154 57
1 Sulphide as S mg/I ND ND ND ND ND
2. Total Hardness as CaCQs mg/| 552 544 514 446 438
3. Fluoride as F mg/I 0.4 0.5 0.4 0.3 0.5
1 Iron as Fe mg/I ND ND ND ND ND
3 Phosphate as P mg/I ND ND ND ND ND
3 Nickel as Ni mg/I ND ND ND ND ND
7. Total Chromium as Cr mg/| ND ND¥/ ND ND ND
3. Calcium as Ca mg/| 119 143 - 163 120 115
3. Magnesium mg/! 61 45 25 34 36
J. Sulphate as SO, mg/I 32 35&7%,; 30 30 35
1 Sodium mg/| . 82 83 60 23 81
2, Dissolved Oxygen, mg/I 5.8 6.0 5.7 5.9 6.1
3. Boron as B mg/I ND ND ND ND ND
4. Nitrite (NO,, mg/! ND ND ND ND ND
3. Nitrate (NO3) mg/I 36 25 11 07 59
5. TKN (Total Kjeldhal Nitrogen) mg/! ND ND ND ND ND
7. Turbidity NTU 02 0 07 02 04
3. Fecal Coliform, MPN/100m!| ND ND ND ND ND

Sample Collected/Not Collected by us
Sample Consumed in testing

\
LAB\iﬁéHfRGE
Dated ?)O' l 1\1

HSPCB/Lab/GR/2024/
Copy to M.S./R.& :l\'}c}
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Ta
Civil Surgeon
Gurugram
Ll
Subject: SUMMARY Camp Repant of BALIAWAS HWC  7/2/24
BANDWARI AWW .2/2/24
GWAL PAHARI BARAAT GHAR B/2/14
BALOLA /RALIAWAS GSS B/2/24
[ Date h_'l 102/3024 llliepnr'r
l Ooctar "Or Ravi DR Momien
l’ i ' WIN-36 |
i | | S |
I Dha
! oPD | Tows-mm MBS URTE 1
{ | 99 ) - N
’ : ANC-26 |
|
: ;I-':';é RELATED- -
I ‘ o6 m—
—— GENERAL OPD-304
| ‘ HE—E-E][M1LD~;!'15 MODRATE 49 SEVERE- D 1
NORMAL -95)
I | | i o J
| HIV-34 | HB3AG | HCV-34 | VOARL. | ALL
| | | =L | | 34 | NEGATIVE J
| Lab Test | TOTAL 950 MALARIA ROT [ALL HI'.EAT!"-FEI- 147 -
i i e % - . il

I ! BLODD GROUP-34 -
|
| | | TR SPUTUM SAMPLE-Y
| o | P g 2
| NCDScreeming | 227,VIA 51 | SCREENING OF 5 CANCER /VIA- ALL NEGATIVE
II_ " NCD Enrollment ,' 217 SEESES DOMNE S
f T8 Screening | 266 ' DONE ’
“ — ' ; — —‘
| Water Sample | 5 | SAMPLE'SENT REPORT AWAITED

g L 1
,ﬁ' ' ¢ Euﬂ__@l.-
b Mroallo b (ley AR S
P - l':'?'H-Tﬁ_m”nF th_‘_.
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To

Civil Surgeon
Gurugram

Sir
Subject: Camp Report of Village (1o a k- f?"-}‘aw

@Y ]\/\or\,«‘c_m) 8/7—'/2"’1

Date 8/02/2024 REPORT
OPD

132 AT~ |2~
DL

T At e i
Pr,\.a,m.‘a—- e MOM

UATE i i
thene~xal oD —7F)

Lab Test

NCD Screening
S Cota~n -

CD Enrolment

T.B Screening

Water Samples

O@w/ \_)—a’g\ DDM*”MOQ&&AQ(HO)
PHC i .
" S

e T X A s r..-:-:‘ﬂ(x
LT ekl il LA A G T YA e - NS .:‘ T‘Y".‘_‘ Ji ("1
: - "‘ - e .
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To
Civil Surgeon
Gurugram
Sir ‘ . 6"431 3’/7//‘2/"'
Subject: Camp Report of Badal a | L alia >
l
Date g} 7/[ TR Report
Doctor :
'D\/‘ R OoUAA
e AT~ - & A — 2~
\& € 9

DA -

VRATE 725

‘%j'( ,‘l‘ztlpl - E!ﬁg.Z’CD

C;—.ef\eﬁxl oY — L(q
NCD Screening i S At~y S Conenny — oI~
1S vra-—a z (AL ng,auu> > Na
NCD Enrollment L X DS -
o —~A_
TB Screening L5 dOf\Q
Water Sample 5 = — ‘oA
02. Aahjvbs y /\Lf oA"T aadal
[ 0d LoAC ~ 1@  poaws~t O
—alh e iele b milh 23 V"\i&""“’l’“
Nnorrmald 65$ -
W
— HeV w5
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1391
To
Civil Surgeon
Gurugram
Sir ‘ HA\NC -
oA
Subject: Camp Report of Batrar
Doctor (DY Non L -
OPD | To @@L = TN 26
A o3 i
YRTL - =&
AL i =
(e neyal oPHD-35.
Lab Test oy 26 Tolon Leolo °
‘To‘CoJ o, - 8&6 Q
NCD Screening ‘g C 'a )’ o
S’WWO?' 2 oL "Qdfojm Via ! O = Aaa
NCD Enrollment 2 2 Vo ~e
TB Screening ¢ | 9
VO NE
Water Sample Lo~k - ov T awaad
R Aarmpisl ol i

15>

PHe_ éﬂh‘iwuﬁbf e

Do Mouka Shha (M0)

117

K'we .
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To
Civil Surgeon
Gurugram
Sir 5
Subject: Camp Reportof B g-ndAardonr
Date q_’ 02} 21 Report
Doctor 0
(DY R avi
s To Bl =IVE Ban-rle Gre nexal 0PP—L14
D - 5
URT.L =1
LT =2
Lab Test 239 2 s s
NCD Screening A S eyt ean ? S Conttrv  Via-!$S
\ -’ all N ol
NCD Enroliment v
6 | Do ~e
TB Screening & fD g
D .
Water Sample 9 o R

) od Jant5 Totod - XRA9.

AL W—L
e e emadiale T 9

Hb- 116 ) (\o;p«a-l* “o
Hb_g%’ (it o;J..} Aa

nev O_pw

VDORL = Lo PO PE mta,

: D 17
¢ lpod 1720 05
i el e X

A6 A " Qe

AL Q&“v
\ ((\g\ N{
o X
o B o
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3

119
aandwarl - Sneh ki AWC i
=
Doctor Dr. Sanjay |
oPD 96 | General QPD with seasonal symptoms
Lab Test HB-36, HIV-3, Mild Anemia and HIV/Hep. B all Negative
Hep. B-3 |
NCD Screening 40 Screened for 5 cancers all negative |
NCD Enroliment 100 Done |
T8 Screening 10 | Sample sent report awaited i
Water Sample f Sample sent report awaited |
|
This is for your information and necessary action.
A
fv’
MEDI FICER INCHARGE

MARY HEAITH CENTER
B _DISTT. GURUGRAM
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- 120
Civil Surgeon
Gurugram
Sir
Subject: Camp Report of Village Baliawas, Gwal paharl and Bandwari
Gawal phari : - Baraat Ghar
Date | 24/1/2024 Report
-
Doctor Dr. Ravi |
|
OPD 70 I' General OPD with seasonal symptoms. T
|
: - 1
Lab Test HB-60, HIV-30, 'I Mild Anemia and HIV/Hep B all Negatve
Hep. B-30 o ) ey ===
NCD Screening 40 “screened for 5 cancers 3ll negative I|
il
NCD Enroliment 40 Done
-
TB Screening 20 ' Sample sent report awanted |
|
Water Sample 2 | sample sent report awaited T '|
| I
Baliawas : Baraat Ghar
Date 25/1/2024 | Report o S _.
| |
Doctor Dr. Rawi i '
|
b t R |
OPD 120 ‘ General OPD with seasonal symptoms. .
1 e e i
Lab Test HB-104, HIV-8, | Mild Anemia and HIV/Hep B all Negative 1
Hep. B-8 |
[ NCD Screening 107 screened for 5 cancers all negative .
NCD Enroliment 150 Done
1
TB Screening 20 sample sent report awaited
Water Sample 2 ' sample sent report awaited




